
LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, May 22, 1967/Jyaistha 1, 1889 (Saka) 

No. 18 

1. Oath or Affirmation 

Seven Members made and subscribed the oath or affirmation as 
follows and took their seats in the House:-

4 in English and· 
3 in Hindi. 

2. Obituary Reference 

The Speaker made a reference to the passing away of Shri Lotan 
Ram, who was a member of the First Lok Sabha. 

Thereafter members stood in silence for a short while as a mark 
of respect. 

3. Starred Questions 

Starred Questions Nos. 1-3 and 23 were orally answered. Replies 
to remaining questions were laid on the Table. 

4. Unstarred Questions 

Replies to Unstarred Questions Nos. 1-3, 5-33, 36-79, 81-91, 
93 and 94 were laid on the Table. 

5. Calling Attention to Matter of Urgent Public Importance 

Shri S. M. Banerjee called the attention of the Minister of Food. 
\gricu1ture, Community Development and Cooperation to the serious 
food situation and reported starvation deaths in various parts of the 
country. 

The Minister of Food, Agriculture, Community Development and 
Cooperation laid on the Table a statement in regard thereto. 

[p.T.O. 

114 

Fourth  Lok Sabha
II Session (22/05/1967  to  12/08/1967)



vi. Adjournment Motion 

The Speaker gave his consent to the moving of the adjournment 
motion given notice of by Shri S) M. Banerjee and others regarding 
food situation in the country. v' 

./ 

Ahri S. M. Banerjee then asked for leave of the House to the 
moving of the motion. The Speaker asked those members who were 
in favour of leave being granted to rise in their places. As not less 
than fifty members rose, the Speaker informed the House that the? 
leave was granted and directed that the motion be taken up at 4 y.M. j 

7, Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report of the Indian Statistical 
Institute, Calcutta, for the period April, 1965 to March, 
1966 . 

... (2) A copy each of the following Notifications under sub-
section (3) of section 8 of the Cinematograph Act, 1952:-

(i) The Cinematograph (Censorship) Amendment Rules, 
1967, published in Notification No. G.S.R. 279 in 
Gazette of India dated the 4th March, 1967. 

(ii) The Cinematograph (Censorship) Second Amendlnent 
Rules, 1967, published in Notification No. G.S.R. 405 in 

/ Gazette of India dated the 25th March, 1967. 

V (3) A copy of the Report of the Committee on Broadcasting 
and Information Media on Co-ordination of the Media of 
Mass Commission. 

(4) A copy each of the following 'Ordinances under provisions 
of article 123(2)(a) of the Constitution:- o 

(i) The Anti-corruption Laws (Amendment) Ordinance, 
1967 (No.3 of 1967) promulgated by the President on 
the 5th May, 1967. 

(ii) The Passports Ordinance, 1967 (No.4 of 1967) promul-
gated by the .President on the 5th May, 1967. 

1 
- J' 0 

·The notifications were previously laid on the Table on the 3rd 
April, ~ml7 and were re-laid under Rule 284(2) of the Rules of 
Proced\Jre. 
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**(5) A copy each of the following Notifications under section 
185 of the Navy Act. 1957:-

(i) The Indian Naval Reserve and the Indian Naval Vol-
unteer Reserve (Amendment) Regulations. 1967, pub-

lished in Notification No. s.R.0. 55 in Gazette of India 
dated the 18th February, 1967. 

(ii) The Naval Ceremonial, Conditions of Service and Mis-
cellaneous (Fourth Amendment) Regulations, 1967, 
published. in Notification No. S.R.O. 56 in Gazette of 
India dated the 18th February, 1967. --. 

(iii) The Naval Ceremonial ConditiorutOf Service and Mis-
cellaneous (Amendment) Regulations, 1967, published 
in Notification No. S.R.O. 76 in Gazette of India dated 
the 4th March, 1967. 

(6) A copy of the National Co-operative Development Corpo-
ration (Amendment) Rules, 1967, published in Notification 
No. G.5:R. 637 in Gazette of India dated the 6th May, 1967, 
under sub-section (3) of section 22 of the National Co-
operative Development Corporation Act, 1962. 

(7) A copy of the Proclaallation issued by the President on 
the 26th April, 1967, revoking the Proclamation issued by 
him on the 13th March, 1967, in relation to the State of 
Rajasthan, published in Notification No. G.S.R. 624 in 
Gazette of India dated the 26th April, 1967, under clause 
(3) of article 356 of the Constitution. 

S. Resignation by Member 
The Speaker informed the House that Dr. Basant Narain Singh 

had resigned his seat in Lok Sabha with effect from the 13th May, 
1967. 

~ Report of Committee of Privileges 

Shri R. K. Kha;Hlkar presented the First Report of the Committee 
of Privileges. ./ 

10. Statements by Ministers 

-(i) The Minister of Railways made a statement regarding the 
derailment of No. 26 UP Express at Kuppam Station on the SOuth-
ern Railway on the 21st May, 1967. 

"r;,,;) notifications were previously laid on the Table on the 
27th Milrch, 1967 and were re-Iaid under Rule 234 (2) of the Rules 
of rrc"~dure. 

[P.T.O. 

116 



(u) The Minister of External Affairs laid on the Table a state-
ment on his visits to Kuwait, Iran, Geneva, Malaysia and Singapore. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

11. The Budget (Railways) 1967-68 

Shri C. M. Poonacha presented a statement of the estimated 
receipts and expenditure of the Government of India for the year 
1967-68 in respect of Railways. 

12. Government Bill-introduced 

The Government (Liability in Tort) Bill, 1967. 

13. Motion 

Shri Vidya Charran Shukla moved the following motion:-

"That this House takes note of the Fifteenth Report of the 
Union Public Service Commission for the period 
1st April, 1964 to 31st March, 1965, together with the 
Government's Memorandum thereon, laid on the Table 
of the Third Lok Sabha on the 2nd March, 1966." 

The follOWing members took part in the debate:-

(1) Shri C. C. Desai 
(2) Chaudhari Randhir Singh 
(3) Shri Shri Chand Goyal 
(4) Shri P. Ramamurti 

j The discussion was interrupted by Adjournment Motion. 

14. Adjournment Motion 

At 4 P.M. Shri S. M. Banerjee moved th, following motion:-

"That the House do now adjourn~ 
The following members took part in the debate:-

(1) Shri Piloo Mody 
(2) Shrimati Tarkeshwari Sinha 
(3) Shri A. K. Gopalan 
(4) &hri Atal Bihari Vajpayee 
(5) Shri Bibhuti Mis~ 
(6) Shri s. A ~ge 
(7) Shri Sant Bux Singh 
(8) Shri K. Rajara.m 
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(9) Shri Madhu Limaye 
(10) Shri Samar Guha 
(11) Shri Jagjivan Ram 

Shri S. M. Banerjee replied to the debate. 

~ the motion the House diVided, Ayes 69; Noes 126. 

The motion was accordingly negatived. / 

vf5. Report of Business Advisory Committee 

Dr. Ram Subhag Singh presented the First Report of the Business 
Advisory Committee. /" 

16. Motion 

Discussion on the following motion was resumed:-
"That this flouse takes note of the Fifteenth Report of the 

Union Public Service Commission for the period 1st 
April, 1964 to 31st M8Il'ch, 1965, together with the Gov-
ernment's Memorandum thereon, laid on the Table of 
the Third Lok Sabha on the 2nd March, 1966." 

Shri Diwan Chand Sharma took part in the debate. His speech 
was not concluded. 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday,. the 24th May, 

1967). 
S. L. SHAKDHER, 

Secretary. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings] 

Wednesday, May 24, 1967/Jyaistha 3,1889 (Saka.) 

No. 19 

1. Oath or Aflirmation 

Shri Viswasarai Narasimha Rao made and subscribed the oath in 
English and took his seat in the House. 

2. Starred Questions 

Starred Questions Nos. 31 and 33-36 were orally answered. Replies 
to remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Un starred Questions Nos. 95-109, 111, 113-125, 127-
227 and 229-255 were laid on the Table. 

4. Short Notice Question 

Short Notice Question No.1 addreSSed to the Minister of Educa-
tion regarding Admission in Delhi Colleges was orally answered and 
supplementary questions were also answered thereon. 

5. Calling Attention to Matter of Urgent Public Importance 

Shri S. M. Banerjee called the attention of the Minister of Infor-
mation and Broadcasting to the refusal by All India Radio authori-
ties at Calcutta to Labour Minister West Bengal to broadcast on 1st 
May, 1967 on Mav Day. 

[P.T.O. 



The Deputy Minister of Information and Broadcasting made a 
2tement in regard thereto. 

6. Adjournment Motion 

The Speaker gave his consent to the moving of the adjournment 
motion given notice of by Shri Ram Sewak Yadav and Dr. Ram 
Manohar Lohia regarding agitation by Delhi Police. 

Dr. Ram Manohar Lohia then asked for leave of the House to 
the moving of the motion. As no objection was taken, the Speaker 
informed the House that the leavo/ was granted and directed that 
the motion be taken up at 4 P.M. .../ 

7. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of 'Economic Survey, 1966-67'. 

(2) A copy of the Annual Report of the National Council of 
Educational Research and Training, New Delhi, for the 
year 1964-65, along with the Annual Accounts and the 
Audit Report thereon. 

(3) Following statements showing the action taken by the 
Government on various assurances, promises and under-
takings given by the Ministers during the various sessions 
of Lok Sabha:-

Fourth Lok Sabka 

1. Supplementary Statement 
No. I 

ThiTd Lok Sabha 

2. Suppliementary Statement 
No. m 

3. Supplementary Statement 
No. VI 

4. Supplementary Statement 
No. X 

First Session, 1967 

Sixteenth Session, 1966 

Fifteenth Session. 1966 

Fourteenth Session, 1966 

5. Supplementary Statement Thirteenth Session, 1965 
No. XI 

6. SUQPlelientary Statement Seventh Session. 19M O NoI"XXVI 

• (4) A copy of Report of Enquiry on the fatal accident at Sri 
1 Venkalteshwara Mica and Beryl Mine in Hassan district 

occurred on the 25th December, 1966. 

120 



(5) A eopy each of the following Notifications under sub-
section (3) of section 191 of the Delhi Land Reforms Act 
1954:- ' 

.(1) The Delhi Land Reforms (Amendment) Rules, 19M, 
published in Notification No. F. (3) /L.R.O./66 in Delhi 
Gazette dated the 8th July, 1966. 

·(il) The Delhi Land Reforms (Amendment) Rules, IP66, 
published in Notification No. F.(4)/L.R.O./66, in Delni 
Gazette dated the 30th June, 1966. 

(6) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act, 
1951:-

*(i) The Indian Forest Service (Fixation of Cadre 
Strength) Regulations, 1966, published in Notification 
No. G.S.R. 1672 in Gazette of India dated the 31st Octo-
ber,I966. 

* (ii) The Indian Forest Service (Fixation of Cadre 
Strength) Amendment Regulations, 1966, published in 
Notification No. G.S.R. 1673 in Gazette of India dated 
the 31st October, 1966. 

·(iii) The Indian Forest Service (Appointment by Promo-
tiOIl) Regulations, 1966, publishect in Notification No. 
G.S.R. 1774 in Gazette of India dated the 26th Novem-
ber, 1966. 

• (iv) The Indian Forest Service (Fixation of Cadre 
Strength) Second Amendment Regulations, 1966, pub-
lished in Notification No. G.S.R. 17 in Gazette of India 
dated the 7th January, 1967. 
, 

**(v) The Indian Forest Service (Recruitment) Amendment 
Rules, 1967, published in Notification No. G.S.R. 387 
in Gazette of India dated the 25th March; 1967. 

-------------------------·The notifications were previously laid on the Table on the 29th J4areh, 
1967 and were re-laid under Rule 234(2) of the Rules of Procedure. 

- -The noti1ication was previously laid on the Table on tht 5th April, 
1967 and was re-laid under Rule 234(2) o~ the Rules of Procedure. 

(P.T.O. 
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••• (vi) G.S.R. 26 published in Gazette of India dated the 7th 
January, 1967, making certain amendment to Schedule 
III to the Indian Administrative Service (Pay) R.ules, 
1954. 

••• (vii) G.S.R. 347 published in Gazette of India dated the 18th 
March, 1967, making certain amendments to Schedule 
m to the Indian Police Service (Pay) Rules, 1951 . 

• ··(viii) G.S.R. 348 published in Gazette of India dated the 18th 
March, 1967, making certain amendment to Schedule 
III to the Indian Administrative Service (Pay) Rules, 
1954. 

(7) A copy each of the following Notifications under sub-section 
(2) of section 3 of the All India Services Act, 1951:-

(i) G.S.R. 422, published in Gazette of India dated the 
1st April, 1967, making certain amendments to Sche-
dule III to the Indian Police Service (Pay) Rules, 1954. 

(ii) G.S.R. 423 published in Gazette of India dated the 1st 
April, 1967, making certain amendnlents to Schedule 
III to the Indian Police Service (Pay) Rules, 1954. 

(iii) G.S.R. 424 published in Gazette of India dated the 1st 
April, 1967, conttaining corrigendum to G.S.R. 1993 
published in Gazette of India dated the 31st December, 
1966. 

(iv) G.S.R. 472 published in Gazette of India dated the 8th 
April, 1967, making certain amendment to Schedule 
ill to the Indian Administrative Service (Pay) Rnles, 
1954. 

(v) G.S.R. 541 published in Gazette of India dated the 22nd 
April, 1967, making certain amendments to Schedule 
III to the Indian Administrative Service (Pay) Rules, 
1954. 

(vi) The Indian Administrative Service (Regulation of 
Seniority) Alhendment Rules, 1967, published in Noti-
fication ~o. G.S.R. 564 in Gazette of India dated the 
22nd April, 1967. 

"-The notifications were previous'y laid on the Table on the 7th April, 
1967 and were r~laid under Rule 234(2) of the Rules of Procedure. 
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(vii) The Indian Police Service (Regulation of Seniority) 
Amendment Rules, 1967, published in Notification No. 
G.S.R. 565 in Gazette of India dated the 22nd April, 
1967. 

(8) A copy of the Interim Report of the Administrative 
Reforms Commission on Machinery for Planning. 

(9) A copy of the Arms (Amendment) Rules, 1967, published 
in Notification No. S.O. 1461 in Gazette of India daterl the 
29th April, 1967, under sub-section (3) of section 44 of 
the Arms Act, 1959. 

£ (10) A copy of the Ancient Monuments and Archaeological 
Sites and Remains (Amendment) Rules, 1966, published in 
Notification No. S.O. 3520 in Gazette of India dated the 
20th November, 1966, under sub-section (4) of secti('n 38 
of the Ancient Monuments and Archaeological Sites and 

/- Remains Act, 1958. 

B. Parliamentary Committees-Summary of Work 

Secretary laid on the Table a copy of the 'Parliamentary Com-
mittees-Summary of Wo'f'k' pertaining to the period 1st June, 1966 
to 3rd March, 1967. ../ 

9. President's assent to Bills 

(i) Secretary laid on the Table following three Bills passed by 
the Houses of Parliament during the last Session and assented to by 
the President since a report was last made to the House on the 
3rd April, 1967:-

(1) The Constitution (Twenty-first Amendment) BilL 1967. 
(2) The Mineral Products (Additional Duties of ExCise and 

Customs) Amendment Bill, 1967. 
(3) The Finance Bill. 1967. 

(ti) Secret8IrY also laid on the Table copies, duly authenticated 
by the Secretary of Rajya Sabha, of the following four Bills passed 
by the Houses of Parliament during the last Session and assented to 
by the President since a report was last made to the Heuse on the 
3rd April, 1967:-

(1) The Armed Forces (Special Powers) Continuance Bill, 
1967. 

£ The notification was previously laid on the Table on 'the 5th April, 
1967 and was re-laid under Rule 234(2) of the Rules Of PrOcedure. 

[P.TO. 
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(2) The Representation of the People (Amendment) Bill, 
1967. 

(3) The Land Acquisition (Amendment and Validation) Bill, 
1967. 

(4) The Essential Commodities (Amendment) Bill, 1967. 

10. Report of Committee on Private Members' Bills and Resolutions 

SOO R. K. Khadilkar presented the First Report of the Committee 
on Private Members' Bills and Resolutions. 

11. Statement by Minister 

The Minister of Commerce laid on the Table a statement on 
U.K.'s renewed application for entry into E.C.M. 

[Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.] 

12. Motion for Election to Committee 

Shri Bhagwat Jha Azad moved the following motion:-
"That in pursuance of Sections 31(2)(k) and 32(1) and (4) of 

the Institutes of Technology Act, 1961, the members of 
Lok Slabha do proceed to elect, in such manner as the 
Speaker may direct, two members from among them-
selves to serve as members of the Council established 
under Section 31(1) of the said Act, for the triennium 
commencing from the date of election." 

/ The motion was adopted. la. Motion re: First Report of Business Advisory Committee 

Dr. Ram Subhag Singh moved the follOWing motion:-
"That this House agrees with the First Report of the Business 

Advisory Committee presented to the House on the 22nd 
May, 1967." 

The motion was adopted. / 

14.· Government Bill-introduced 

The Anti-Corruption Laws (Amendment) Bill, 1967. 

15. Statement re: Ordinance-laid on. the Table 

A copy of the explrmatbry statement giving reasons for imm: 
diate legisljition by t~ Anti-Corruption Laws (Amendment) Ordi-
nance, 1967. was laid on the Table under rule 71(1) of the Rules of 
Procedure and Conduct of Business· in Lok Sabha. 
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16. Motion 

Discussion on the following motion moved on the 22nd May, 1967, 
continued:-

"That this House takes note of the Fifteenth Report of the 
Union Public Service Commission for the period 1st April, 
1964 to 31st March, 1965, together with the Government's 
Memorandum thereon, laid on the Table of the Third Lok 
8abha on the 2nd March, 1966." 

The following members took part in the debate:---
(1) Shri Diwan Chand Sharma 
(2) Shri Amiya Kumar Kisku 
(3) 8hri Era Sezhiyan (Speech unfinished). 

;the discussion was interrupted by Adjournment Motion. 

vf7. Adjournment Motion 
At 4 P.M. Dr. Ram Manohar Lobia moved the following motion:-

"That the House do now adjourn.~ 
The following members took part in the debate:-

(1) Shri Indrajit Gupta 
(2) Shri Krishna Kumar Chatterji 
(3) Shri Viren Shah 
(4) Shri Ba1 Raj Madhok 
(5) Chaudhari Randhir Singh 
(6) Sbri N. C. Chatterjee 
(7) 8hri R. K. Sinha 
(8) 8bri Prakash Vir Shastri 
(9) Shri E. K. Nayanar 

(10) Shri Bhola Nath Master 
(11) 'Shri Samarendra Kundu 
(12) Shri Sheo Narain 
(13) Shri Kanwar La! Gupta 
(14) Shri M. L. Sondhi 
(15) Shri Y. B. Chavan .,// 

~. Ram Manohar Lohia replied ,to the debate. 

'~e motion was negatived. / 
d ' ed till 11 AM on Thursday, the 25th May, (Lok Sabha a lourn .. 

196'1). 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, Ma.y 25, 1967 jJyaistha 4, 1889 (Sa.ka) 

No. 20. 

1. Starred Questions - Starred Questions Nos. 61-65 and 67 were ora1l;y answered. 
Replies to remaining questions were laid on the Table . 
.... 
2. Unstarred QUe$tions 

Replies to Unstarred Questions Nos. 257-301, 303-333, 33S-340. 
342-352, 354-407 and 409-470 were laid on the Table. 

3. Calling Attention to matter of Urgent Public Importance 

Shri Atal Bihari Vajpayee called the attention of the Ministex 
of Defence to firing by Pakistani forces on the Indian Qorder patrol 
South-West of Akhnoor on the 19th May, 1967 and concentration of 
Pakistani forces in Daggar area. 

The Minister of Defence made a statement in regard thereto. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P,M.). 

4. Papers laid on the Table 

The following papers were laid on the Table:.:::-
(1) A copy of the Post Office Savings Certificates (First 

Amendment> Rules, 1967, published in Notification 
No. G.S.R. 566 in Gazette of India dated the 14th April, 
1967, under sub-seCtion (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959. 

[P.T.O. 
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(2) A copy each of the following Notifications under section 58 
of the Delhi Development Act, 1957:-

*(i) The Delhi Development Authority (Employees Provident 
Fund and Gratuity) Rules, 1966, published in Notification 
No. G.S.R. 1859 in Gazette of India dated the 10th 
December, 1966. 

** (ii) The Delhi Development Authority (Committee Meet-
ings) Regulations, 1966, published in Notification 
No. S.D. 3619 in Gazette of India dated the 3rd Decem-
ber, 1966. 

*(3) A copy of the Delhi Sales Tax (Amendment) Rules, 1967. 
published in Notification No. F.4(92) 166-Finance (E) (I) 
in Delhi Gazette dated the 16th March, 1967, under sub-
section (4) of section 26 of the Bengal Finance (Sales 
Tax) Act, 1941, as in force in the Union territocy of Delhi. 

(4) G.S.R. 394 published in Gazette of India dated the 17th 
March, 1967, issued under the lncome-tax Act, 1961 to 
give effect to the Agreement between the Government of 
India and the Government of Greece for the avoidance of 
double taxation of Income. 

(5) A copy each of the following Notifications under sec.tion 
159 of the Customs Act. 1962:-

(i) S.O. 1129 published in Gazette of India dated the 1st 
April, 1967. 

(ii) G.S.R. 584 published in Gazette of India dated the 29th 
April, 1967. 

(iii) G.S.R. 586 published in Gazette of India dated the 29th 
April, 1967. 

(iv) G.S.R. 630 published in Gazette of India dated the 6th 
May, 1967. 

(v) G.S.R. 659 published in Gazette of India dated the 3rd 
May, 1967. 

(vi) G.S.R. 7m published in Gazette of India dated the 
9th May, 1967i!1!' 

--The notifications we"i-e previously laid on the Table on the 30th March, 
1967 aDd were re-laid under Rule 234(2) of the Rules of Procedure. 

**The notification was previously laid on the Table on the 6th April, 
1967 and was re-laid under Rule 234(2) Of the Rules of Procedure. 
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(6) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-fourth Amendment Rules, 1967, 
published in Notification No. G.8.R. 581 in Gazette of 
India dated the 29th April, 1967. 

(ii) The Customs ailld Central Excise Duties Export Draw-
back (General) Twenty-sixth Amendment Rules, 1967, 
published in Notification No. G.S.R. 582 in Gazette of 
Indian dated the 29th April, 1967. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-seventh Amendment Rules, 
1967, published in Notification No. G.S.R.S83 in Gazette 
of India dated the 29th April, 1967. 

(iv) G.S.R. 585 published in Gazette of India dated the 
29th April, 1967, containing corrigenda to G.S.R. 1478 
dMed the 24th September, 1966. 

(7) A copy each of the following Notifications under section 
38 of the Central Excise and Salt Act, 1944:-

(i) The Central Excise (Fourth Amendment) Rules, 1967, 
published in Notification No. G.S.R. 492 in Gazette of 
India dated the 8th April, 1967. 

(ii) The Central Excise (Fifth Amendment) Rules, 1967, 
published in Notification No. G.S.R. 544 in Gazette of 
India dated the 22nd April, 1967. 

(iii) The Central Excise (Sixth Amendment) Rules, 1967, 
published in Notification No. G.s.R. 587 in Gazette of 
India dated the 29th April, 1967. 

(iv) The C~ntrall Excise (Seventh Amendment) Rules, 1967, 
published in Notification No. G.S.R. 702 in Gazette of 
India dated the 13th May, 1967. 

(8) A copy each of the follOWing Notifications under sub-
section (6) of section 3 of the Essential Commodities Act, 
1955:-

(i) The Kerosene (Fixation of Ceiling Prices) Amendment 
Order. 1967, published in Notification No. G.S.R. 464 in 
Gazette of India dated the 1st April. 1967. 

[P.T.O. 
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(ii) The Kerosene (Fixation of Ceiling Prices) Second 
Amendment Order, 1967, published in Notification 
No. G.S.R. 498 in Gazette of India dated the 7th April, 
1967. 

, 
(iii) The Kerosene (Fixation of Ceiling Prices) Third Amend-

ment Order, 1967, published in Notification No. G.S.R. 
535 in Garzette of India dated the 12th April, 1967. 

(9) A copy of the Annual Report of the Permanene Indus 
Commission for the year ended on 31st March, 1967. 

(10) A copy of the Annual Statement of Accounts of the All 
India Institute of Medical Sciences. New Delhi, for the 
year 1965-66, together with the Audit Report thereon, 
under sub-section (4) of section 18 of the All India Insti-
tute of Medical Sciences Act, 1956. 

5. Statement by Minister 

The Minister of External Affairs made a statement on recent 
developments in West Asia. 

(Lok Sabha adjourned at 3-50 P.M. and re-assembled at 5 P.M.). 

6. The Budget (General) 1967-68 

. Shri Morarji R. Desai presented a statement of estimated receipts 
and expenditure of the Governmen't of India for the year 1967-68. 

7. Government Bill-introduced 

The Finance (No.2) Bill, 1967. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 26th May, 1967). 

S. L. SHAKDHER. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, May 26, 1967/Jyaistha 5, 1889 (Saka) 

No. 21 

1. starred. Questions 

Starred Questions Nos. 91-97, 105 and 118 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 471-477, 480-496, 498-525, 
527, 530-582, 584---589, 591-614, 616-628, 630-664, 666-688 and 
690-698 were laid on the Table. 

3. CaUing Attention to Matter of Urgent Public Importance 

Shri Jagannathrao Joshi called the attention of the Minister of 
Home Affairs to the ambush by Mizo rebels of a mobile unit of Indian 
Se~urity Forces on the Silchar-Aijal Road resulting in the reported 
death of nine security men and injuries to five others. 

The Minister of Home Affairs made a statement in regard thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report of the National Newsprint 
and Paper Mills Limited, Nepanagar, for the year 1965-66, 
along with the Audited Accounts and comments of the 
Comptroller and Auditor General thereon, under sub-
section (1) of section 61GA of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

[P.T.D. 
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(2) (i) A copy of the Annual Report of the Heavy Electricals 
(India) Limited, Bhopal, for the year 1965-66, along with 
the Audited Ac~ounts and comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

(3) A copy of the Notification No. S.O. 1556 dated the 1st May, 
1967, under sub-section (2) of section 18A of the Indus-
tries (Development and Regulation) Act, 1951. 

*(4) A copy of the Mineral Concession (First Amendment) 
Rules, 1967, published in Notification No. G.S.R. 369 in 
Gazette of India dated the 18th March, 1967, under sub-
se::tion (1) of section 28 of the Mines and Mineral (Re-
gulation and Development) Act, 1957. 

(5) A copy each of the following Notifications under sub-sec-
tion (3) of section 17 of thE- Export (Quality Contrnl and 
Inspection) Act, 1963:-

(i) The Export of Rubber Hoses (Inspection) Rules, 1967, 
published in Notification No. S.O. 1005 in Gazette of 
India dated the 23rd Mar~h, 1967. 

(ii) The Export of Organic Chemicals (Inspection) Amend-
ment Rules, 1967, published in Notification No. S.O. 
1718-C in Gazette of India dated the 10th May, 1967. 

(iii) The Export of Gwn Karaya (Inspection) Amendment 
Rules, 1967, published in Notification No. S.O. 1719-A 1./ in Gazette of India dated the 12th May, 1967. 

V (6) A copy of the Report of the Forward Markets Review 
Committee. 

(7) A copy of Audit Report on the Accounts of the Tea Board 
for the year 1964-65. 

(8) A copy of the following Notifications under sub-section (3) 
of section 48 of the Coffee Act, 1942:-

0) The Coffee (Second Amendment) Rules, 1967, publish-
ed in Notifieation No. G.S.R. 482 in Gazette of India 
dated the 8th April, 1967. 

(U) The Coffee (J'hird Amendment) Rules, 1967, published 
in NotifilatiQD No. G.S.R. 517 in Gazette of India dated 
the 15th April, 1967. 

"The notifi~tion wa.s previously laid on the Table on ,the 31st March, 
.967 ,and was re-laid under Rule 234(2) of the Rules: of Procedure. 
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(iii) The Coffee (Fourth Amendment) Rules, 1967, publish. 
ed in Notification No. G.S.R. 551 ill Gazette of India 
dated the 22nd April, 1967. 

(9) A copy each of the following Notifications under sub.sec-
tion (6) of seCtion 3 of the Essential Commodities Act, 
1955:-

(i) The Cotton and Staple Fibre Textiles Mills (Regulation 
of Working) Amendment Order, 1967, published in 
Notification No. S.O. 1275 in Gazette of India dated the 
11th April, 1967. 

(ii) The Cotton Control (Amendment) Order, 1967, pub-
lished in Notification No. S.O. 1390 in Gazette of India 
dated the 22nd April, 1967. 

5. Statement re: Demands for Excess Grants (Railways) for 1M-65 

Shri Parimal GhoSh presented a statement showing Demands for 
Excess Grants in respect of the Budget (Railways) for 1964-65. 

6. Statement re: Government Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 29th May, 
1967. -. " : jU~ .IJ 
7. Motions for Elections to Committees 

(i) Shri Jaganath Rao moved the following motion:-
"That in pursuance of sub-section (1) (d) of section 4 of 

the Rajghat Samadhi Act, 1951, the members of Lok 
Sabha do proceed to elect, in such manner as the 
Speaker may direct, two members from among them· 
selves to serve as members of the Rajghat Samadhi 
Committee, subject to the other provisions of the said 
Act." 

The motion was adopted. 
(ii) Shri Jaganath Rao moved the following motion:-

"That in pursuance of sub-section (2)(h) of section 5 of the 
Delhi Development Act, 1957, the members of Lok 
Sabha do proceed to elect, in such manner as the 
Speaker may direct, two members from among them-
selves to serve as members of the Advisory Council 01 
the Delhi Development Authority." 

The motion was adopted. 
[P.T.O. 
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8. Matter under Rule 377 

Shri D. K. Kunte raised a matter arising out of the proceedings 
of the House on the 24th May, 1967 regarding disposal'pf the adjourn-
ment motion by the Deputy Speaker on that day. V 

(Lok Sctbha adjourned at 1-25 P.M. and re-assembled at 2-30 P.M.) 

9. The Budget (Railways) 1967-68 

General Discussion on the Budget (Railways) for 1967-68 com-
menced. 

The following members took part in the debate:-
(1) Shri J. M. Imam 
(2) Shrimati Jayaben Shah 

The discussion was not cO'ncluded. 

10. Motion re: First Report of Committee on Private Members' Bills 
and Resolutions 

Shri Hardayal Devgun moved the following motion:-

"That this House agrees with the First Report of the Com-
mittee on Private Members' Bitls and Resolutions pre-
sented to the House on the 24th May, 1967." 

The motion was adopted. 

11. Private Members' Bills-Introduced 

(1) The Hi'ndu Marriage (Amendment) Bill, 1967 (Amend· 
ment of section 13) by Shri N. C. Chatterjee. 

(2) The Constitution (Amendment) Bill, 1967 (Amendment 
of articles 80 and 171) by Shri C. K. Bhattacharyya. 

(3) The Constitution (Amendment) Bill, 1967 (Amendment of 
articles 124 and 220) by Shri C. K. Bhattacharyya. 

(4) The Constitution (Amendment) Bill, 1967 (Amendment 
of article 48 and Seventh Schedule) by Maha'nt Digvijai 
Nath. 

(5) The Indian Penal Code (Amendment) Bill, 1967 (Amend-
ment CYf sections 324, 326, etc.) by Shri C. K. Bhatta-
charyya. .;., .. 

(6) The Consti~tiO'n (Amendment) Bill, 1967 (Amendment 
of article 343) by Shri C. K. BhattaCharyya. 

(7) The Constitution (Amendment) Btll, 1967 (Amendment 
of Eighth Schedule) by Shri Yamuna Prasad MandaI. 
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(8) The Recognition of Trade Unions Bill, 1967 by Shri 
Madllu Limaye. 

(9) The Constitution ,(Amendment) Bill, 1967 (Amendment 
of article 31) by Shri Madhu Limaye. 

(10) The Constitution (Amendme'nt) Bill, 1967 (Omission of 
article 152, etc.) by Shri Kanwar LaI Gupta. 

(11) The Salaries and Allowances of Ministers (Amendment) 
Bill, 1967 (Amendment of sections 3, 4, 5, etc.) by Shri 
Kanwar La! Gupta. 

(12) The Representation of the People (Amendment) BHl, 1967 
(Amendment of sections 14 and 15) by Shri Nath Pai. 

12. Private Member's Bill-Negatived 

The Constitution (Amendment) BiLl, 1967 (Amendment of articles 
15 and 16) by Shri Era Sezhiyan. 

Discussion on the' motion for consideTation of the Bill moved by 
Shrj Era Sezbiyan on the 7th April, 1967, continued. - Shri Vidya Charan Shukla took part in the debate. 

Shri Era Sezbiyan replied t~debate. 

On the motion for consideration of the Bill. the House divided .. 
Ayes 51; Noes 70. 

The motion was declared as not carried in accordance with Rule 
157 of the Rules of Pro~edure and in accordance with the Constitution. 

13. Private Member's Bill-Motion for drcula'tion-under 
consideration 

The Constitution (Amendment) Bill. 1967 (Amendment of a1·ticles 
37,45, etc.) by Shri Madhu Limaye. 

The motion for cireulation of the Bill for the purpose of eliciting 
,.,pi.n;on thereon by the 31st August. 1967. was moved by Shri Madhu 
Umaye. 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Samarend.ra Kundu 
(3) Chaudhari Randhir Singh 
(4) Shri Naren.drasingh Mahida 
(5) Shri J. B. Kripalani. 

The discussion was not concluded. 
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14. Half-an-hOllr discussion on Matters arising out of Answers to 
Question 

Shrimati Tarkeshwari Sinha. raised a half-an-hour discussion on 
points arising. out of the answer given on the 27th March, 1967, to 
Starred QUestion No. 58 regarding purchase ·of tyres by Ministry 
1)£ Defence. . ~ 

Shri Bali Ram Bhagat replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday. the 29th May, 1967). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monda.y, May 29, 1967 jJyaistha 8, 1889 (Saka) 

No. 22 

1. Starred Questions 

Starred Questions Nos. 121-123 and 125 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 701-741, 743-751, 753-763 
and 765-768 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No.2 addressed to the Minister of Petro.. 
leum and Chemicals regarding Strike in Trombay Fertilizer Factoo:-y 
was orally answered and supplementary questions were also answered 
thereon. 

4. Calling Attention to Matter of Urgent Public Importance 

Shri Yashpal Singh called the attention of the Minister of Home 
Affairs to the alleged interference by the Union Minister for Home 
Affairs in regard to "Gheraos" in West Bengal, as reported in the 
Press. 

The Minister of Home Mairs made a statement in regard: thereto. 

5. Motions 

(i) 5hri HardBIYal Devgun moved the following motion:-

"That the First Report of the Committee of Privileges pre-
sented to the House on the 22nd May, 1967, be taken 
into consideration." 

[P.T.O. 
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The following members took part in the debate:-
(1) Babu Shri Chand Goyal 

(Lok Sabha adjourned at· 1 P.M. and re-assembled at 
2 P.M.) 

(2) Shri Anand Narain Mulla 
(3) Shri Bal Raj Madhok 
(4) Shri P. Ramamurti 
(5) Shri Vidya Charan Shukla 

The motion was adopted. 
(ii) Shri Anand Narain Mulla moved Ute following motion:-

"That this House agrees with the First Report of the Com-
mittee of Privileges presented to the House on the 
22nd May, 1967." 

The motion was ~dopted. 
6. The Budget (Railways) 1967-68 

General Discussion on the Budget (Railways) for 1967-68 
continued. 

---

The following members took part in the debate:-
(1) Shri K. Rajaram 
(2) Shri Bishwanath Roy 
(3) Sbri J. M. Biswas 
(4) Shri Rajendranath Barua 
(5) Sh,ri Tenneti Viswanathan 
(6) Shri Sitaram Kesri 
(7) Shri George Fernandes 
(8) Shri Bimalkanti Ghosh 
(9) Shri Jyotirmoy Bosu 

(10) Shri S. Supakar 
(11) Shri Nuggehalli Shivappa 

The discussion was not concluded. 
7. Half-aQ.-hour discussion on Matters arising Gut of Answers t. 

Question 
Shri S. M. Banerjee raised a half-a\Il-hour discussion on points 

arising out of the answer given on the 220d May. 1967 to Starred 
Question No. 12 regarding Supply of U.S. arms to Pakistan. 
~ ........... #J. 

Shri M. C. Chagla. re~ied to the discussion. 

" (Lok Sabha acljotitned till 11 A.M. on Tuesday; the 30th May, 
1967). 
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LOI{ SABRA 

BULLET'IN-P ART I 

[Brief Record of Proceedings] . 

Tuesday, May 30, 1967 /Jyaistha 9, 1889 (Saka) 

No .. 23 
1. Starred Questions 

Starred Questions Nos. 151 and 152 were orally answered. 
Replies to remaining questions 'were laid on the Table. 

2. UllStarred Questions 

Replies to Unstarred Questions Nos. 769 .. 0773, 775-853, 855-859 
and 861-.959 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No.3 addressed to the Minister of Com! 
munications regarding Non-payment of Money Orders was 
orally answered and supplementary questions were also answered 
thereon. 

4. CaUiDg Attention to Matter of Urgent· Public Importance 

Shri S. M. Banerjee called the attention of the Prime Minister 
to the reported news about some of the Central M~nisters being on 
the pay roll of Birlas. 

The Prime Minister made a statement in regard thereto. 

;ir Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Audit Report (Civil), 1967 on Revenue 

Receipts, under article 151(1) of the Constitution. 
[P.T.D. 
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'" 

*(2) A copy of the Annual Accounts of the Cochin Port Trust 
for the year 1965-66 and the Audit Report thereon under 
sUb-section (2) of section 103 of the Major Port Trusts 
Act, 1963. 

(3) A copy each of the following Notifications under sub-
section (3) of section 133 of the Motor Vehicles Act, 1939:-

"'*(i) The Delhi Motor Vehicles (Third Amendment) Rules, 
1966, published in Notification No. F.3(13)/65-66----Trans. 
port in Delhi Gazette dated the 22nd December, 1966. , 

***(ii) Notification No. 158/66/F. No. 68-332/66-Pub. published 
in Andaman and Nicobar Gazette dated. the 5th Decem-
ber. 1966, making certain amendments to the Andaman 
and Nicobar Islands Motor. Vehicles Rules, 1939. 

@(iii) Notification No. 166/66/F. No. 68-261/66-Pub. published 
in Andaman and Nicobar Gazette dated the 27th Decem-
ber, 1966, making certain amendments to the Andaman 
and Nicobar Islands Motor Vehicles Rules, 1939. 

(4) A copy each of the following papers under sub-section 
(2) of section 103 of the Major Port Trusts Act, 1963:-:-

(i) Annual A~ounts of the Visakhapatnam Port Trust 'for 
the year 1964-65 and the Audit Report thereon. 

(ii) Annual Accounts of the Mormugao Port Trust for the 
year 1964-65 and the Audit Report thereon. 

(5) A copy of the Annual Report of the Central Road Trans-
port Corporation Limited, New Delhi, for the year 1965-
66, along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. . 

(6) A copy each of the following Notifications under sub-
section (3) of section 122 of the Major Port Trusts Act, 
1963:-

(i) The Mormugao Port Trust (Payment of Fees and Allow-
ances to Trustees) Amendment Rules, 1966, published 
in Notification No. G.S.R. 1977 in Gazette of India dated 
the 24th December, 1966. 

-The accounts rare ' previousljy laid on the Tahle on the 28th March, 
196'7.t I. j .. 

··The notification was previously laid on the Table on the 28th March, 
1967 and was re-laid under Rule 234(2) of tbe Rules Of Procedure. 

• - -The notification waS' previouslY' laid on the Table on the 4th April, 
1967 snd was re-laid under Rule 234(2) of the Rules of Procedure. 

@Tbe notification was previously laid on the Table on the 4th April, 
1967 and was· re-laid under Rule 234(2)of the Rules of Procedure. 
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(ii) The Major Port Trusts (Payment of Fees and Allow-
ances to Trustees) Amendment Rules, ]966, published 
in Notifi'Cation No. G.S.R. 2027 in Gazette of India dated 
the 31st December, 1966. 

(7) A copy of the Bengali Script of the Labour Minister of 
West Bengal Shri Subodh Banerji's proposed talk on 
the All India Radio on the 1st May, 1967 along with its 
English translation. 
A copy each of the following Notifications under section 

14-A of the Aircraft Act, 1934, together with Explanatory 
Note:-

) (i) The Aircraft (Amendment) Rules, 1967, published in 
Notification No. G.S.R. 484 in Gazette of India dated 
the 8th April, 1967. 

• (li) The Airtraft (Second Amendment) Rules, 1967, pub-
lished in Notification No. G.S.R. 511 in Gazette of India 
dated the' 15th April, 1967. 

(iii) The Aircraft (Third Amendment), Rules, 1967, published 
in Notification No. G.S.R. 548 in Gazette of India 
dated the 22nd April, 1967. 

t(9) A copy of the Rice-Milling Industry (Regulation and 
, "f\1..(\\1\1' .Licensing) Amendment Rules. 1967, published in 
~ Notification No. G.S.R. 187 in Gazette of India dated 

th~ 11th February, 1967, under sub-section (4) of section 
22 Of the Rice-Milling Industry (Regulation) Act, 1958. 

(10) A COpy of the Rice-Milling Industry (Regulation and 
Licensing) Second Amendment Rules, 1967, published in 
Notification No. G.S.R. 735 in Gazette of India dated the 
20th May, 1967, under suo-section (4) of section 22 of 
the Rice';'Milling Industry (Regulation) Act, 1958. 

(11) A copy ea('h of the following Notifications, under sub-
section (6) of section 3 of the Essential Commodities 
Act, 1955:-

(a) G;S,R. 497 published in Gazette .of India dated the 5th J 
April, 1967, making certain amendment to Nofification 
No. G.S.R. 153 dated the 1st February, 1967. 

(b) G.S.R. 499 published in Gazette of India dated the 10th .,/ 
April, 1967, rescindinl! the West Bengal Essential 
Commodities (Restrictions on .Movement) Control 
Order, 1965. 

t'I'he notificatiOn was previously laid on the Table on the 21st March, 
1167 and wu re-laid under Rule 234(2) of the Rules of Procedure. 

[p.T.O. 
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/ 
/ (c) 

JI 
The Rajasthan Foodgrains (Restrictions on Border 

Movement) Second Amendment Order, 1967, published 
in Notification No. G.S.R. 561 in Gazette of India dated 
the 22nd April, 1967. 

i , 
1 

(d) The Inter-Zonal Wheat and Wheat Products (Move-
ment Control) Fourth Amendment Order, 1967, 
published in Notification No. G.S.R. 562 in Gazf;!ttc of 
India dated the 22nd April, 1967. 

(e) G.S.R. fi63 published in Gazette of India dated the 22nd 
April, 1967, rescinding the Gujarat Roller Mills Mixed 
Atta (Price Control) Order, 1966. 

j 
I (I) 

k 
The Inter-Zonal Wheat and Wheat Products (Move-

ment Control) Third Amendment Order, 1967, pub-
lished in Notification No. G.S.R. 567 in Gazette of 
India dated the 15th April, 1967. I 

I (g) The Delhi Specified Food Articles (Movement Control) 

{

I j Amendment Order, 1967, published in Notification No. 
G.S.R. 568 in Gazette of India dated the 15th April, 

(h) .~:6~orthern Inter-Zonal Rice (Movement Control) 
.. / \ Order, 1967, published in Notification No. G.S.R. 573 

in Gazette of India dated the 18th April, 1967.' .. 
\ (i) G.S.R. 574 published in Gazette of India dated th€ 18th 

Vi April, 1967, rescinding the Northern Zone Paddy 
\ (Restriction of Export) Order, 1959. i (j) The Northern Inter-Zonal Gram (Movement Control) 

Order, 1967, published in Notifi<!ation No. G.S.R. 575 
in Gazette of India dated the 18th April, 1967. 

J I (k) The Northern Inter-Zonal Maize (Movement Control) 
i Order, 1967, published in Notification No. G.S.R. 658 
I in Gazette of India dated the 3rd May, 1967. 

// (1) G.S.R. 708 published in Gazette of India dated the 10th 
May, 1967, making certain amendments to Notification 
No. G.S.R. 1842 dated the 24th December, 1964. ! 

J 
(m) The Rajasthan Foodgrains (Restrictions on Border 

Movement),Third Amendment Order, 1967, published 
in N01ification No. G.S.R. 736 ill Gazette of India 
date<Fthe 20th May, 1967. 

(12) A copy of the Annual Accounts of the Animal Welfare 
,j Board, Madras for the year 1965-66 alongwitb the Audit 

Report thereon. . 



/ 
(13) A. copy each of the following Orders of the Election Com-I mission, under sub-section (2) of section 11 of t~e 

) 0 :~:~i~:~O:C c;::=~:ni:~O:i::tion No. S.O. 147 in 
Gazette of India dated the 11th January, 1967, making 
certain amendments in the Delimitation Commission's 

. Order No. 5 dated the 2nd June, 1966, relating to the 
State of Bihar. 

(ii) Order No. 15A published in N~tification No. S.O. 352 in 
Gazette of India dated the 27th January, 1967, making 
certain corrections in the Delimitation Commission's 
Order No. 15 dated the 23rd May, 1966, relating to the 
State of Uttar Pradesh. 

(iii) Order No. 5D published in Notification No. S.O. 420 in 
Gazette of India dated the 31st January, 1967, making 
certain corrections in the Delimitation Commission's 
Order No.5 dated the 2nd June, 1966, relating to the 
State of Bihar. 

_/ (14) 
A copy of the Delimitation of Council Constituencies 

(Mysore) Amendment Order, 1967, published in Notifi-
cation No. G.S.R. 626 in Gazette of India dated the 26th 
April; 1967, under sub-section (3) of section 13 of the 

f Representation of the People Act, 1950. 

~ (15) A copy of the Registration of Electors (Amendment) 
Rules, 1967, published in Notification No. S.O. 1127, in 
Gazette of India dated the 1st April, 1967, under sub-

I section (3) of section 28 of the Representation of t.he 
I People Act, 1950. 
J 
I 

} 
(16)· A copy of the Conduct of Elections (Amendment) Rules, 

1967, published in Notification No. S.O. 1542 in Gazette 
of India dated the 25th April, 1967, under sub-section (3) 
of section 169 of the Representation of the People Act, 
1951. 

6. Presentation of Petition 

Shri George Fernandes presented a petition from Shri Vasant 
Vasudeo Kulkarni and other citizens of Ahmednagar regarding the 
proposed shifting of the Vehicle Research Development Establish-
ment from Ahmednagar to Avadi. 

(Lok Sabha adjournetl at 1 P.M. and re-assembled a.t 2 P. M.) 
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7. Statement under Direction 115 

Shri P. K. Vasudevan Nair made a statement regarding certain 
information given by the Minister of Food, Agriculture, Community 
Development and Cooperation in the House on the 22nd May, 1967, 
about the quantity of foodgrains supplied to Kerala. 

The Minister of Food, Agriculture, Community Development and 
Cooperation made a statement in reply thereto .. 

8. Motions for Elections to Committees 

(i) Shri Jagjivan Ram moved the following motion:-
"That in pursuance of Rule 3(13) of the Rules of the Indian 

Council of Agricultural Research, the members of Lok 
Sabha do proceed to elect, in such manner as the Speaker 
may direct, four members from among themselves to 
serve as members of the Indian Council of Agricultural 
Research." 

The motion was adopted. 

(ii) Shri Annasahib P. Shinde moved the following motion:-

"That in pursuance of sub-section (2) (a) of section 4 of the 
Merchant Shipping Act, 1958, the members of Lok Sabha 
do proceed to elect, in such manner as the Speaker may 
direct, four members from among themselves to serve as 
members of the National Shipping Board to be reconsti-

~r tuted with effect from the 8th June, 1967." 

The motion was adopted. 

(iii) Shri Annasahib P. Shinde moved the following motion:-
"That in pursuance of the Ministry of Food, Agriculture, Com-

munity Development and Cooperation Resolution No. 
F-10-1/65 FAIT, dated the 9th September, 1966, as 
subsequently amended, the members of Lok Sabha do 
proceed to elect, in such manner as the Speaker may 
direct, four members from among themselves to serve 
as members of the National Food and Agriculture Orga-
nisation Liaison Committee for a term of three years, 
subject to the other provisions of the said Resolution." 

The motion was ado pte;. 
~I' 

9. The Budget (Railways) 1967-68 

General Discussion on the Budget (Railways) for 1967-68 
continued. 
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The following members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 

.-.., 

.-

~ 

(2) Shri Krishna Kumar Chatterji 
(3) Shri Ram Charan 
(4) Shri N. K. Sanghi 
(5) Shri P. A. Saminathan 
(6) Shri Hem Raj 
(7) Shri D. K. Kunte 
(8) Shri Parimal Ghosh 
(9) Shri Raghuvir Singh Shastri 

(10) Shri N. P. C. Naidu 
(11) Shri H. Ajmal Khan 
(12) Shrimati Savitri Shyam. 

The discussion was not concluded. 

10. Personal Explanations under Rule 357 

Sarvashri Satya Narayan Sinha and Krishna Chandra Pant made 
personal explanations regarding certain statements about them made 
by Shri S. M. Banerjee in the House today. 

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 31st.M:ay. 
1967). 

1;~ , ;~ 
-... 1_ ... .....:.... ; 

144 
GMGIPND-Ls. t--419 (D) LS-30-5-67-800. 

S. L. SHAKDHER, 
Secretary. 



-
WK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednaday, May 31, 1967/Jyaistha 10, 1889 (Saka) 

No. 24 
1. Starred Questions 

Starred Questions Nos. 181-188 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 960-61, 963-965, 967-995, 
997-1001, 1003-1034. 1036-1045 and 1048-1006 were laid on the 
Table. 

3. Short Notice Question 

Short Notice Question No.4 addressed to the Mi.ttister of Steel, 
Mines and Metals regarding Fast by Labour Leader at Bhilai Steel 
Plant was orally answered and supplementary questions were also 
c:mswered thereon. 

4. Calling attention to Matter of Urgent Public Importance 

Bhri S. M. Banerjee called the attention of the Minister of Food, 
Agriculture, Community Development and Co-operation to the result 
of the recent talks between him and the Chief Minister of Kerala 
regarding serious food situation in Kerala and steps to be taken to 
prevent collapse of rSttioning system there. 
- The Minister of Food, Agriculture, Communit; Development and 
Co-operation made a statement in regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Passports Rules, 1967, published in Notifica-

tion No. G.S.R. 709 in Gazette of India dated the 10th May, 
1967. under sub-section (3) of section 23 ~f the Passports 
Ordinance. 1967. 

[P.T.C. 
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A copy of the Annual Report of the National Council of 
Educational Research and Training, New Delhi, for the 
year 1965-66, along with the Annual Accounts and the Audit 
Report thereon. 

(3) A copy each of the following papers under sub-section (4) 
of section 23 of the Institutes of Technology, 1961:-

(i) Certified Accounts of the Indian Institute of Technology, 
Madras for the year 1965-66, along with the Audit Report 
thereon. 

(ii) Certified Accounts of the Indian Institute of Technology, 
Bombay for the year 1965-66, along with the Audit Report 
thereon. 

C"a'....:~;... v' _. - -....,_- ..,.--____ .. __ ...,.".""... .-- -

(4) A copy of, the Annual Report of the Indian Telephone 
Industries Limited, Bangalore, for the year 1965-66, along 
with the Audited Accounts and the comments of the Comp-
troller 'and Auditor General thereon, under sub-section 
(1) of section 619A of the Companies Act, 1956. 

(5) A copy of Notification No. G.S.R. 437 published in Gazette 
of India dated the 1st April, 1967, under sub-section (2) of 
section 4 of the Employees' Provident Funds Act, 1952, 
adding 'Linoleum Industry' and 'Indoleurn Industry' to 
Schedule I to the said Act. 

(6) A copy of the Employees' Provident Funds (Third Amend-
ment) Scheme, 1967, published in Notification No. G.S.R. 
553 in Gazette ·of India dated the 22nd April, 1967, under 
sub-section (2) of section 7 of the Employees' Provident 
Funds Act, 1952. 

(7) (i) A copy each of the following Notifications under sub-
section (3) of section 47 of the Delhi Shops and Estab-
lishment Act, 1954:-

(a) The Delhi Shops and Establishments (Amendment) 
Rules, 1961, published in Notification No. F.20(17)/ 
6O-I&L)n Ifelhi Gazette dated the 15th June, 1961. 

(b) The Delhi Shops and Establishments (Amendment) 
Rules, 1964, published in Notification No. F.20(40}/63-
Lab. in Delhi Gazette dated the 20th August, 1964. 

(U) A statement showing reasons for delay in Ia.ying the 
above Notifications. 
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... (8) A copy of the Minister's (Allowances, Medical Treatment :md O~her .Privileges) Amendment Rules, 1967, published 
m Notificatlon No. G.S.R. 576 in Gazette of India dated the 
20th April, 1967, under sub-section (2) of section ] 1 of 
the Salaries and Allowances of Ministers Act, 1952. 

(9) A copy of the Police-Forces (Restriction of Rights) 
Amendment Rules, 1967, published in Notification 
No. G.S.R. 537 in Gazette of India dated the 14th April, 
1967, under sub--section (2) of section 6 of the Police 
Forces (Restriction of Rights) Act, 1966. 

(10) A copy each of the following Notifications under sub-sec-
tion (2) of section 3 of the All India Services Act, 1951:-

(i) The Indian Forest Service (Appointment by Competitive, 
Examin'ation) Regulations, 1967 published in Notification ' 
No. G.S.R. 535 in Gazette of India dated the 11th April, 
1967. 

(ii) G.S.R. 657 published in Gazette of India dated the 6th 
'/ May, 1967, making certain amendments to Schedule III 

to the Indian Administrative Service Pay Rules, 1954. 

(11) A copy each of the 'following Notifications under sub-
section (2) of section 3 of the All India Services Act, 
1951:-

(i) The Indian Forest Service (Fixation of Cadre Strength) 
Amendment Regulations, 1967, published in Notification 
No. G.S.R. 653 in 'Gazette of India dated the 6th May, 
1967. 

(ii)The Iridian Forest 5ervice (Fixation of Cadre Strength) 
Second Amendment Regulations, 1967, published in Noti-
fication No. G.S.R. 654 in Gs'Zette of India dated the 6th 
May, 1967. 

(iii) The Indian Forest Service (Initial Recruitment) Amend. 
ment Regulations, 1967. published in Notification No. 
G.S.R. 660 in Gazette of India dated the 5th May, 1987. 

The Indian Forest Service (Fixation of Cadre Strength) 
Third Amendment Regulations, 1967, published in 
Notification No. G.S.R. 689 in Gazette of India dated 
the 13th May, 1967. 
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/ 
6. Ruling by the Speaker 

The Speaker gave his ruling regarding py6cedure to be followed 
for inquiry into the conduct of Members.\/" 

7. Report of Committee on Private Members' Bills and Resolutions 

Shri R. K. Khadilkar presented the Second Report of the Commit-
tee on Private Members' Bills and Resolutions. 

8. Statement under Direction 115 

Shri Shiva Chandra Jha made a statement regarding certain 
information given by the Minister of Food, Agriculture, Community 
Development and Cooperation in the House on the 22nd May. 1967. 
about the quantity of foodgrains supplied to Bihar. 

The Minister of Food, Agriculture, Community Development and 
Cooperation made a statement in reply thereto. 

9. Motion for Election to Committee 

Dr. Triguna Sen moved the folloWing motion:-

"That in pursuance of sub-section (1) (xii) of section 19 of the 
Visva-Bharati Act, 1951, read with clause (5) of Statute 
10 of the First Statutes of the University. the members 
of Lok Sabha do proceed to elect, in such manner as the 
Speaker may direct, two members from among them-
Relves to serve as members of the Samsad (Court) of the 
Visva-Bharati." 

The motion was adopted. 

(Lok Sabha. adjourned at 1 P.M. and re-assembled at 2 P,M.) 

10. Government Bill-Introduced 

The Unlawful Activities (Prevention) Bill. 1967. 

The motion for leave to introduce the Bill moved by Shri Y. B. 
Chavan was opposed. On . the motion the House divided, Ayes 162; 
Noes 131. The mot~n ~as accordingly adopted and the Bill was 
introduced. . 

11. The Budget (Railways) 1967-68 

General Discussion on the Budget (Railways) for 1967-68 
continued. 
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The following members took part in the debate:-
(1) Mahant Digvijai Nath 
(2) Sbri G. M. Bakhsbi 
(3) Sbri S. C. Jamir 
(4) Sbri J. B. Kripalani 
(5) Shri M. N. Naghnoor 
(6) Sbrl Gunanand Thakur 
(7) Shri Ramshekhar Prasad Singh. 

The cUseussion was not concluded. 

12. Half-Ala-Hour DiseassioD 011 Matten ArIslna' out of ADswerti to 
QuestjOll 

Sbri P. Ramamurtbi raised a half-en-hour discussion on points 
arising out of tbeanswer given on the 22nd May, 1967 to Starred 
Question No. 17 regarding Nuclear non-proliferation treaty. 

Sbri M. C. Chagla replied to the discussion. 

13. Report af Business Advisory Committee 

Dr. Ram Subhag Singh presented the Second Report of the 
Rusiness Ad'lisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 1st June, 
1967). 

S. L. SHAXDHER, 
Seeretary. 



LoK·SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, June 1, 1967!Jyaistha 11, 1889 (Saka). 

Ne.25 
1. Starred Questions 

Starred Questions Nos. 211-213 were orally answered. Replies 
'to remaining questi"ons were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1087-11-08, 1110-1111, 
1113--1115. 1117-1136, 1138-1139, 1141-1158, 1160--1171, 1173--1197 
and 1199~1250 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No.5 addressed to the Minister 01 Parlia-
mentary Affairs regarding Use of Staff Cars fOr Presidential Election 
Purposes was orally answered and supplementary questions were 
also answered thereon. 

4. Calling Attention to Matter of Urgent Public Importance 

Shri S. M. Banerjee called the attention of the Minister of Defence 
to the proposed retrenchment of more than two thousand Defence 
workers in various Defence establishments at Delhi. Bangalore, 
Poona and other places from 1st June, 1967. 

The Minister of Defence made a statement in regard thereto. 

5. Papers laid on the Table 

The folloWing papers were laid on the Table:-
.. (1) A copy each of the following Notifications under section 

159 of the Customs Act, 1~2:- I 
(i) a.s.R. 728 published in Gazette of India dated the 20th 

Mayt 1967. A_ 
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(ii) G.S.R. 729 published in Gazette of India dateq the 
20th May, 1967. 

(iii) G.S.R. 754 published in Gazette of India dated the 20th 
May, 1967. 

(iv) G.S.R. 778 published in Gazette of India dated the 25th 
May, 1967. 

(2) A COpy each of the following Notifications under section 
159 of the Customs Act. 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-ninth Amendment Rules. 1967. 
published in Notification No. G.S.R. 730 in Gazette of 
India dated the 20th May. 1967. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Thirtieth Amendment Rules, 1967, 

published in Notification No. G.S.R. 731 in Gazette of 
India dated the 20th May. 1967. 

(iii) G.S.R. 732 published in Gazette of India dated the 20th 
May, 1967. containing corrigendum to G.S.R. 1557 
dated the 8th October, 1966. 

(3) A copy of the Central Excise (Eig~th Amendment) Rules, 
1967, published in Notification No. G.S.B. 747 in 
Gazette of India dated the 16th May. 1967. unqe;r: &e~iQIl 

/ 38 of the Central Excises and Salt Act, 1944. 

6. Motion Be: S«ond Report of Business Advisory Committee 

Dr. Ram Subhag Singh mQved the fQIlowing motion:-

"That this House agrees with the Second Report of the Busi-
ness Advisory Cm,{mittee presented to the House on the 

; 31st May, 1967.'V / 
.I The mQtion was adopted. I ...... 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 
• ;I , 

7. The Budget (RaiJ&.aY5) 1967.68 

-.eneral Discussion On the :Budget (Railways) for 1967-68 
continued. " .' 
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The following members took part in the debate:-
(1) Shri Anirudha Dipa 
(2) Shri J. K. Choudhury 
(3) Seth Achal Singh 
(4) Shri N. S. Sharma 
(5) Shri Sheo Narain 
(6) Shri Tulsiram Dashrath Kamble 
(7) Shri K. Ananda Nambiar 
(8) Shri Ganpat Sahai 
(9) Chaudhari Randhir Singh 

(10) Shri N. Dandeker 
(11) Shrimati Tarkeshwari Sinha 
(12) Shri Erasmode Sequeira 
(13) Shri Sarjoo Pandey 
(14) Shri Vishwa Nath Pandey 
(15) Shri G. Kuchelar 

The discUssion was not concluded. 

8. Half-An-Hour DiscuS6ion on Matters Arising out of Answers t4) 
Question 

5hri K. M. Abraham raised a half-an-hour discussion on points 
arising out of the answer given on the 26th May, 1967 to Unstarr~ 
Question No. 639 regarding Import of Rubber. 

Shri Mohammad Shaft Qureshi replied to the discussion. 

(Lo~ ~abha aqjo~eq tiP I! A:.M. on Friday, the 2nd June, 1967). 

~. L. SHAKDHER, 
~ecretarr: 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, June 2, 1967/Jyaistha 12, 1889 (Sak,a.) 

No. 26 
1. Starred Questions 

Starred Questions Nos. 241, 243-245 were orally answered. 
Replies to remaining .questions were laid on the Table. 

2. Un starred Questions 

Replies to Unstarred Questions Nos. 1251-1253, 1255-1273. 
1275-1310, 1312-1322, 1325-1364 and 1366-1420 were laid on the 
Table. 

1 Short Notice Question 

Short Notice Question No.6 addressed to the Minister of Stl*'1. 
Mines and Metals regarding National Coal Development Corporation 
was orally answered and supplementary questions were also 
!inswered thereon. 

4. Calling Attention to Matter of Urgent Publi~ Importance 

Shri S. M. Banerjee called the attention of the Minister of Finance 
to Government's refusal to raise dearness allowance in respect of 
Central Government employees in spite of avera2e rise of ten points 
in the (.'ost of living index. 

The Minister of Finance made a statement in re2'ard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Cost Account Records (Cycles) Rules, 1967, 

published in Notification No. G.S.R. 311 in Gazette of 
India dated the 11th March, 1967, under sub .. section (3) 
of section 642 of the Companies Act, 1956. 
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(2) (i) A copy of the Annual Report of the Singareni Collie, 
ries Company Limited, for the year 1965-66, along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, ]956. 

(ii) Review by the Government on the working of the 
above Company. 

(3) A copy of the Annual Report of the Coal Board, Calcutta 
for the year 1964-65. 

(4) A copy of the Audit Report on the Accounts of the Textile 
Committee for the year 1965-66, under sub-section (4) 
of section 13 of the Textiles Committee Act, 19&1. 

(5) A copy of the Textiles Committee (Amendment) Rules, 
1967, published in Notification No. G.S.R. 438 in Gazette 
of India, dated the 1st April, 1967, under sub-section (3) 
of section 22 of the Textiles Committee Act, 19(13. 

(6) A copy en Notification No. S.O. 1722 published in Gazette 
of India, dated the 15th May, 1967, under sub-sectioll (2) 
of section 18A of the Industries (Development and 
Regulation) Act, 1951. 

(7) A copy of the Textiles (Production by Powerlooms) 
Control Amendment Order, 1967, published in Notifica-
tion No. S.O. 1475 in Gazette of India, dated the 29th 
April, 1967, under suh-section (6) of section 3 ()f the 
Essential Commodities Act, 1955. 

(8) A copy of the Central Silk Board (Amendment) Rules, 
1967, published in Notification No. G.S.R. 740 in Gazette 
of India, dated the 20th May, 1967, under sub-!lection (3) 
of section 13 of the Central Silk Board Aet, 1948. 

(9) A COpy of the Coir Industry (Amendment) Rwes, 1967, 
published in Notification No. S.D. 1744 in Gazette of 
India, dated the 20th May, 1967, under sub-section (3) 
of section 26 of the Coir Industry Act, 1953. 

! Statement Be: Gov;rnment Business 

The Minister A Parliamentary Affairs made a statement regard-
ing Government busin~ for the week commencing 5th June, 1967. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 
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7. The Budget (Railways) 1967-68 

General 
~ontinued. 

Discussion on the Budget (Railways) fol' 1967-68 

The following members took part in the debate:-

(1) Shri C. Dass 
(2) Shri Mudrika Sinha 
(3) Shri Samarendra Kundu 
(4) Shri V. Y. Tarnaskar 
(5) Shri Balgovind Verma 
(6) Shri Ramji Ram 
(7) Shri J anardan J agannath Shinkre 
(8) Shri B. N. Shastri 

The discussion was not concluded. 

8. Motion Be: Second Report of Committee on Private Members' 
Bills and Resolutions 

Shri Samarendra Kundu moved the following motion:-

"That this House agrees with the Second Report of the Com-
mittee on Private Members' Bills and Resolutions 
presented to the House on the 31st May, JQ67." 

The motion was adopted. 

9. Private Member's Resolution-Negatived 

Discussion on the following Resolution and the amendments 
thereto moved on the 31st March, 1967, continued:-

"In view of the crisis in textile industry resulting in continued 
closure of mills and large scale unemp-loyment of 
weavers, this House recommends to the Government to 
take over all the closed mills immediately." 

Shri P. P. Esthose concluded his speech. -The following members took part in the debate::-

(1) Shri Surendra Kumar Tapuriah 
(2) Shri Hukarn Chand Kachwai 
(3) Shri Bedabrata Barua 
(4) Shri S. Kandappan 
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(5) Shri Abdul Ghani Dar 
(6) Shri Narendrasingh Mahida 
(7) Shri S. M. Banerjee 
(8) Shri George Fernandes 
(9) Chaudhari Randhir Singh 

(10) Shri S. A. Dange 
(11) Slni K. Ananda N am biar 
(12) Shri Dinesh Singh 

Shri P. P. Esthose replied to the debate. 

The amendments were negatived. 

The Resolution was also negatived. 

10. Private Member's Resolution-Under Consideration 

Shri K. Ananda Nambiar moved the following Resolution:-

"This House disapproves the action taken by the Government 
in decontrolling steel and thereby causing steep rise in 
the price of steel." 

His speech was not concluded. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 5th June, 
1967). 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, June 5, 1967jJyaisthq, 15, 1889 (SakaL 

No. 27 
1. Starred Questions . 

StSirred Questions Nos. 271-274 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1421-1423, 1425-1432, 1434-
1437, 1439-1457, 1460-1470, 1472-1481 and 1483-1492 were laid 
on the Table. 

Three statements by the Minister of Information and Broadcast. 
ing correcting the replies given to the following Questions were also 
laid on the Table:-

(i) Unstarred Question No.1 on the 25th July, 1966 regarding 
Television; 

(ii) Unstarred Question No.2 on the 25th July, 1966 regarding 
Television; and 

(iii) Unstarred Question No. 2883 on the 22nd August, 1966 
regarding ex.pansion of Television. 

3. Calling Attention to Matter of Urgent Public Importance< 

Shri Yashwant Singh Kushwah called the attention of the 
Minister of Defence to the recent air violations by Pakistan on 
Rajasthan border and heavy concentration of Pakistani troops there. 

The Minister of Defence made SI statement in regard thereto. 

(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2 P.M.) 
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./ 
4. Question of Privilege 

The Deputy Speaker gave his consent to the raising of a question 
of privilege given notice of by Shri Madhu Limaye against the 
Editor of the "Hindustan" in respect of the Editorial of the said 
daily dated the 2nd June, 1967 allegedly casting reflections on 
Members of Parliament with reference to the discussion in Parlia-
men~ on the Hazari Report. 

Shri Madhu Limaye then asked for leave of the House to the 
raising of the question of privilege. As no objection was taken, 
the Deputy Speaker informed the House that the leave was granted. 

On a motion moved by Shri Madl1\y~imaye, the matter was 
referred to the Committee of Privileges. 

5. Papers laid on the Table 

The follOWing papers were laid on the Table:-
(1) A copy of the Annual Report of the Indian Rare Earths 

Limited, Bombay, for the year 1965-66, along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(2) A copy of the Annual Report of the Garden Reach Work-
shops Limited, Calcutta for the year 1965-66 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

6. Motion regarding Constitution of the Joint Committee on Offices 
of Profit 

Shri P. Govinda Menon moved the following motion:-
"That a Joint Committee of the Houses to be called the Joint 

Committee on Offices of Profit be constituted consisting 
of fifteen members, ten from this House and five from 
the Rajya Sabha. who shall be elected from amongst 
members of each House according to the principle of 
proportional representation by means of the single 
transferable vote; 

That the functions of the Joint Committee shan be-
(i) to examine t~ composition and character of 'all existing 

'commi~ees' and all 'committees' that may hereafter 
be constituted, membership of which may disqualify 
a person for being chosen as, and for being, a member 
of either House of Parliament under article 102 of the 
Constitution; 



(li) to recommend in relation to the 'committees' examined 
by it what offices should disqualify and what offices 
should not disqualify; 

(iii) to scrutinise from time to time the Schedule to the Par-
liament (Prevention of Disqualification) Act, 1959, and 
to recommend any amendments in the said Schedule; 
whether by way of addition, omission or otherwise; 

That the Joint Committee shall, from time to time, report to 
both Houses of Parliament in respect of all 01' any of 
the aforesadd matters; 

That the members of the Joint Committee shall hold office for 
the duration of the present Lok Sabha; 

That in order to constitute a !litting of the Joint Committee, 
the quorum shall be one-third of the total number of 
members of the Committee; 

That in other respects, the Rules of Procedure of this House 
relating to Parliamentary Committees shall apply with 
such, vari&tions and modifications as the Speaker may 
make; and 

That this House recommends to the Rajya Sabha that the 
Rajya Sabha do join in the said Joint Committee and 
communicate to this House the names of members 
to be appointed by the Rajya Sabha to the Joint 
Committee." 

The motion was adopted. 

7. The Budget (Railways) 1967-68 

Shri C. M. Poonacha replied to the debate on the General Discus-
sion on the Budget (Railways) for 1967-68. 

The discussion was concluded. 
8. The Budget (General) 1967-68 

General Discussion on the Budget (General) for 1967-68 com-
menced. 

The following members took part in the debate:-
(1) Shri M. R. Masani 
(2) Shrimaii Sucheta Kripalani 
(3) Shri Hardayal Devgun (Speech. unfinished). 

The discussion was not concluded. 
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9. Half-an-hour diseussion on Matters arising out of Answers to 
Question 

Shri C. K. Chakrapani raised a half-an-hour discussion on points 
arising out of the answer given on the 22nd May, 1967 to Starred 
Question No. 3 regarding purchase of islands in the Indian Ocean by 
the British Government. 

Shri M. C. Chagla replied to the discussion. 

(Lok Sabba adjourned till 11 A.M. on Tuesday, the 6th June, 
1967). 

If 
.'1 
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tOK SABBA 

BULLETIN-PART I 

[Brief Record- of Proceedings] 

Tuesday, June 6, 1967/Jyaistha 16, 1889 (Saka). 

No. 28 

1. Starred QuestiollS 

Starred Questions Nos. 301-307 were orally answered. Replies 
to'remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1493-1596 and 1598-1639 
were laid on the Table. 

8. Shott Notice Question 

Short Notice Question No.7 addressed to the Minister of Trans-
port and Shipping regarding Employees of R.S.N. Co. was orally 
answered and supplementary questions were also answered thereon. 

~uestion of Privilege 

The Speaker withheld his consent to the raising of a question of 
privilege given notice of by Shri Sant Bux Singh, Dr. Ram Manohar 
Lahia and Shri Rabi Ray against Shri Sheel Bhadra Yajee, Member 
of Rajy.a Sabha, in respect of certain allegations made by' him in 
that House on the 30th May, 1967 against Dr. Ram Manohar Lahia. , .. / 

5. Paper, laid OD the Table 

The follOwing papers were laid on the Table:-

(1) ,A copy of the Report of the Dearness Allowance Commis- V 
. sion on the question of the grant of Dearness Allowance 

to Central Government Employees in future. 

[P.T.O. 
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(2) A copy of the Annual Accounts of the Bombay Port Tr.ust 
for the year 1965-66 and the Audit Report thereon under 
sub-section (2) of section 103 of the Major Port Trusts 
Act, 1963. 

(3) A copy of the Navy (Discipline and Miscellaneous Provi-
sions) (Amendment) Regulations, 1967, published in 
Notification No. S.R.O. 15/E in Gazette of India dated 
the 22nd May, H}.67, under -section 185 of the Navy Act, 
1957. 

(4) A copy of the Solvent-Extracted Oil, De-oiled Meal and 
'Edible Flour (Control) (Amendment) Order, 1967, pub-
lished in Notification No. G.S.R. 536 in Gazette of India 
dated the·' 12th April, 1967,· und~r sub-section (6) of 

./ section 3 of the Essential Commodities Act, 1955. 
V (5) A copy of the Report of the Advocates Act Review 

Committee. 

6, The au~et (General) 1!!67-68 
General Discussion on the Budget (General) for 1967..fJ6 contmued. 
Tlle following members took part in the debate:-

(1) Shri Hardayal Devgun 
(2) Shri s. R. Rane 

(Lok, Sabha adjourned at 1 P.M. and :re:assembled cit 2 P.U:) .. 
. (3) Shri P. Ramamurthi 
(4) Shri P. Venkatasubbai$1) 
(~) Shri S. A. Dange 
(6) Shri K. Hanumanth8.;iya (Speech tmjiniahed). 

The discussion was not concluded. 

7. *Statement by Prime Minister 

The Prime Minister made a statement on the pres~nt situ~ion in 
West Asia. . 

Members stood in silence for a short while to pay homage to th~ 
five Indian soldiers of the Indian UNEF contingent in Gaza. . 

(Lok Sabha adjounfe'd :till 11 A.M. on Wednesday. 'the 7th, June, .. 1967.) "-.. I • 

-Made at 4-10 P.M. 
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LOK SABnA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, June 7, 1967fJyaistha 17, 1889 (Saka) 

No. 29 

1. Oath or AJfinna~on 
Shri Vikram Chand made and subscribed the os..th in English 

and took his seat in the House. 

2. Starred Questions 

Starred Questions Nos. 331, 334-337 and 341 were orally answered. 
Replies to remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 1640-1669, 1671-1750, 1752-
1788 and 1790-1792 were laid on the Table. 
~·a. 

4. Short Notice Question 

Sholt Notice Question No.8 addtessed to the Minister of Food 
and Agriculture regarding Supply of Paddy Seeds to Bihar was 
orally answered and supplementary questions were also answered 
thereon . 

..r-
5. Question of Privilege 

The Speaker gave his consent to the ralsmg of a question. of 
privilege given notice of by Shri Madhu Limaye against the Colum-
nist, Editor, Publisher, Printer and the Proprietor of the "Hindustan 
Times" in respect of an article under the caption 'Shades of the Star 
Chamber' pubUshed in the said Daily dated the 4th June, 1967 
allegedly casting reflections on Parliament and its Members. v/ 
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.../'-
&hri Madhu Limaye then asked for leave of the House to the 

raising of the question of privilege. As no objection was taken. the 
Speaker informed the House that the leave was grantea. ~ 

--<:in a motion moved by Shri Madhu Limaye, the matter was refer-
red to the Committee of Privileges . ..,/' 

6. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. S.O. 1776 published in Gazette 

of India dated the 20th May, 1967, under sub-section (3) 
of section 40 of the Industrial Disputes Act, 1947. adding 
'Seivice i~ any oi1~field' to First Schedule to the said Act. 

(2) A copy of the Annual Report of the Indian Institute of 
Science. Bangalore, for the year 1964-65. 

(3) A copy of the Displaced Persons (Compensation and 
Rehabilitation) Amendment Rules, 1967. published in 
Notification No. G.S.R. 435 in Gazette of India' dated the 
1st April. 1967, under sub-section (3) of section 40 of the 
Displaced Persons (Compensation and Rehabilitation) Act, 
1954. 

(4) A copy of the Re\rised Estimates for the year 1966-67 and 
Budget Estimates for the year 1967-68 of the Employees' v<State Insurance Corporation, under section 36 of the Emp-
loyees' State Insurance Act, 1948. 

. (5) A copy of Government Resolution No. WB-2(3)/67, dated 
the 3rd June, 1967, publishing Government's decisions on 
the recommendations made by the Central Wage Board 

/ for Iron Ore Minin.g Industry . 

../' (6) A copy of Government Resolution No. WB-2(4)/67, dated 
the 3rd June, 196'7, publishing Government's decisions on 
the recommendations made by the Central Wage Board 
for Limestone and Dolomite Mining Industries. 

(7) A copy of Notification No. G.S.R. 696 published in Gazette 
of India dated the 13th May, 1967, making certain ~~d­
ment to Schedule III to the Indian Administrative Service 
(Pay) Rules. 1954, under sub-section (2) of section 3 of the 
All India' Serl'ices Act, 1951. II . 

(8) A copy ofltheDefence of India (Amendment) Rules, 1967, 
published in Notification No. G.S.R. 781 in Gazette of India 
dated the 26th May, 1967, under section 41 of the Defence 
of India Act, 1962. 
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7. Report of Committee on Private l\lembers' Bills and 8es:elatiCJftS 
, ~ ... '. ". .. . . ~ .. -

Shri R. K. Khadilkar presented the Third Report of dteC6tn-
mittee on Private Members' Bills and Resolutions. 

8. Motions for ElectiOns to Committees 

(i) Dr. Triguna Sen moved the following motion:-
"That in pursuance of paragraph 3(2) (d) of the late Depart-

ment of Education, Health 'and Lands Resolution 
No. F.122-3/35-E, dated the 8th August". 1935, as amen~ 
from time to time, the members, of Lok Sabha do pro-
.ceed to elect, in such manner as the Speaker may direct, 
four members from among themselves to serve as 
members of the Central Advisory Board of Education, 
subject to the other provisions of the said Resolution." 

The motion was adopted. 

(ii) Dr. Triguna Sen moved the following motion:-
"That in pursuance of sub-clause (e) of clause 9(1) of the 

Scheme for the Administration and Management of the 
properties and ftmds of the Indian Institute of Science. 
Bangalore. read with regulations 3.1 and 3.1.1. of the 
Regulations of the Institute, the members of Lok Siabha 
do proceed to elect, in such manner as the Speaker may 
direct, two members from. among themselves to serve 
as members of the Council of the Institute for the term. 
ending on the 31st'December, 1969." 

The motion was adopted. 
(Lok SaM:! adjourned at 1 P.M. and re-assembeled at 2 P.M. 

9. The Budget (General) 1967-68 

General Discussion on the Budget (General) for 1967-68 
continued. 

-
The following members took part in the debate:-

(1) Shri K. Hanumanthaiya 
(2) Dr. Ram Manohar Lohia 

--
(3) Shrimati Tarkeshwari Sinha 
(4) Shri Surendranath Dwivedy 
(5) Shri Ram. Kishan 
(6) Shri Amiya Nath Bose 
(7) Chaudhari Randhir Singh (Speech. unttnished). 

The discussion was not. concluded. 
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10. ·iIaIf .... ~ di~on on Matters Arising out of Answer to 
QMstion 

Shri Madhu Limayeraised a ha!f-aill-hour discussion on points 
arising out of the answer given on the 21st March, ·1967 to Starred 
Question No. 20 regarding National Food Budget. 

Shri Annasahib P. Shinde replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 8th June, 
1967), 

!Ii ., 
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WK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedihgs] 

ThuTsday. June 8, 1967 /Jyaistha 18, 1889 (Saka) 

No. 30 

1. Starred Questions 

Starred Questil<>ns Nos. 361-364 and 366 were orally answered. 
Replies to remaining questions were laid on the Table .. 

2. U'llstarred Questions 

Replies to Unstarred Questions Nos. 1793-1811, 1813-1853, 1855-
1880, 1882-1917, 1919-1944 and 1946-1949 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No.9 addressed to the Minister of Petro-
leum and Chemicals regarding Supply of Oil to Bihar was orally 
answered and supplementary que9tions were also answered thereon. -4. Calling Attention to Matter of Urgent Public Importance 

8hri Madhu Limaye called the attention of the Minister of Home 
Affairs to the reported refusal by the Ce'ntral Government to make 
available to the Orissa State Government the report of the CBI on 
the dealings of certain undertakings in which Shri B. Patnaik, the 
former Chief Minister of Orissa, has a controlling interest. 

The Minister of Home Affairs made a statement in regard thereto. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

5.Papen Laid op the Tabl ... 

The foU9wing papers were laid on the Table:-

(1) A copy of Notification, dated the 8th June, 1967, issued 
}lnder rule 8 (1) of the Central Excise Rules, 1944. 
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/' 

;/ (2) A copy of the Report of the Commissioner for Scheduled 
Castes and Scheduled Tribes for the year 1965--66, under 
article 338(2) of the ConstitutiO'n. 

(3) A copy each of the following Notifications under section 
159 of the Customs Act, 1962:-

(i) The Crew Baggage Rules, 1967, published in Notification 
No. G.S.R. 758 in Gazette O'f India, dated the 27th May, 
1967. 

(ii) The Passengers (Non-Tourist) Baggage (Amendment) 
Rules 1967, published in Notification No. G.S.R. 759 in 
Gazette of I'ndia, dated the 27th May, 1967. 

(4) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Cent-
ral Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (Ge'neral) Thirty-first Amendment Rules, 1967, 
published in Notification No. G.S.R. 760 in Gazette of 
India, dated the 27th May, 1967. 

(ii) G.8.R. 761 published in Gazette of India dated the 27th 
May, 1967, containing corrigendum to G.S.R. 446 dated 
the 1st April, 1967. 

(5) A copy each of the following Notifications under section 
38 of the Central Excises a'nd Salt Act, 1944:-

(i) The Central Excise (Ninth Amendment) Rules, 1967, 
pubiJ.ished in Notification No. G.S.R. 779 in Gazette of 
India dated the 25th May, 1967. 

(it) The Central Excise (Tenth Amendment) RllIes, 1967. 
published in Notification No. G.S.R. 780 tn Gazette of 
India dated the 25th May, 1967. 

(6) (i) A copy of the Annual Report of the National Buildings 
Construction Corporation Limited, New Delhi, for the 
year 1965-66, along with the Audited Accounts a'nd the 
comnymtt of the Comptroller and Auditor General 
therebn.under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 
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(7) (i) A copy of the A'nllual Report of the Fertilizer Corpo. 
ration of India Limited, New Delhi, for the year 1965-
66 along with the Audited Accounts and the comments 
of the Comptroller and Auditor Genera1 thereon, under 
sy,b-section (1) of section 619A of the Companies Act, 
1956. " 

(ii) Review by. the Government (10 the working of the 
above Company. 

6. Motions for ElectiOll." to Committee~ 

(i) Dr. S. Chandrasekhar moved the following motion:-

"That in pursuance of clause 3 (vii) of the Rules and Regu-
lations of the Tuberculosis Association of India, the 
members of Lok Sabha do proceed to elect, in such 
mariner as the Speaker may direct, two members from 
among themselves to serve as members of the Central 
Committee of the Tuberculosis AsSOciation of India." 

The motion was adopted. 

(ii) Dr. S. Chandrasekhar moved the follOWing motion:-

"That in pursuance of items (xiii) and (xiv) of rule 20 of 
the Rules and Regulations of the Indian Counci1 of 
Medical Research, the members of Lok Sabha do pro-
ceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to serve 
as members of the Governing Bodv of the Indian Coun-
cil of Medical Research." 

The motion was adopted. 

7. The Budget (General) 1967·68 

General Discussion O'n the Budget (General) fOr 1967-68 conti-
nued. 

The following members took part in the debate:-
(1) Chaudhari Randhir Singh 

(2) Shri Charanjit Rai 
(3) Pandit D. N. Tiwary 
(4) Shri Krishnan Manoharan 

16U 
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(5) Shri Shantilal Shah 
(6) Sbri M. Narayan Reddy 
(7) Sllri B. Bbagavati 
(8) Shri S. S. Kothari 
(9) Shri Krishna Chandra Pant (Speech unfimished). 

The disussion was not concluded. 

8. Statement by Minister ~ 

The Minister of External Affairs made a statement regarding 
further developments in West Asia situation. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 9th June, 1967). 
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LOK SABRA 

nULLETIN-PART I 

[P-rid T:eCCird of Proceedings] 

Friday, June 9, 1967/Jya1-stha 19, 1889 (Saka) 

No. 31 

Starred QIIPi'ltions Nos. :191. 393-397 and 405 were orally answered. 
Replies to re!'naining (;1IE:'stio11S were laid on the Table. 

2. Unstarred Questions 

Replies to UU5tarred Qup.~tions Nos. 1950-1957, 195!)-1976, 1978-
2010. 2012-2021. 2023-2093 and 2100-2120 were laid on the Table. 

A statement by the l'.1inifiter of 5tate in the Ministry of Steel, 
Mines and Metals con eding the reply given on the 26th May, 1967 
to Un starred Q<lcstion XC). 525 regarding conversion of Joint Plant 
Committee int0 Statutory Body was also laid on the Table. 

3. Short Notil'c Quc"tion 

Short Noti~e Question No. 10 addressed to the Minister of Irriga-
tjon r.nd Pl)w",r r~~arding Na.rm.oda Project was orally answered and 
supplements!"') questions were also answered thereon. 

4. Papers iaid on the Table 

Th~ foilowing pape,s wel'e laid on the Table:-

(1) A copy each of t.he following Notifications under sub-
section (3) of section 620A of the Companies Act, 1956:-

(i) G.S.R. 607 published in Gazette of Indja, dated the 29th 
April, 1967. 

(ii) G.S.R. 608 published in Gazette of India, dated the 29th 
April. 1967. 
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(2) A copy of the Annual Report on the activities of the Rubber 
Board for the year 1965-66. 

(3) A copy of the Audit Report on the Accounts of the Rubber 
Board for the year 1965-66. 

(4) A copy of the Cotton Control (Second Amendment) Order. 
1967, published in Notification No. S.O. 1665 in Gazette of 
India, dated the 13th May, 1967, under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955. 

5. Report of the Rules Comm.itt~laid on the Table 

Dr. Ram Subh3!g Singh laid on the Table, under sub-rule (1) of 
rule 331 of the Rules of Procedure and Conduct of BUSiness in Lok 
Sabha the First Report of the Rules Committee. 

6. I'/~ssage from Rajya Sabha 

JSecretary reported a message from Rajya Sabha that at its sitting 
held on the 6th June, 1967, Rajya Sabha passed a motion referring 
the Central Industrial Security Force Bill, 1966, to a Joint Committee 
of the Houses conSisting of 45 members, 15 members from Rajya 
Sabha, namely:-

(1) Shrimati Violet Alva 
(2) Shri K. S. Ramaswamy 
(3) 8hri M. P. Bhargava 
(4) Shri M. Govinda Reddy 
(5) 8hri Nand Kishote Bhatt 
(6) Shri Akbar Ali Khan 
(7) Shri B. K. P. Sinha 
(8) Shri M. M. Dharia 
(9) Shri Krishan Kant 

(10) Shri Bhupesh Gupta 
(11) Shri K. Sundaram 
(12) Shri Rajnarain 
(13) Shri Banka Behary Das 
(14) Shri D. Thengari 
(15) Shri 4. ~< (lfatterjee 

and 30 members from Lok Sabha and recommended that Lok Sabha 
do join in the said Joint Committee and. communicate to that House 
the names of members to be appointed by Lok Sabha to the said 
Joint Committee. 
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7. Statement by, Minister 

The Minister of Food, Agriculture, Community Development 
and Cooperation laid on the Table a statement regarding delay in 
the arrival of food ships in India due to closure of Suez Canal. 

8. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a statement regard-
mg Government business for the week commencing 12th June, 1967. 

(Lok Sabha adjourned at 1 P.M. and re..assembled at 2 P.M.) 

9. The Budget (General) 1967-68 

General Discussion on the Budget (General) for 1967-68 conti· 
nued. 

The following members took part in the debate:-
(1) Shri Krishna Chandra Pant 
(2) Shri N. Dandeker 
(3) Shri Syed Ahmed Aga (Speech unfinished). 

The discussion was not concluded. 

10. Motion Re: Third Report of Committee on Private Membe1"5' Bills 
and Resolutions 

Shri Hardayal Devgun moved the following motion:-

"That this House agrees with the TMrd Report of the Com-
mittee on Private· Members' Bills and Resolutions pre-
sented to the House on the 7th June, 1967." 

The lnotion was adopted. 

11. Private Members' Bills-Introduced 
(1) The Managing Council Bill, 1967 by Shri' Ram Kishan 

Gupta. 
(2) The Investigation Commission Bill, 1967 by Shri Ram 

Kishan Gupta. 
(3) The Subsidiary Banks tM€f'ger Bill, 1967 by Shri Ram 

Kisban Gupta. 

(4) The Treason Bill. 1967 by Shri Yashpal Singh. 
(5) The Indian Penal Code (Amendment) Bill, 1967. (.4.mend~ 

ment of sections 405 and 406) by SIni Ram Kishan 
Gupta. 
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(6) The Representation of the People (Amendment) Bill, 1967 
(Amendmerz.t of section 77) by Shri Yasbpal Singh. 

(7) The Prohibition of Manufacture and Import of Hydro-
genated Vegetable Oils Bill, 1967 by Shri Yashpal Singh. 

(8) The Hire ... Purchase Bill, 1967 by Shri Yashpal Singh. 

(9) The Payment of Wages (Amendment) Bill, 1967 (Amend-
ment of sections 1 and 15 and Insertion of new sec-
Hon 15A) by Shri S. C. Samanta. 

(10) The Delivery of Books and Newspapers (Public Lib-
raries) Amendment Bill, 1967 (Amendment of Bec-
tions 2 and 3) by Shri S. C Samanta. 

(11) The Companies (Amendment) Bill, 1967 (Insertion. of 
new sections 43B and 250AA and amendment of sec-
tions 224, 237, etc.) by Shri Diwan Chand Sharma. 

(12) The Gift-Tax (Amendment) Bill, 1967 (Amendment "I 
sections 22, 23, etc.) by Shri Diwan Chand Sharma. 

(13) The Foreign Exchange Regulation (Amendment) Bill, 
1967 (Amendment of sections 2 and 23 etc.) by Shri 
Diwan Chand Shanna. 

(14) The Prevention of Corruption (Amendment) Bill, 1967 
(Omission of section 6) by Shri Vishwa Nath Pandey. 

(15) The Code of Criminal Procedure (Amendmentl Bill, 
1967 (Amendment of sections 127. 128 and 129) by 
Shri Vishwa Nath Pandey. 

(16) The Code of Criminal Procedure (Amendment) Bill, 1967' 
(Amendment of secNon 252) by Shl'i Vishwa Nath 
Pandey. 

(17) The Constitution (Amendment) Bill, 1967 (Amendment 
oJ arti~k 134) by Shri Vishwa Nath Pandey. 

(18) The Co~tuton (Amendment) Bill, 1967 (Amendment 
of 4rtic1e 13 and insertion of new art.!de 19A f't-:.) by 
Shri K. R. Ganesh. 

(19) The Constitution (Amendment) Bill, 1967 (Amendme1lt 
Of article i02) by Shri K. R. Ganesh. 
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12. Private Member's Bill-Motion for Cireulation-Negatived 

The Constitution (Amendment) Bill, 1967 (Amendment of 
articles :n 45 etc.) by Shri Madhu Limaye. 

Discussion an the motion for circulati.on of the Bill f.or the pl.. '_ 
pose of eliciting opinjon thereon by the 31st August, 1967, moved 
by Shri Madlhu Limaye .on the 26th May, 1967, continued. 

The following members took part in the debate:-

(1) Dr. Ram Manohar L.ohia. 

(2) ,Shri Bhagwat Jha Azad 

Shri Madhu Limaye replied t.o the debate. 

On the motion for circulation, the HOUSe divided, Ayes 59; 
Noes 85. The m.otion wa:s accordingly negatived. 

13. Private Member's Bill-Motion for Reference to Select Com-
mittee-Und.er Consideration 

The Constitution (Amendment) Bin. 1967 (Amendment ot 
article 368) by Sh"i Nath Pai. 

The moti.on f.or reference of the Bill to a Select C.ommittee was 
moved by Shri N ath Pai. 

The foll.owing members took part in the debate:-

(1) Shri Diwan Chand Shanna 

(2) H. H. Maharaja Pratap Kesh.ari Deo 

(3) Shri J. B. Kripalani 

The discussion was not concluded. 

14. Government Bill-Introduced 

The Tea (Amendment) Bill, 1967. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 12th June, 
1967]. 
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10K SABBA 

BULLETIN-PART I 

,(Brief Record of P~ings] 

Monday, June 12, 1967/ Jyaistha 22, 1889 (Saka.). 

No. 32 

1. Starred Questions 

Starred Questions Nos. 422,,423, 426-429, 439 and 445 were orally 
answered. 'Replies to remaining questions were laid on the Table. ,-
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2121-2126, 2128-2164, 2166-
2171 and 2173-2185 were laid on the Tllble. 

3. Calling Attention to Matter of Urgent Public Importance 

Shri M. L. Sondhi called the attention of the Minister of Health 
and Family Planning to the communique issued by the Indian 
Embassy in Rome allegedly giving a wrong statement of facts 
relating to the views expressed by the Pope when the Minister had 
an audience with the Pope on the 26th May, 1967. 

The Minister of Health and Family Planning made a statement 
in regard thereto. 

4. Papers laiel on the Table 

The following papers were laid on the Table:-

(1) A copy of the explanatory statement giving reasons for 
immediate legislation by the Passports Ordinance, 1967, 
under rule 71(1) of the Rules of Procedure and Conduct 
of Business in Lok Sabha., 
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(2) A copy each of the following Agreement/Contracts 
entered into by the Indian Refineries Limited (now 
Indian Oil Corporation Limited) in connection with 
construction of Haldia-Barauni-Kanpur pipeline, in 
pursuance of an undertaking given by the Minister of 
Planning, Petroleum and Chemicals and Social Welfare 
on the 1st June, 1967 while answering supplementaries 
on Starred Questions Nos. 211 and 2.12:-

(i) Agreement with SNAM Progetti. 

(ii) Contract with SNAM Saipem. 

(iii) Contract with Bechtel Asian Corporation Limited. 

(iv) Contract with Bechtel International Corporation. 

(v) Contract with Bechtel International Limited. 

5. Message from Rajya Sabha 

Secretary reported 'a message from Rajya Sabha that at its sitting 
held on the 8th June, 1967, RaJjya Sabha passed the Passports Bill, 
1967. 

6. Bill passed by Rajya Sabha-Iaid on the Table 

Secretary laid on the Table a copy of the Passports Bill, 1967, as. 
passed by Rajya Sabha . 
./ 

7. Ruling by the Speaker 

The Speaker gave his ruling regarding the right of the Govern-
ment to refuse to disclose the contents of or lay on the Table of the 
House any docyment in their possession claimed by them to be 
confidential. ,/ 

8. Motion for Election to Committee 

Sardar Swaran Singh moved the following motion:-
"That in pursuance of sub-section (1) of Section 12 of the 

National Cadet Corps Act, 1948, as amended by the 
National Cadet Corps (Amendment) Act, 1952, the 
members of Lok Sabha do proCeed to elect, in such 
manner as the Speaker may direct, two members from 
amoq,g,themselves to serve as members of the Central 
Adv~ory Committee for the National Cadet Corps fer a 
term of one year, subject to the other proviilions of the 
said Act and the Rules made thereunder." 

The motion was adopted. 
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9. The .Budget (Generat) 1961-68 

General Discussion on the Budget (General) for 1967-68 continued. 

The following members took part in the debate:-
(1) Shri Syed Ahmed Aga 
(2) Shri J. B. Kripalani 

(Lok Sa1bha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

(3) Shrimati T. Lakshmi Kanthamma 
(4) Shri G. S. Dhillon 
(5) Shrimati Suseela Gopalan 
(6) Shri Narendra Kumar Salve 
(7) Shri Humayun Kabir 
(8) Shri Asoka Mehta 
(9) ShriG. Viswanathan 

(10) Shrimati Sushila: Rohatgi 
(11) Shri Erasmo de Sequeira' 

The discussion was not concluded. 

10. Half·an-hour discussion on matters arising out 6f Answer to 
QuestioD 

5hrimati Suseela Gopalan raised a half...an-hour discussion on 
points arising out of the answer given on the 24th May, 1967 to 
Sta·rred Question No. 41 regarding 'Shiv Sena'. 

Shl'i Y. B. Chavan replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. 'On Tuesday, the 13th June, 
1967). 
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LOX SABRA. 
; ";=.7- . 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. June 13, 1967/Jyaistha 23, 1889 (Saka) 

No. 33 
1. Starred· QUestions 

Starred Questions NoS. 451...-.455, 457 and 458 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred QuestiODs 

Replies to Unstarred Questions Nos. 2186, 2188-2198, 2200-
2268, 2270-2294; 2296, 2297 and 2299-2308 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 11 addressed to the Minister of 
Education regarding Copyright Conference at Stockholm was orally 
answered and supplementary questions were also answered thereon. 

4. Calling Attention to Matters of Urgent Public Importance 
(i) Shri Yashpal Singh called the attention of the Minister of 

Home Affairs to the charges levelled by the Deputy Chief Minister 
of West Bengal against the Union Minister of Home Affairs that the 
latter encouraged officers to revolt against the Government of West 
Bengal. 

The Minister of Home Affairs made a statement in regSll'd thereto. 

·(ii) Shr! S. S. Kothari called the attention of the Minister of 
External Affairs to detention of I:r;tdian diplomats by China. 

The M.iD.iSter of External Affairs made a statement in regard 
thereto. 

5. Paper laid on the Table 
A copy of the Annual Accounts of the Visakhapatnam Port Trust 

for the year 1965-66 and the Audit Report thereon was laid on the 
Table under sub-section (2) of section 103 of the Major Port Trusts 
Act, 1963. 

·Was taken up at 4-30 P.M. 
[p.T.O. 
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6. Statement by MiuJster 
The Deputy Minister of Externad. Affairs ~ade a statement regard-

ing India-Burma boundary agreement. He also laid on the Table a 
copy of the Boundary Agreement between the Government of India 
and the Government of Burma which was signed in Rangoon on 
the 10th March, 1967 along with its attached maps. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P-M.) 

7. The Budget (General) 1967-68 

General Discussion on the Budget (General) for 19&7-68 continued. 

The followin~ members took part in the debate:-
(1) Dr. Sushila Nayar 
(2) Dr. A G. Sonar 
(3) Shri Beni Shanker Sharma 
(4) Shri Chandrajeet Yadava 
(5) Shri Chintamani Panigrahi 
(6) Shri R K. Amin 
(7) Shri Bakar Ali Mirza 
(8) Maulana Ishaq Sambhali 
(9) 8hri Prabhu Dayal Himatsingka (Speech unfinished). 

The discussion was not concluded. 

8. Disc:ussiOD under Rule 193 
Shri Kanwar La! Guptw raised a discUSsion on the reported forma-

tion of a parallel Government in Nexalbari and Kharibari areas in 
West Bengal and training of guerillas through Indian Security Forces. 

The following members took part in the debate:-
(1) Shri Tridib Chaudhuri 

(3) 8hri 8amar Guha 
(2) 8hri Bibhuti Mishra / 

(4) Dr. Ram Manohar Lobia : ._. J 
(5) Raja Kamakhya Prasad Singh Deo Mahindra Bahadur . 
(6) 8hri C. K. Bhattacharyya : ! 
(7) Shri. H. N. Mukerjee 
(8) 8hri P. Ramamurthi 
(9) 8hri J. B. Kripalani 

Shri Y. B. Chavan replied to the discussion. 

(Lok Sabha adjo~ till 11 AX on Wednesday, the l~th June, 
19Er7). ./ 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Wednesda1'. June 14. 1967/Jyaist/la 24, 1889 (Saka) 

No. 34 

1. Oatbor Affirmation 
Shri Prasannavadan .Manilal Mehta made' and subscribed the 

oath in Engli~h ~nd took his seat in the House. 

2. Starred Questions 
. Starred Questions Nos. 481, 484, 485 and. 488~ were orally 

answered. Replies to remaining questions were laid on the Table. 

3. Unstarred Questions 
Replies to Un starred Questions Nos. 2309-2330. 2332-2356, 2358-

2433, 2435-2459, 2462-2467. 2469-2473, 2475, 2476 and 2479-2483 
were laid on the Table. 

4. Short Notice Question 
Short Notice Question No. 12 addressed to the Minister of 

Education regarding Admission in Delhi Colleges was orally an:lwer-
ed~d supplementary questions were also answered thereon. 

< Adjournment Motion 
The Speaker gave his consent to the moving of an adjournment 

motion given notice of by Shri Madhu Limaye and Dr. Ram Manohar 
Lnhia regarding the alleged failure of the Government to }>rotect 
the Indian diplomatic personnel in Communist China and sever 
diplomatic relations with a regime which fails to observe even 
elementary decencies in its internationa1 relations and diplomatic 
hehaviour. 

Shri Madhu Limaye then asked for leave of th~ House to the 
moving of the motion. As no objection was taken.· the Speaker 
informed the House that the leave was granted and directed that the 
motion be taken up at about 4 P.M.,,/ 

[P.T.O. 
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6. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report of the Indian Institute of 
Technology, Bombay, for the year 1965-66. 

(2) A copy of the Annual Report of the Employees' State 
Insurance Corporation for the year 1965-66, under section 
36 of the Employees' State Insurance Act, 1948. 

(3) A copy each of the following Notifications under section 
7A of the Coal Mines Provident Fund and Bonus Schemes 
Act, 1948:-

(i) The Andhra Pradesh Coal Mines Pro\rident Fund (First 
Amendment) Scheme, 1967, published in Notification No. 
G.S.R. 743 in Gazette of India dated the 20th May, 1967. 

(ii) The Rajasthan Coal Mines Provident Fund (First 
Amendment) Scheme, 1967, published in Notification 
No. G.S.R. 744 in Gazette of India dated the 20th May. 
1967. 

(iii) The Neyveli Coal Mines Provident Fund (First Amend-
ment) Scheme, 1967, published in Notification No. 
G.S.R. 745 in Gazette of India dated the 20th May, 1967. 

(iv) The Coal Mines Provident Fund (First Amendment) 
Scheme, 1967, published in Notification No. G.S.R. 777 in 
Gazette of India dated the 27th May, 1967. 

(4) A copy each of the following papers under article 323(1) 
of the Constitution:-vii (i) 

r (ii) 

Sixteenth Report of the Union Public Service Commis-
sion for the period 1st April, 1965 to 31st March, 1966. 
Memorandum explaining the reasons for non-acceptance 
by Government of the Commission's advice in the case 
referred to in para 33 of the above Report. 

(5) A copy of the All India Services (Medical Attendance) 
Amendment Rules, 1967, published in Notification No. 
G.S.R. 824 in Gazette of India dated the 3rd June, 1967, 
under sub-section (2) of section 3 of the All India Services 
Act, 1951. 

#' 
7. Report of Com~ttec on Private Members' Bills and Resolutions. 

Shri R. K. Khadilkar presented the Fourth Report of the Commit-
tee on Private Members' Bms and Resolutions. 
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8. Motion for Election to Commi ttee 

Dr. Trigllna Sen moved the following motion:-

"That in pursuance of clause i(f) of paragraph 3 of the 
Ministry of Education Resolution No. F. 16-10/44-E. Ill. 
dated the 30th November. 1945. as amended from time to 
time, the members of Lok Sabha do proceed to elect, 
in such manner as the Speaker may direct, two members 
from among themselves to serve as members of the All 
India Council for Technical Education for the term end;ng 
on the 29th April, 1970, subject to the other provisions of 
the said 'resolution". 

The motion W'-'$ adopted. 

9. The Budget (General) 1967-68 

General Discussion on the Budget (General) for 1967-68 
continued. 

The following members took part in the debate:-
(1) Shri Prabhu Dayal Himatsingka 
(2) Shri M. Mohammad Ismail 
(3) Shri Kashi Nath Pandey 

Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M. 

(4) Shri Bal Raj Madhok 
(5) Shri Yashwant Singh Kushwah 
(6) Shri B. Narayanan 
(7) Shri Sheo Narain 

Shri Morarji R. Desa'i replied to the debate. 

The discussion was concluded. 

10. Adjournment Motion 

At 4-10 P.M. Shri Madhu Limaye moved the following motion:-
"That the House do now adjourn:' 

The follOWing members took part in ~the debate;-
(1) Dr. Ram Manohar Lohia,....--~ 
(2) Shri M. R. Masani 
(3) Shri M. L. Sondhi 
(4) Shri R. K. Sinha 
(5) Shri H. N. Mukerjee 

[P.T.O. 



(6) Shrimati Tarkeshwari Sinha 
(7) Shri P. Ramamurthi 
(8) Shri R. D. Bhandaie 
(9) Shri Hem Barua 

(10) Shri Bedabrata Barua 
(11) Shri G. G. Swell 
(12) Dr. Sushila Nayar 
(13) Shri J. B. Kripalani 
(14) Shri Yashpal Singh 
(15) Shri M. C. Chagla 

Shri Madhu Limaye replied to the debate. 

The motion was negatived. 

11. Government BilI--ullder eOllsideration 

The Anti-Corruption Laws (Amendment) Bm, 1967 
The motion for consideration of the Bill was moved by Shri Vidya 

Charan Shukla. His speech was not concluded. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 15th June, 
19(7). 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thu.rsday, Ju.ne 15, 1967/Jyaistha 25, 1889 (Saka) 

No. 35 
1. Starred Questions 

Starred Questions Nos. 511-515 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstal'red Questions 

Replies to Unstarred Questions Nos. 2484-2521, 25~2551, 2553-
2571. 2574-2622. 2624-2627, 2629-2649, 2651 and 2652 were laid on 
the Table. 

3. Short Noti('eQuestion 

Short Notice Question No. 13 addressed to' the Ministry of Works, 
Housing and Supply regarding Revolving Restaurant was orally 
answered and supplementary questions were also answered thereon. 

4. StatenleDt by Minister 

The Minister of Home Affairs made a statement regarding the 
newspaper report that an Indian official inquiry has revealed that 
the CIA as well as Embassies of some Communist countries had 
given substantial sums of money to certain political Parties and 
individuals in In:dia during the last general election. 

5. l'ap\!fS laid on the Table 

The following papers were laid on the Tablc:-
(1) A copy of the Annual Report on the workihg of the Deposit 

Insurance Corporation for the year ended 31st December, 
1966 along with the Audited Accounts, under sub--section 
(2) of section 32 of the Deposit Insurance Corporation Act, 
1.961. 

[P.T.O .. 



(2) A copy each of the following Notifications under section 
159 of the Customs Act, 1962:-

0) G.S.R. 782 published in Gazette of India dated the 26th 
May, 1967. 

(ii) G.S.R. 783 published in GalZette of India dated the 26th 
May, 1967. 

(iii) G.S.R. 784 published in Gazette of India dated the 26th 
May, 1967. 

(iv) G.S.R. 785 published in Gazette of India dated the 
26th May, 1967. 

(v) G.S.R. 786 published in Gazette of India dated the 
26th May, 1967. 

(vi) G.S.R. 787 published in Gazette of India dated the 
26th May, 1967. 

(vii) G.S.R. 829 published in Gazette of India! dated the 
3rd June, 1967. 

(viii) G.S.R. 83() published in Gazette of India dated the 
3rd June, 1967. 

(ix) G's.R. 833 published in Gazette of India dated the 
3rd June, 1967. 

(x) G.S.R. 834 published in Gazette of India dated the 
3rd June, 1967. 

(3) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) thirty-second Amendment Rules, 1967, 
published in Notification No. G.S.R. 831 in Gazette of 
India dated the 3rd June, 1967. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) thirty-third Amendment Rules, 1967, 
published in Notification No. G.S.R. 832 in Gazette of 
India dated the 3rd June, 1967. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) thirty-fourth Amendment Rules, 1967, 
published in Notification No. G.S.R. 835 in Gaeette of 
India dated the 3rd June, 1967. 

f 
(iv) The Cus~ms and Central Excise Duties Export Draw-

back (General) thirty-fifth Amendment Rules, 1967, 
published in Notification No. G.S.R. 836 in Gazette of 
India dated the 3rd June, 1967. 
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(v) The Customs and Central Excise Duties Export Draw-
back (General) thirty-sixth Amendment Rules, 1967, 
published in Notification No. G.S.R. 837 in Gazette of 
India. dated the 3rd. June, 1967. 

(vi) The Customs and Central Excise Duties Export Draw-
back (General) thirty-seveath Amendment Rules, 1967, 
published in Notification No. G.S.R. 838 in Gazette of 
India dated the 3rd June, 1967. 

(4) A copy of the Central Excise (Eleventh Amendment) 
Rules, 1967, published in Notification No. G.S.R. 788 in 
Gazette of Indial dated the 26th May, 1967, under section 
38 of the Central Excises and Salt Act, 1944. 

(5) A copy of the Insurance (Amendment) Rules, 1967, pub-
lished in Notification No. G.&.R. 826 in Gazette of India 
dated the 3rd June, 1967, under sUb-section (3) of section 
114 of the Insurance Act, 1938. 

(6) A copy of the Income-tax (Third Amendment) Rules, 1967, 
published in Notification No. S.O. 1949 in Gazette of India 
dated the 30th May, 1967, under section 296 of the Income-
tax Act, 1961. 

6. Motion for Election to Committee 

Shri B. S. Murthy moved the following motion:-
"ThaI!: in pursuance of Section 4(g) of the All India Institute 

of Medical Sciences Act, 1956, the members of Lok 
Sabha do proceed to elect, in such manner as the Speaker 
may direct, two memb!rs from among themselves to 
serve as members of the All India Institute of Medical 
Sciences for a term of five years, subject to the other 
provisions of the said Act." 

The motion was adopted. 

7. Matter under Rule 377 

ShriMadhu Limaye ransed a matter regarding reported statement 
by the Minister of State for Steel, Mines and Metals about the fifth 
steel plant at a Press Conference before making the statement in the 
House. .. "1 

The Minister of 5tate for Steel, Mines and Metals made a state-
ment on the subject. 

(Lok Sabha adjourned at 12.55 p.M. and re-assembled at 2 P.M.) 

[P.T.a. 



8. Government Bill-under consideration 

The Anti-Co:rruption Laws (Amendment) Bill, 1967. 

Shri Vidya Chru:'an Shukla concluded his speech on the motion 
for consideration of the Bill moved by him on the 14th June, 1967. 

The following members took part in the debate:-
(1) Shri J. M. Lobo Prabhu 
(2) Chaudhari' Randhir Singh 
(3) Shri Kalllwar Lal Gupta 
(4) Shri D. K. Kunte 
(5) 5.'hri Diwan Chand Sharma 
(6) Shri V. Krishnamoorthi 
(7) Shri Tenneti Viswanathan 
(S) Shri B. Shankaranand 
(9) Shri Rabi Ray 

(10) Shri Inder J. Malhotra 
(11) Shri Abdul Ghani Dar 
(12) Shri Sheo Narain 
(13) Shri K. Lakappa 
(14) Shri Amrit Nahata 
(15) 8hri Dhireswar Kalita 
(16) Shri J. B. Kripalani 

The discussion was not concluded. 

9. Discussion under Rule 193 

Shri Rajendranath Barua raised a' discussion on the use of foreign 
funds in the recent elections in India. 

The following members took part in the debate:-
(1) Shri M. R. Masani 
(2) Shri Bal Raj Madhok 
(3) Shri H. N. Mukerjee 
(4) Shri Madhu Limaye 
(5) Shrimati Sharda Mukerjee 
(6) Shri R. Umc:.ltlath 
(7) Shri Surendranath Dwivedy 

Shri Y. B. Chavan replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 16th June, 1967). 

S. L. SHAKDHER. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday .• June 16, 1967/Jyaistha 26,1889 (Saka). 

No. 36 
1. Starred Questions 

Starred Questions Nos. 541-545 and 558 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstnrred Quesiions 

Replies to Unstarred Questions Nos. 2653--2751, 2753-2800, 
2802-2849 and 2852-2862 were laid on the Table. . 

3. CaUing Attention to Matter of Urgent Public Importance 

Shri Samar Guha calleq the attention of the Minister of Defence 
to the Chinese army advancing close to the Slkkim border and in-
ter.sifying anti-Indian mike propaganda and the reported clash bet-
ween Chinese patrols and thE' Indian frontier guards resulting in 
the death of 4 Indian jawans., 

The Minister of Defence made a statement in regard thereto. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Export of Cashew Kernels (Quality Control 

and Inspection) Amendment Rules, 1967, published 
in Notification No. S. O. 1785 in Gazette of India dated 
the 17th May, 1967, under sui).section (3) of section 17 of 
the Export (Quality Control and Inspection) Act, 1983. 

(2) A copy of the Annual Report of the Coal Board, Calcutta 
for the year 1965-66. 

5. Statement Be: Government Business 
The Minister of ParEamentary Affairs made a statement regal·d. 

ing Government business for the week commencing the 19th June, 
1967. 

[p.T.O. 
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6. MaUer under Rule 377 

Shri S. Ka'ndappan raised a matter regarding translated version 
of Debates. I 

7. Government Bill-Passed 

The Anti-Cormption Laws (Amendment) Bill, 1967. 
Discussion on the motion for consideration of the Bill moved on 

the 14th June, 1967, continued. 

Shri Satya Narain Singh took part in the debate. 

Shri Vidya Charan Shukla replied to the debate. 

(Lok Sabha adjourned at 1 P.M. and re-&semliLed at2 P.M.) 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Vidya 
Charan Shukla. 

The following members took part in the debate:-

(1) Shri Madhu Limaye 
(2) Shri Vidya Charan Shukla 

The motion was adopted and the Bill was passed. 

8. Government Bill-Under Consideration 

The Passp<Yrts Bill, 1967, as passed by Ra.jya Sabha. 

The motion for consideration of the Bill, as passed by Rajya 
Sabha, was moved by Dr. Ram &ubhag Singh. 

An amendment for reference of the Bill to a Select Committee 
was moved by Babu Sri Chand Goyal. 

The following members took pa,rt in the debate:-

(1) Shri M. C. Chagla 
(2) BaOO Sri Chand Goyal 
(3) Shri S. Su~ (Speech unfinished). 

(t' 

The discussion wli's not concluded. 
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9. Motion Be. Fourth Report of Comnuttee on Private Members' 
Bills and Resolutions 

Shri Hardayal Devgun moved the following motion:-

"That this House agrees with the Fourth Report of the Com-
mittee on Private Members' Bills and Resolutions pre-
sented to the House on the 14th June, 1967." 

The motion was adopted. 

10. Private Member's Resolution-Negatived 

Shri K. Ananda Nambiar concluded his speech on the following 
Resolution moved by him on the 2nd June, 1967:-

"This House disapproves the action taken by the Government 
in decontrolling steel and thereby causing steep rise in 
the price of steel." 

The following members took part in the debate:-
(1) Pandit D. N. Tiwary 
(2) Shri Viren Shah 
(3) Chaudhari Randhir Singh 
(4) S1hri Abdul Ghani Dar 
(5) Shri S. S. Kothari 
(6) Shri Prakashchand B. Sethi 

Shri K. Ananda Nambiar replied'to the debate. 

The Resolution was negatived. 

11. Private Member's Resolution-Under Consideration 

Shri Bhagaban Das moved the following Resolution:-

"This House is of opinion that as a measure to alleviate 
scarcity conditions in some parts of the country, the 
Government should immediately prepare a scheme for 
introduction of c{)JJ1pulsory procurement of the entire 
surplus of foodgrains from the big producers and its 
uniform distribution throughout the country." 

His speech was not concluded. 
The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 19th June, 1967). 
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LOX "SABRA 

BULLETIN-PART 1 

[Brief Record of Proceedings] 

Monday, June 19. 1967/Jyaistha 29, 1889, (Saka) 

No. 37 

1. Obituary Beferenee 

The Speaker made a reference to the passing away of Capt. 
Awardesh Pratap Singh, who was a member of the Constituent 
Assembly of India and the Provisional Parliament. 

Thereafter members stood in silence for a short while as a mark 
of respect. 

a Starred Questicms 
Starred Questions Nos. 571--573 and. 575 were orally answered. 

Replies to remaining questions were laid on the Table. 

3~ UDStarred Questions 

Replies to Unstarred Questions Nos. 2863-2915 and 2917-2950 
were laid on the Table. 

4. Short Noti~ Question 

Short Notice Question No. 14 addressed to the Minister of Labour" 
and Rehabilitation regarding Lawlessness in Colleries in Burdwan 
District was orally answered and supplementary questions were also 
answered thereon. 

5. Message from Rajya Sabha 

Secretary reported a message from Hajya Sabha that at its 
sitting held on the 15th June, 1967, Hajya Sabha passed the Com-
panies Tribunal (Abolition) Bill, 1967. 
6. BiD Passed by Rajya Sabha-Laid on the Table 

Secretary laid on the Table a copy of the Companies Tribunal 
(Abolition) Bill. 1967, as passed by Rajya Sabha. 

[p.T.<i. 
192 



7. Panel of Chairmen 

The Speaker announced that he had nominated the following 
members on the Panel of Chairmen:-

(1) Shri Krishnan Manoharan 
(2) Shri C. K. Bhattacharyya 
(3) Shri G. S. Dhillon 
(4) Shri Bal Raj Madhok 
(5) Shrimati T. Lakshmikanthamma 

/ (6) Shri S. M. Joshi 

8. Report of Committee on Government Assurances 

Shri Atal Bihari Vajpayee presented the First Report of the 
Committee on Government Assurances. /' 

9. Statement under Direction 115 

Shri H. N. Mukerjee made a statement regarding certain infor-
mation given by the Minister of Home Affairs in the House on the 
13th June, 1967 about non-receipt of information on the situation in 
Nexalbari area from the Government of West Bengal. 

The Minister of Home Affairs made a statement in reply thereto. 
10. Government Bi1Is-Introduced 

(1) The Andhra Pradesh and Mysore (Transfer of Tenitory) 
Bill, 1967. 

(2) The Iron Ore Mines Labour Welfare Cess (Amendment) 
Bill, 1967. 

11. Government BiU-Under consideration 
The Passports BiLl, 1967, as pas8ed by Rajya Sabha. 

Discussion on the motion for consideration of the Bill, as passed 
by Rajya Sabha and the amendment thereto moved on the 16th 
June, 1967. continued. 

The following members took part in the debate:-
(1) Shri S. Supakar 
(2) Shri M. R. Masani 

(Lok S'abha cuijoo.rned at' 1 P.M. and re~aembled at 2-05 

(3) Shri K. Narayana Rao 
(4) Shri Anand Narain Mulla 
(5) Shri S. K~dippan . ::/ 

(6) Shri Vikram Chand Mahajan 

l.98 
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(7) Shri Kamla Misra 'Madhukar' 
(8) Shri A. S. Saigal 
(9) Shri V. Viswanatha Menon 

(10) Shri Diwan Chand Sharma 
(11) Shri Ram. Sewak Yadav 
(12) Shri O. K. Kunte 
(13) Shri R. O. Bhandare 
(14) Shri Srinibas Mishra 
(15) Shri Tenneti Viswanathan 
(16) Shri Chandrajeet Yadava 
(17) Shri B. Shankaranand 

Shri Surendra Pal Singh replied to the debate. 

The amendment for reference of the Bill to a Select Committee 
moved by Babu Sri Chand Goyal was negatived. 

The motion for consideration was adopted and clause--by.-clause 
consideration was taken up. 

Clauses 2 to 10 were adopted. 

Consideration of Clause 11 was taken up but not conelu.ded. 

The discussion was not concluded. 

12. Calling Attention to Matter of Urgent Public Importance 

Shri Madhu Limaye called the attention of the Minister of 
External Affairs to the seige by the Chinese of the Indian Embaay 
in Peking, repeated refusals by the Chinese Charge d' affairs to 
accept notes handed over to him by the Ministry of External Aftairs, 
extension of period of stay of the injured Chinese, cancellation of 
the press conference at Hong Kong by the Indian'diplomats deported 
by China, shouting of anti-Indian slogans by the Chinese at the air-
port in Nepal and the serious deterioration in the India-China relationa 
following recent incidents. 

The Minister of Defence made a statement in regard thereto. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 20th June, 
1967). 

1M 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuuday, Ju.ne 20, 1967/Jya.i8tha 30, 1889 (Sake) 

No. J8 
1. Starred Questions 

Starred Questions Nos. 6OZ-604 and 606--009 were orally 
anSWered. Replies to remaining questions were laid on the Table. 

J. Unstarred Questioas 
Replies to Unstarred Questions Nos. 2951-2961, ~1', 

3020-3022, 3024-3027 and 30~068 were laid on the TaDle. 

I. Short Notice QUettlao 
Short Notice Question No. 15 addressed to the Minister of :rood 

and Agriculture regarding Sugar Mills Manufacturing Cube Sugar 
wu orallY answered and supplementary questions were alao 
answered thereon. 
4. Calling Attstion to Matter of Urgent Public Importance 

Shri Yashwant Singh Kushwah called the attention 01 the Minis-
ter of Home Affairs to the reported killing and kidnapping of Govern-
ment officials by armed Mizo Rebels in Aijal town. 

The Minister of Home Affairs made a statement in regard 
thereto. 

S. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Audit Report (Commercial), 1967, under 
article 151 (1) of the Constitution. 

(2) A copy each of the following Notifications under Bub-
sect jon (6) of section 3 of the Essential Commodities 
Act, 1955:-

(i) The lI'oodgrains Movement Restrictions (Exemption ef 
Certi1ied Seeds) Amendment Order. 1987, published in 
Notification No. G.S.R. 898 in Gazette of India dated 
the 10th June, 1967. 

(il) The Foodgrains Movement Restrictions (Exemption to 
Food Corporation of India) Amendment Order, 1967, 
published in Notification No. G.S.R. 899 in Gazette of 
India dated the 10th June, 1967. 

(Lok ScbOO adjou.rned. at 1 P.M. an.d. re-4SSembled. at 2 )0.)01.) 

[p.T;U. 
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i, Statement by Prime' Minjpei _ 

The Prime Miru.ster made a 8t~ent on Shri Arjun Arora's 
alleiation that certain (lei!ltr:al ~ .. are- in the pay at Birlas. 

~.Gov~ntB~ 
The P~l8a1" 19m,;' g: ~sed' 'byR4;'!JO StibftrKt;.' 

Clause-by-olause considerati~ of !be Bill continued. 

On amendment No. 33 to Clause 11 moved by Shri ~ R. Maaan,i 
the House divided, Ayes 73; Noes 83. The amendment was accord-
ingty. n~ed. . . 

, 

On amendment No. 34 to Clause 11 moved by Shri M. R. Masani 
the House divided, Ayes 66; Noes 84. The amemftli:IM.t:~· actortf. 
~!y Il'eptived. 

Clauses 11 to 2'1 were adopted. 

Clause 1, the Enactang Formula and the Lotig Tft'Ie ~ also 
~tl!O. 

. 'The 'motion that the Bill be passed waS moved byShriSurendr~ 
Pat Sfnglt . 

The following members took part in the debate:-
(1) Shri Bal Raj Madhok 
(~ Shri· C. C. Desai 
(3) Shri D. K Ktmte 
(4) Shri P. K. Vasudevan N&ir 

.(5), Slwi Geooge Fernandes 
(6) Sardar Swaran Singh 

. . 

The motion was adopted and the Bill was pa$SOO. 

8. The Budget (Ra,ilWay8~ 196'Z .. 6&-Demands for <am ... 

" 

Discasaibn tin Demands :fur Grants Nos. 1 tb n, it-A, 12 te: 18 and 
20 in respect of the Budget (Railways) for 'l96'l-68. cmamenoed. 

TWo hUhdred and ninety-two cut motions ~re moWd. 

The discussion was not concluded. 

t •. """"ef 8uineIl8 Advisory Ceotmit'tee· 

nr. Ram,~hag Singh presented the Third Report of the Busi-
~ A~ry' C.omrrrlttee. 

(LoIt Sabha adjo~ till 11 A.M. on Wednesday, tb.e 21st June, 
1967). .I 

. ~. -: 

SoL. SHAKDHER, 
Secreta'ty . 

GMQIPND-LS I 813 (D) LS-20-6-67-800. 



;:1 
.~ 
~~, 
'~ 

LOK SABRA 

BULLETIN-PART I 

i.t [Brief Record of Proceedings] 
'.~' 
;~.,-. 

r Wednesday, June 21, 1967/Jyaistha 31,1889 (Saka). 

,. , 
J 1. St8irred Questions 

No. 39 

St.arred Questions Nos. 631-634 were orally answered. Rep!ies 
to remaining questions were laid on the Table . 

• 2. UlUltarred Questions 

Replies to Unstarred Questions Nos. 3069-3134,3136-3169,3171- • 
3179, 3182-3210 and 3212-3220 were laid on the Table. 

3. Sheri Notice Question 

Short Notice Question No. 16 addressed to the Minister of Labour 
and Rehabilitation regarding M.C.D.C. Collieries in Bihar was orally 

z::.,ered and supplementary questions were also answered thereon. 

4. QuestioR of Privilege 

Shri P. Ramamurthi moved the following motion:-
"That in view of the statement made by the Prime Minister 

in this House yesterday th'at the allegations made by 
Shri Arjun Arora, a Member of Rajva Sabha, against 
Shri Satya Narain Sinha and Shri K. C. Pant, Ministers 
and Members of this House, had not been substantiated, 
the question of privilege against Shri Arjun Arora for 
making these baseless allegations be referred to the 
Chainnan, Rajya Sabha for action in accordance with the 
procedure laid down by the Committee of Privileges of 
Rajya Sabha and Lok Sabha in their Report of joint sitting 
in 1954 and adopted by the two Houses." 

(Lok Sabha. adjourned at 1-05 P.M. and re-assembled at 2 P.M.) 

On the motion the House divided, Ayes 114; Noes 152. 
The motion was accordingly negatived. / 

[p.T.D. 



5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Certified Accounts of the Indian Institute 

of Technology, New Delhi, for the year 196'5-66, a<long 
with the Audit Report thereon, under sub-section (4) of 
section 23 of the Institutes of Technology Act, 1961. 

(2) A copy of the Indian Wireless Telegraphy (Amateur 
Service) Amendm~nt Rules, 1967, published in Notification 
No. G.S.R. 883 in Gazette of India dated the 10th June. 
1967, under sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885. 

(3) A copy of the Industrial Disputes (Central) Amendment 
Rules, 1967, published in Notification No. G.S.R. 908· in 
Gazette of' India dated the 10th June, 1967, under sub-
section (5) of section 38 of the Industrial Disputes Act, 
1947. 

(4) A copy each of the following Notifications under section 
7A of the Coa·l Mines Provident Fund and Bonus Schemes 
Act, 1948:-

(i) The Coal Mines Provident Fund (Second Amendment) 
Schemel 1967, published in Notification No. G.8.R. 859 
in Gazette of India dated the 3rd June, 1967. 

(ii) The Andhra Pradesh Coal Mines Provident Fund 
(Second AmendmEnt) Scheme, 1967, published ip Noti-
fication No. G.S.R. 860 in Gazette of India datedth~ 
3rd June, 1967. 

(iii) The Rajasthan Coal Mines Provident Fund (Second 
Amendment) Sicheme, 1967, published in Notification 
No. G.S.R. 861 in Gazette of India dated the 3rd June, 
1967. 

(iv) The Neyveli Coal Mines Provident Fund (Second 
Amendment) Scheme, 1967, published in Notification 
No. G.S.R. 862 in Gazette of India dated the 3rd June, 
1967. 

(v) The Coal Mines Provident Fund (Third Amendment) 
Scheme, 1967, published in Notification No. G.S.R. 863 
in Gazette of India dated the 3Td June, 1967. 

(vi) The ¥d~~a Pradesh Coal Mines Provident Ftmd (Third 
Amendment) Scheme, 1967, published in Notification 
No. G.S.R. 864 4t Gazette of India dated th~·3r4 J.u~. 
1967. . 
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· (vii) The Rajasthan Coal Mines Provident Fund (Third 
Amendment) Scheme, 1967, published in Notifteation 
No. G.S.:a.. 865.in Gazette of Indi~ dated the 3rd June, 
1967. 

(viii) The Neyveli Coal Mines Provident Fund (Third Amend. 
ment) Scheme, 1967, published in Notification No. G.S.R. 
866 in Gazette of India dated the 3rd June, 1967. 

(5) .A copy of Government Resolution No. WB-12(2)/67, dated 
the 29th April, 1967, announcing acceptance of the recom.· 
mendations made by the Central Wage Board for Heavy 
Chemicals and Fertilizers Industry, for the grant of 
interim relief. 

(6) A copy of the Report of the Committee to study the ques- V 
tion of legalisation of Abortion. 

6. Report of Committee on Private Members' Bills and Resolutions 

Shri Hardayal Devgun presented the Fifth Report of the 
Committee on Private Members' Bills and Resolutions. 

7. Motion re: Third Report of Business Advisory Committee 

Dr. Ram Subhag Singh moved the 'following motion:-.-

"That this House agrees with the Third Report of the Business 
Advisory Committee presented to the House on the 
20th June, 1967.» 

The motion was adopted. 

8. The Budget (Railways) 1967-68-Demands for Grants 

Discussion on Demands for Grants Nos. 1 to 11, ll-A, 12 to 18 and 
20 in respect of the Budget (Railways) for 1967-68 continued. 

The discussion was not concluded. 

9. Calling attention to Matter of Urgent PubUc Importance 

Shri George Fernandes called the attention of the Minister of 
Defence to the explosion of Hydrogen bomb by China. 

The Minister of Defence made a statement in regard thereto. 

[P.T.O. 



10. Half-an-hour discussion on matters arising- out of Answer to 
Question. 

Shri George Fernandes raised a half-an-hour discussion on the 
points arising out of the answer given on the 24th May, 1967 to 
Starred Question No. 34 regarding Wealth of persons holding Public 
Offices. 

Shri Y. B. Chavan replied to the discussion. 

1 (Lok Sahha adjourned till 11 A.M. on Thursday, the 22nd June, 
1967). 

S. L. SHAKDHER, 
Secretary. 
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• LOI( SABRA 

BULLETIN-PART r 
[Brief Record of Proceedings] 

Thursday, June 22, 1967/Asadha 1, 1889 (Sa.kCl) 

No. (0 
t. Starred QuestBms 

Sotarred Questions Nos. 661-664 were orally answered. RepUes 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies f;() Unstarretl Questions NoS. ~221-3221. 3229--3291. 
3293---3316, 3318-3322 and 332+-3368 ",'ere laid on the Table. 

3. Calling Attention to Matter· of Urgent Public Jmporfan~e 

Shri Bihhuti Mishra called the attention of the Minister of Works, 
Housing and Supply to the· reported demolition: of shanties in 
Jamuna Bazar. Delhi and arrests made in that connection. 

The Minister fJf Worb, Housing and Supply made a statement 
in regard thereto. 

4. Papers laid on the Table 

The following p3pers were laid on the Table:~ 

(1) A copy of the Delhi Development Authority (Pension) 
Rules, 1967, pubUshed in Notification No. G.S.R. 840 in 
Gazette of India dated the 3rd June. 1967, under section 58 
of the Delhi Development Act, 1957. 

(2) A copy each of the following Notifiaatiom unde-r aection 
159 of the Customs Act, 1962:-

(i) G.S.R. 890 published in Gazette of India dated the 
10th June, 1967. 

(Ii) G.SJl 891 pu1'llished in Gazette of India dated the 
10th June, 196'7. 

[l'.T.O. 
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(iii) G.S.R. 910 published in Gazette of India dated the 
12th June, 1967. 

(iv) G.s.R. 915 published in GalZette of India dated the 
17th June, 1967. • 

(3) A copy each of the following Notifications under section 
159 of the Customs Act, 1962' and section 38 orf the Central 
Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-eighth. Amendment Rules, 1967, 
published in Notification No. G.S.R. 892 in Gazette of 
India dated the 10th June; 1967. 

(li) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-ninth Rules, 1967, published' in 
Notification No. G.S.R. 893 in Gazette of India dated 
the 10th June, 1967. 

(iii) The Customs and Central Exci~e Duties Export Draw-
back (General) Fortieth Amendment Rules, 1967, pub-

.", lished in Notification No. G.SI.R.894 in Gazette of J;ndia 
dated the 10th June, 1967. 

(iv) The Customs and Central Excise Duties Export Draw-
back (General) Forty-first Amendment Rules, 1967, pub-
lished in Notification No. G.S.R. 895 in Gazette of India 
dated the 10th June, 1967 . 

. , 

(v) The Customs and Central Excise Duties Export Draw-
back "(Genera1) Forty-second Amendment RuleS, 1967, 
published in Notification No. G.S.R. 914 in Gazette of 
India dated the 17th June, 19~7. 

(4) A cOPY, each of the following Notifications under section38 
of the Central 'Excises and Salt Act, 1944:-

(i) The Central Excise (Twelfth Amendment) Rules, 1967, 
published in Notification No. G.S.R. 888 in Gazette of 
India date~ ~he 10th June, 1967. -

(ii) The Central Excise (Fourteenth Amendment) Rules, 
'. ". 1967, published in Notificatipn No. G.S.R. 889 in Gazette 

/ of In~~ dated the 10th ~une, 1967. 

5. Report of RIlles Committee 

Dr. Ram Subhag Singh laid on the Table, under -sub-rule (2) of 
rule 331 of the Rules of Procedure and Conduct of By6iness in Lok 
Sabh~' •. the Second Report of the Rules Committ~ 

'202; " 



6. Statement by M"nUster 
The Minister of Home Affairs made a statement on emergency. 
(Lok Sabha adjo'urned at l1>.M. and re-assembled at 2. P.M.) 

71 The Budget (Railways) 1967-68-Demands for Grants 
Discussion on Demands for Grants Nos. 1 to 11, ll-A, 12 to 18 

and 20 in respect of the Budget (RailwaY$) for 1967.-68 concluded. 
The cut motions moved on the 2(}th June, 1967.were negatived. 
The following Demands were voted in full;-

Number' 
of 

Demand 

• ! . 

. Name of Demand 

1. Railway Board 
2. Miscellaneous Expenditure 
3. Payments to Worked Lines and others 
4 .. Workin.g Expenses-Administration 
5. Working Expenses-Repairs and 

Maintenance 
6. Working Expenses-Operating Staff 

- 7. Working Expenses-Operation (Fuel) 
8. Working Expenses--:Operation other than 

Staff and Fuel 
9. Working Expenses-Miscellaneous 

Expenses 
10. Working Expenses-Staff Welfare 
11. Working Expenses-Appropriation to 

Depreciation Reserve Fund 
ll-A. Working Expenses-Appropriation to 

,Pension Fund 
12. Dividend to Genera~ Revenue 
13. Open Line Works (Revenue) 
14. Construction of New Lines 
15. Open Line Works-Ca'Pital, Deprecjation 

Reserve Fund and Development Fund 
16. Pensionary Charges---Pension FU~d' 

Amount of 
Deniand 

Rs. 
8&,98,000 

3,06,26.000 
24,96,000 

44t53,67 ,000 

1,41,51,75,000 
91,46,16,000 
88,45,09,000 

25,24,41,000 

21,39,05,000 
15,37,76,000 

71,99,98,000 

10,03,33,000 
1,35,55,86,000 

7,50,00,000 
25,34,18,000 

3,57,79,39,000 
2,75.38,000 

17. RepaY'ment of loans from General Revenues 
and interest thereon-Development Fund 41,15,OOQ 

.... __ ~l~:_~~rj>~t.i?E._~ t~ )?e_"I;:e~?J)m~_ntFl!~~., _. _ ,.~,27,75~OOO 
20. Withdrawal from Revenue Reserve Fund .. .... a.~4~;OOO· -------' _ , [P.T.O. 
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8. *Statement re: Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the 23rd June, 1967. 

9. Government Bill-introduced 

The Appropriation (Railways) No. 3 Bill, 1967. 

10. Govertun.ent Bill-passeci 

The- Appropri4.tion (Railways) No.3 Bill, 1967. 
The motion for consideration of the Bill was moved by Shri C. M. 

Poonaeha. 
The motion for consideration was adopted and clause-by-clause 

consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1 was adopted, as amended. 

The Enacting Formula and the Long Title were adopted. 
The mo1ion that the Bill, as amended, be passed was moved by 

Shri C. M. Poonacha. 
The motion was, adopted and the Bill; as amended, was passed. 

(Lok Sabha. adjourned till'l1 A.M. on Friday, the 23rd June, 1967). 

S. L. SHAKDHER, 
Secretary. 

~-'~.-~--'.''''""" .. .;...' --....;.;.;.;.....-~-----~.;....-....... -----
.... at &'10 P:M. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, June 23, 1967/ABadha 2, 1889 (SakA) 

No. 41 

1. Starre_ Questions 

Starred Questions Nos. 691-695 were orally answerect Replies 
to remaining questions were laid on the Table. 

2. U'Il8tarred QuestioDS 

Replies to Unstarred Questions Nos. 3369-3387, 3389-3500 ano 
3502-3573 were laid on the Table. 

3. Short Notiee Question 

Short Notice Question No. 17 addressed to the Minister of Steel, 
Mines and Metals regarding Financial Crisis In N.C.D.C. wu orally 
'answered and supplementary questions were also answered. thereon. 

4. Call1.ng Attention to Matter of Uqent Public Importance 

Shri Hem Barua called the attention of Ule Minister of Food, 
Agriculture, Community Development and Cooperation to the acute 
scarcity of foodgrains in Assam and West Bengal. 

The Minister of Food, Agriculture, Community Development and 
Coopera.tion laid on the Table '8 statement in regard thereto. 

5. Papers laid OIl the Table 

The following papers were laid on the Table:-

(1) A copy of the Report of the Salt Department for the year 
1965-86. 

{p.TO. 
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~2) (i) A copy of the AnnuyJ RepOrt of the Hindustan 
• Machine Tools Limited, Bangalore, for the year 

1965-66, along with the Audited Accounts '8lld the 
comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the 
Compalnies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

(3) A copy of the Annual Report of the National Productivity 
Council for the year 1965-66. 

(4) A copy of the Annual Report of the Indian Standards 
Institution for the year 1965-66. 

(5) A copy of the Tractors (Price Control) Order, 1967, pub-
lished in Notification No. S.O. 1118 in Gazette of India 
dated the 30th March, 1967, under sub-section (6) of 
section 3 of the Essential Commodities Act, 1956. 

(6) A copy each of the following Notifications issued under 
section 4 of the Tractors (Price ContrOl) Order, 1967:--

(i) S.O. 1119 published in Gazette of India dated the 30th 
March, 1967. 

(ii) S.O. 1435 published in Gazette of India dated the 
18th April, 1967. 

(7) A statement showing reasons for delay in laying the 
Notifications mentioned at items (5) and (6) above. 

(8) A copy of the Amendment to the Articles of Association 
of BokaJro Steel Limited approved at the Extraordinary 
General Meeting of the members of the Bokaro Steel 
Limited, held on the 20th January, 1967. 

(9) A copy of the Amendments to the Memorandum of 
Association and the Articles of Association of the Bokaro 
Steel Limited, approved at the Extraordinary General 
Meeting of the members of the Bokaro Steel Limited, 
held on the 20th March, 1967. 

(10) (i) A copy of the Annual'Report of the Bokaro &teel 
Limited, for the year 1965-66, along with the Audited 
Acsounts and the comments of the Comptroner and 

.IAti.ditor General thereon, under sub-section (1) of 
section 6l9A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 



(11) (i) A copy of the Annual Report of the Hindustan Steel. 
works Construction Limited, Calcutta, for the year 
1964-65, along with the Audited Accounts and 
the comments. of the Comptroller and Auditor 
General thereon, under sub-section (1) of section 
619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above CompaJllY. 

(12) A statement showing the reasons for delay in laying the 
Report mentioned at item (11) above. 

(13) (i) A copy of the Annual Report of the Hindustan Steel-
works Construction Limited, Calcutta for the year 
1965-66, along with the Audited Accounts and the 
comments of the Comptr:oller and Auditor General 
thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

(14) A copy of the Audit Report on the Accounts of the Coal 
Board for the year 1965-66, under sub-section (2) of 
section 12 of the Coal Mines (Conservation and Safety) 
Act, 1952. 

(15) A copy of the Annual Accounts of the Khadi and Village 
Industries Commission for the veSr 1964-65, along with 
the Audit Report thereon, Under sub-section (4) of 
section 23 of the Khadi and Village Industries Commis-
sion Act, 1956. 

(16) A. copy of the Audit Report on the Accounts of the 
Textiles Committee for the period from 22nd August, 1964 
to 31st March, 1965, under sub-section (4) of section 13 
of the Textiles Committee Act, 1963. 

(17) A copy of the Rubber Board (Service) Amendment Rules, 
1967, published in Notification No. a.s.H. 901 in Gazette 
of India dated the 10th June, 1967, under sub-section (3) 
of section 25 of the Rubber Act, 1947. . 

6 Message from Rajya Sabha 

Secretary· repOrted a messalte from Rajya sabha that at its sitting 
held on the 16th June, 1967, Rajya Sabha concurred in the recom-
mendation of Lok Sabha to join in the Joint Committee of the 

rp·"O. 
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Houses on Offices of Profit and appointed the following members of 
Rajya Sabha to serve on the said Joint Committee:-

(1) Shri Sunder Singh Bhandari 
(2) Shri Lokanath Misra 
(3) Shri Nara'Yan Patra 
(4) Shri Biren Roy 
(5) Shri H. V. Tripathi 

7. Report of Committee on Public Undertakings 

Pandit D. N. Tiwary presented the First Report of the Committee 
on Public Un~ertakings on action taken by Governm~nt on the 
recommendations contained in the Forty-seventh Report of the 
Estimates Committee (Third Lok Sabha)-Export Risks Insurance 
Corporation Limited, Bombay (now transformed into Export Credit 
and Guarantee Corporation Limited, Bombay). 

8. Report of Commi.ttee on Absence of Members 

Shri M. Thirumala Rao presented the First Report of the 
Committee on Absence of Members from the Sittings of the House. 

(Lok Sabha adjourned at 1-15 P.M. and re-assembled at 2 P.M.) 

9. Statement 1'e! Government Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the period 26th June to 21st July, 1967. 

10. Statements by Ministers 

(i) The Minister of Railways made a statement on the disloca-
tion of train services on certain sections of Eastern and South-
Eastern RaiIW'ays. 

(ii) The Minister of State for Steel, Mines and Metals made a 
statement correcting the answer given on the 16th June, 1967 to 
Starred' Question No. 541 by Shrl S. C. Samanta and others regard-
ing Price of Steel after Decontrol. 
~ 
11. Motions for Elections to Committees 
~ 

-

(i) Shri Mohammad Shafi Qureshi moved the following motion:-
"That in pursuance of sub-section (2)(b) of Section 4 of the 

Coffee Act, 1942, the member$'-(;f Lok Babha do proceed 
to elect, in $JIcb manner as the Speaker may direct, two 
members '~rOlll among themselves to serve as members 
of the Coffee Board for a term of three years, subject tr::-
the other provisions of the said Act." 

The motion was adopted. 



(ii) Shri Mohammad Shaft Qureshi moved the following 
motion:-

"That in pursuance of sub-section (3) (e) of Section 4: of the 
Rubber Act, 1947, the members of Lolt Sabha do proceed 
to elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members 
of the Rubber Board for a term of three years, subject to 
the other provisions of the said Act" 

The motion was adopted. 

(iii) Shri Mohammad Shaft Qureshi moved the following 
motion:-

-

"That in pursuance of sub-section (3) (c) of Section 4 of the 
Cardamom Act, 1965, the members of Lok Sabha! do pro-
ceed to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as mem-
bers of the Cardamom Board for a term of three years, 
subject to the other provisions of the said Act." 

The motion was adopted. 

12. Motion re: Seeond Report of Rules Committee 

Dr. Ram Subhag Singh moved the following motion:-

"That this House 'agrees with the Second Report of the Rules 
Committee laid on the Table on the 22nd June, 196'7." 

The motion was adopted. 

13. Govel'JUll(mt BilJ-under consideration 

The C01npanies Tribunal (Abot;t'imt) Bin, 1967. a.cr passed b1l Rajya. 
Sabha 

The motion for consideration of the Bill. as pa!;Sed bv Rajva 
Sabha, was moved by Shri Fakhruddfn Ali Ahmed. 

The following members took part in the debate:-

(I) S'hri N. C. Chatterjee 
(2) Shri C. Muthusami 
(3) Shri S. S. Kothari - (4) Shri S. M. Banerjee 
(5) ChslUdhari Randhir Singh 
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(6) 8hri V. Viswanatha Menon 

(7) 8hri Samarendra Kundu 

(8) 8hri Madhu Limaye 

8hri Fakhruddin Ali Ahmed commenced his reply t') the d ~te. 
His speech was not concluded. 

The discussion was not concluded. 

14. Motion re: Fifth Report 'of Committee on Private Members' Bills 
and Resolutions 

8hri Hardayal Devgun moved the folloWing motion:-

"That this House agrees with the Fifth Report of the Com-
mittee on Private Members' Bills and Resolutions pre-
sented to the House on the 21st June, 1967." 

The motion was adopted. 

15. Private Member's BiU ... -introduced 

The Salaries and Allowances of Members of Parliament 
(Amendment) Bill, 1967 (Amendment of section 2) by 
Chaudhary Nitiraj Singh. 

16. Private Memben> Bilt-Motion for reference to Seleet Com.· 
mittee-under consideration 

The Constitution (Amendment) Bill, 1967 (Amendment of article 
368) by Shri Nath Pai. 

Discussion on the motion for reference of the Bill to a Select 
Committee moved by Shri Nath Pad. on the 9th June, 1967, continued. 

An amendment for reference of the Bill to a Joint Committee 
was moved by Shri P. Govinda Menon. 

The following members took part in ther debate:-

(1) Shri N. C. Chatterjee 
t."'" 

(2) Shri R. :q. Bhandare 

(3) Shri, Piloo Mody (Speech 1Ln.:/inished). 

The discussion was not concluded. 

Z10 



17. Half-an-hour dbcussion on matters arising out of Answer to 
QuestlOD 

Dr. Ram Manohar Lohia raised a half-an-hour discussion on 
points arising out of the answer given on the 22nd May, 1967 to 
Starred Question No.2 regarding Repatriation of Dr. Dharma Teja. --(Lok Sabha adjourned till 11 A.M. on Monday. the 26th JUDt", 

1967). 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday. June 26, 1967/Asadha 5, 1889 (Saka) 

No. 42 

1. Starred Questions - Starred Questions Nos. 721-724 were orally answered. Replies to 
remaining questions were laid on the Table. 

2. Unstarrecl Questions 

Replies to Unstarred Questions Nos. 3574, 3577-3621, 3623-3644, 
3646--3656, 3658 and 3659 were laid on the Table. 

3. Short Notice Question 
/:.. 

Short Notice Question No. 18 addressed to the Minister of Rail-
ways regarding Inadequate Supply of Wagons to Andhra Pradesh 
was orally answered and supplementary questions were also answered 
thereon. 

4. Calling Attention to Matter of Urgent Public Importance 

&hri Samar Guha called the attention of the Minister of Food, 
Agriculture, Community Development and Cooperation to the 
reported hunger strike on the 20th June, 1967 by Eighteen thousand 
employees of the Food Department all over India in protest against 
non-implementation of long standing demands. 

The Minister of State for Food, Agriculture, Community Develop-
ment and Cooperation made a statement in regard thereto. 

5. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 22n.d June, 1967, Rajya Sabha agreed without any amend-
ment to the Anti-Corruption Laws (Amendment) Bill, 1967, passed 
by Lok Sabha on the 16th June, 1967. 

[P.T.O. 
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6. Reports of Estimates Committee 

Shri P .. Venkatasubbaiah presented the following Reports of the 
Estimates . Committee:-

(1) First Report on the Ministry of· Information and Broad-
casting-Film Institute of .India, Poona. 

(2) Second Report on the Ministry of Infonnation and Broad-
casting-Board of Film Censors, Bombay. 

7. Government Bills-introduced 

(1) The Salaries and Allowances of Ministers (Amendment) 
Bill, 1967. 

(2) The Tea Districts Emigrant Labour (Repeal) Bill, 1967. 

8. Government Bill-passed 

The Companies Tribunal (AboLition) Bill, 1967, as passed by Rajya 
Sabha 

Shri Fakhruddin Ali Ahmed concluded his reply to the debate on 
the motion for consideration of the Bill, as passed by Rajya Sabha, 
moved on the 23rd June, 1967. 

(Lok Sabha adjourned at 1 P.M. and re-assembLed at 2 P.M.) 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

'l;'he motion that the Bill be passed was moved by Shri Fakhruddin 
Ali Ahmed. 

The motion was adopted and the Bill was passed. 

9. The Budget (General) 1967-68-Demands for Grants 

Discussion on Demands for Grants Nos. 4 to 8 and 111 for which 
the Ministry of Detmce is responsible commenced. 

{I 

Thirty-seven' cut motions were moved. 

The discussion was not concluded. 
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10. Motion 

Shrl Hem Barua moved the following motion:-
"That the statement on emergency made by the Minister of 

Home Affairs on the 22!ld June, 1967, be taken into 
consideration. " 

Four substitute motions were moved by Sarvashri Frank 
Anthony, Madhu Limaye, Surendranath Dwivedy and Humayun 
Kabir. 

The following members took part in the debate:-

(1) Shri N. G. Banga 
(2) Pandit D. N. Tiwary 
(3) Shri Atal Bihar! Vajpayee 
(4) Shri Era Sezhiyan 
(5) Shri Krishna Kumar Chatterji 
(6) Shri S. A Dange 
(7) Shri George Fernandes 
(8) Shri A K. Gopalan 
(9) Shri Mohammad Yunus Saleem 

(10) Shri Frank Anthony 
(11) Shri Humayun Kabir 
(12) Shri Prakash Vir Shastri 
(13) Shri Y. B. Chavan 

Shri Hem Baroa replied to the debate. 

The substitute motions were negatived. 

11. *Personal explanation under Rule 351 
Shri Dinesh Slingh made a personal explanation regarding certain 

statement relating to him made by Shri George Fernandes in the 
House today. 

(Lok Saobha adjourned till 11 A.),{. on Tuesday, the 27th June, 
1967). 

·Made at 8-45 P.M:. 
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LOK SABHA· 

BULLETIN-P~T I 
[Brief Record of Proceedings] 

T'l.£esdiLy, Ju.ne 27, 1967/Asadha 6, 1889 (Saka) 

No. 43 
1. Starred Questions 

Starred Questions Nos. 751-754 and 761 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 3660-3865, 3687-3675 and 

3677-3775 were laid on the Table. 

3. Calling Attention to Matter of Urgent Public Importance 
Shri Dwaipayan Sen called the attention of the Minister of lrome 

Mairs to the reported assault on Shri Bimalkanti Ghosh, M.P. in 
his constituency in West Bengal. 
~e Minister of Home Affairs made a statement in regard thereto. 

4. Question of Privilege 
The Speaker withheld his consent to the question of privilege 

sought to be raised on the 23rd June, 1967 bv Shri Atal Bihari 
Vajpayee against Shri S. M. Banerjee, M.P. for ~ertain observations 
made by the latter on the 3Ot1;l May, 1967 while asking a question en 
a calling attention matter."""""" 

5. Paper laid on the Table 
A copy of the statement on revision of Coastal Freight Rates, was 

laid on the Table. 

6. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that Rajya 

Sabha had no recommendations to make to Lok Sabha in regard to 
the Appropriation (Railways) No.2 Bill, 1oe7, passed by TAk Sabha 
on the 22nd June, 1967. 

7. Leave of A'hsenee 
The followin~ members were granted leave of absenee from the 

Sittings of the House for the periods mentioned against eaeh:-
(1) Shri N. Dandeker 20th March to 3rc! April, 1_ 

(03) H. H. Maharaja Sriraj Melh-
ram Dhr."pdhra. 
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(First Session). 
18th March to 8th April, 10m 

(J'irst Session). 
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(3) Maharani Gayatri Daviof 
Jaipur 

(4) Maharani Vijayamata Raja. 
ram ChhatrapauBhonsaJe; 

(5) Dr. Sisir Kwnar Saha 

(6) Shri Jai Bahadur Singh 

8. Statement by Minister 

21md May to 19th 
(Second Session). 

22nd . May to 15th 
(SeQOnd Session). 

&bh June to 2nd 
(Second Session). 

5th June to 2nd 
(Second Session). 

july, 1961 

June, 1967 

August, 1967 

August, 1967 

The Minister of Tourism. and CiVil Aviation laid on the Table a 
statement on the threatened strike of Air India's Pilots on the 27th 
June, 1967. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

9. Motion for Election to Committee 

D.;r. Ram Subhag Singh moved the following motion:-

"'That in pursuance of Section 5(1)(i) of the Prevention of 
Cruelty to Animals Act, 1960, the members of Lok Sabha 
do proceed to elec:t, in such manner as the Speaiker may 
direct, four members from among themselves to serve as 
members of the Animal Welfare Board for a term of three 
years commencing from the date of their election, subject 
to the other provisions of the said Act." 

The motion was adopted. 

10. The Budget (General) 1967-68-Demands for Grants 

Discussion on Demands for Grants Nos. 4 to 8 and 111 for which 
the Ministry of Defence is responsible continued. 1 

The discussion was not concluded. 

11. Half-an-bour discussion on matters arising out of Answer t. 
Question 

Shrl A K. Gopalan raised a half-an-hour discussion on points 
arlsUlg out of the answer given on the 24th May, 1967, to Starred 
Question No. 46 regarding Strikes and Labour Agitations. 

Shri Jai Sukh Lal Hathi replied to the discussion. 

~k ~al?ha .adjOJpned tiil 11 A.M. on Wednesday, the 28th June, 
~~7). '. ..l· . 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings) 

Wednesday, June 28, 1967/Asadha 7, 1889 (Saka) 

No. 44 
1. Starred Questions 

Starred Questions Nos. 781-783 and 785 were orally' answered. 
Replies to remaining questions were laid on the Table. 

~. Unstarred Questions 

Replies to Unstarred Questions Nos. 3776...J872, 3874-3895, 3897, 
a899-3903, 3905-3924, 3926-3932 and 3934 were laid on the Table. 

:(~ling by the Speaker 

The Speaker gllve his ruling on the points raised in the House 
on the 27th June, 1967 regarding thy scope of statements under rule 
197; and the ambit of rule 380./ 

<Question of Privilege --, 
The Speaker withheld his consent to the raising of a question of 

privilege by Shri Madhu Limaye against Shri Sheel Bhadra Yajee, 
M~rnber of Rajya Sabha, for certain allegations ITJ.Gde by him in 
RaJYs Sabha against Dr. Ram Manohar Lobia.V" 
5. Paper's laid on the Table 

The follOWing papers were laid on the Table:-

(l) (i) A copy of the Univer.sity Grants Commiasion Returns 
and Information (Amendment) Rules, 1966, published in 
Notification No. S.O. 504 in Gazette of India dated the 
19tA February, 1966, under sub-section (3) of section 25 
of the University Grants Commission Act, 1956. 

(ii) A statement showing reasons for delay in laying the 
above Notifiootion. 

l~·T.O. 
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(2) A copy of the Certified Accounts of the Indian Institute of 
Technology, Kanpur, for the year 1965-66, along with the 
Audit Report thereon, under sUb-section (4) of section 23 
of the Institutes of Technology Act, 1961. 

(3) A copy of the. Report on the activities of the Central Ins-
titute of English, Hyderabad, for the year 1964-65. 

(4) A eopy of the Certified Accounts of the Central Iro..stitute 
of English, Hyderabad, for the year 1964-65, along with 
the Audit Report thereon. 

(5) A copy of the Indian Forest Service (Recruitment) Second 
Amendment .Rules, 1967, published in Notification No. 
G.S.R. 913 in Gazette of India dated the 17th June, 1967. 
under sub-section (2) of section 3 of the All India Ser-
Vices Act, 1951. 

(6) A copy each of the following Notifications under sub-
section (5) of section 4 of the Inter-State Corporations. 
Act, 1957:- . 

(i) The Bombay Village Panchayats (Reconstitution and 
Reorg~) Order, 1967, rpublished in Notifica-
tion No. S.O. 1866 in Gazette of India dated the 26th 
May, 1967.' 

(ii) S.O. 2070 published' in Gazette of India dated the 24th 
June, 1967, containing corrigenda to S.O. 1866 pub-
lished in Gcette of India dated the 26th May, 1967. 

(7) A statement showing reasons for delay in laying the Noti-
fication mentioned at (i) of item (6) above. 

(8) A copy each of the follOWing Notifications under sub-
section (4) of section 18 of the Citizenship Act, 1955:7 

(i) The Citizens (Registration at Indian Consulates) Amend-
ment RUJ.es,J967, published in Notification No. G.S.R. 
871 in Gazette of India dated the 10th June, 1967. 

(ii) The 'Citizenship (Amendment) Rules, 1967, published 
in Notification· No. G.S.R 872 in Gazette of India 
dated the 10th June, 1967 . 

. 1* 

6. Report of C~ttee on Private Members' Bills and Resolutiom 

Sbri R. K. Khadilkar presented the Sixth 'Report of the Commit-
tee on Private Members' Bills and Resolutions. 
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i. Motion fOl' Eleetion to CGnUnit$ee 

Dr. Triguna Sen moved the following motion:-

"That in 'pursuance of clause (1) (xvi) of Statute 2 of the 
Statutes of the University of Delhi, the members of 
Lok Sabha do proceed to elect, in such manner as the 
Speaker may direct, two members from among them-
selves to serve as members of the Court of the Univer-
sity at Delhi for the next term of ft~e years, subject 
to the other provisions of the said Statutes." 

The 1!l0tion was adopted. 

8. The Budget (General) 1967-G8-Demands for Grub 

(i) Discussion on Demands for Grants Nos. 4 to 8 and 111 for 
which the Ministry of DefencE?' is responsible concluded. 

(Lok Sabha. adjourned at 1 P.M. and re-assembled at 2 P.M.) 

The cut motions moved on the 26th June, 1967, were negatived. 

The following Demands were voted in full:-

No. 
of 

Demand 

MINISTRY OF DEFENCE 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
4 Miniatry of Defence 
S Defence Services, Effective, -Army 

6 Def~ Sen-ices, Effective-Navy 
·7 Defence Services, Effective-Air Force 
l! Defence Services-Non-effective 

III 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

Defence Capital Outlay 

Amount 
of 

Demand 

Rs. 

H.14,ooo 

4.48>%7,33,000 

:! 5,97.33. 000 

1,07,02,00,000 

11,00,00, 000 

(ii) Discussion on Demands for Grants Nos. 1 to 3 and llO for 
which the Ministry of Commerce is responsible commenced. 

Thirty-nine cut motions were moved. 

The discussion was not concluded. 
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9. Hall-an.how Discussion on ...tte.n, ·arisJag·oUt ef AutWer to 
Questioo 

Shri Kanwar La! Gupta raised a half-an-hour discussion on points 
arlSin:g ,c;>ut. ~f the answer given on the 31st May. 1967 to Starred 
QueStion No. 189 regarding Conversions in Bihar . 

. Shri Vidya Charan Shukla replied to the discussion. 

(LpkSabhaadjourned till 11 A.M. on Thursday, the 29th June, 
1967) . 
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LOX SABHA 

BULLETIN-PART r 
[Brief Record of Proceedings] 

Thursday, June 29, 1967/Asadha 8, 1889 (Saka) 

No, 45 
1. Starred Questions 

&tarred Questions Nos. 813, 815-817, 819 and 820 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3935-3941, 3943-4057 and 
4059--4115 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 19 addressed to the Minister of Finance 
regarding D. A. Commission Report was orally answered and supple-
mentary questions were also answered thereon. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Ministry of Finance Notification No. F.4(14)-
W&M/67, '!published in Gazette of India dated the 28th 
June, 1967, regarding Market Loans floated by the Central 
Government in 1967-68. 

(2) A copy of the Punjab Reorganisation (Apportionment of 
Losses of Reconstituted Corporations) Rules, 1967, pub-
lished in Notification No. S.D. 2068 in Gazette of India 
dated the 15th June, 1967, under sub-section (3) of section 
97 of the Punjab Reorganisation Act, 1966. 

(3) A copy of Notification No. U.S.R 937 published in Gazette 
of India dated the 24th June, 1967, under section 159 of 
the Customs Act, 1962. 

(4) A copy each of the following Notifications under section 
38 of the Central Excises and Salt Act, 1944:-

(i) The Central Excise (Thirteenth Amendment) RuleS, 
1967~ published in Notification No. G.S.R. 886 in Gazette 

. of India dated the 10th June, 1967. 
[p.T.n 
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(ii) The Central Excise {Fifteenth Amendment) Rules, 1967, 
published in Notification No. G.S.R. 887 in Gazette of 
India dated the 10th June, 1967. 

(5) A copy of 'Errata' to the Economic Survey, 1966-67 laid 
./ on the Table on the 24th May, 1967. 

V (6) A copy of Agreement under section 42 of Income-Tax Act, 
1961, between Government of India and Oil and Natural 
Gas Commission. 

5. The Budget (General) 1967-68-Demands for Grants 

Discussion on Demands for Grants Nos. 1 to 3 and 110 for which 
the Ministry of Commerce is responsible continued. 

(Lok Sabh4 adjourned at 1 P.M. and re.-assembled at 2 P.M.) 

The discussion was not concluded. 

6. Statement re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
the change in the order of discussion and voting on Demands for 
Gran:ts in respect of Budget (General) for 1967-68. 

7. Discussion under Rule 193 

8hri Kanwar Lal Gupta raised a discussion on the statement laid 
on the Table of the House on the 27th June, 1967 by the Minister of 
Tow-ism and Civil Aviation regarding strike by Air lndia pilots. 

The following members took partin the debate:-
(1) 8hri Nath Pai 
(2) 8hri Krishna Kumar Chatterji 
(3) Shri George Fernandes 
(4) Chaudhari Randhir Singh 
(5) Shri Piloo Mody 
(6) 8hrimatiTarkeshwati Sinha 
(7) Dr. Ranen Sen 
(8) 8hri Kashi Nath Pandey 
(9) Shri R Uman'8th 

(10) 8hri lnder J. Malhotra; 
Dr. Karan Singh repJied. to the dtiseussion. 

(Lok 8a·bha 'ad;lurned tiD 11 A.X on Friaay, the 30th June, 
196'7,. 

S. L. SHAlIDHER, 
Secretary. 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record ~ Proceedings] 

FTiday, June 30, 1967/&0000 9, 1889 (Saka) 

No. 46 

1. Obituary Reference 

The S;?eaker made a reference to the passing away of Shri 
Gopinath Singh, who was a member of the Provisional Parliament. 

Thereafter members stood in silence for a short while as a mark 
of respect. 

2. Starred Questions 

5tarred Questions Nos. 841-846 and 857 were orally answered. 
Replies to remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unst:u-red Questions Nos. 4116---4136, 4138-4271, 4273-
4277, 4279-4293 and 4295-4318 were laid on the Table. 

A statement by the Minister of State in the Ministry of Steel, 
Mines and Metals correcting the reply given on the 16th June, 1967 
to Unstarred Question No. 2802 regarding Decontrol and Price of 
Steel was also laid on the Table. 

4. Short Notice Question 

Short Notice Question No. 26 addressed to the Minister of Steel, 
Mines and Metals regarding Fifth Steel Plant Project was orally 
answered and supplementary questions were also answered thereon. 
'~'.:V,~ , 

! , [p.T.O. 
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5. CaU.iDg attention to Matter of Urgent Public Importance 

Shri Kameshwar Singh called the attention of the Minister of 
External Affairs to the reported detention of an India bound food 
ship by U.A.R and order to unload 27,000 tons of foodgrains as fine. 

The Minister of Defence made a statement in regard thereto. 

6. Papers laid on the Table 

The follOWing papers were laid on the Table:-

Following statements showing the action taken by the Govern-
ment on various assur-ances, promises and undertakiogs given by the 
Ministers during the various sessipm; sllown against each:-

1. Statement No. I Second Session, 1967 (Fourth Lok 
Sabha). 

2 .. Supplementary Statement No. II First Session, 1967 (FoUfth iLok 
Sabha). 

8~ Supplementary Statement No. IV Sixteenth Session, 1966 (Third Lok 
Sabha). 

f. Supplementary Statement No. V1I Fifteenth SesSion, 1966 (Third Lok 
Sabha). 

5. Supplementary Statement No. XI 
• 

Fourteenth Session, 
Lok Sabha). 

1966 (Third 

6. Supplementary Statement No. XII Thirteenth Session, 1966 (Third 
Lok Sabha). 

7. Presidenfs Assent to Bill 

Secretary laid on the Table the Passports Bill, 1967 passed by the 
HoQSes of Parliament during the current Session and assented to 
by the President since a report was last made to the House on the 
24th May, 1967. 

8. Report oJ: Estimates Committee 

Shri P. Venkatasubbaiah presented the Third Report of Estimates 
Committee on the Ministry of Works, Housing and Supply-Rural 
Housing. 

9. The Budget (General) 1967-68-Demands for Grants 
~ . --"-Discussion on DeJllUUids for Grants Nos. 1 to 3 and 110 for which 

the Ministry of Commerce is responsible concluded. 

[Lol,¢ Sabha a.d;ourned at 1 P.M. and re-assembled at 2-05 P.M.] 

The cut motions moved on the 28th June, 1967, were negatived. 

224 



The following Demands were voted in ful1:-

MINISTRY OF COMMERCE 

No. 
of 

Demand 
Nane of Pemand 

L -EXPENDITURE MET FROM REVENUE 

Mi nistry of Commerce 

2 Foreign Trade 

3 Other Revenue Expenditure of the Ministry of Commerce 

lI.-EXPENDITURE MET FROM CAPITAL ~ DIS-
BURSEMENT OF LOANS AND ADVANCES 

110 Capit a1 Outlay of the Mi nistry of Commerce 

Amount of 
Demmd 

~.n.ooo 

2(i,a8.25.ooo 

I~ 75.32,000 

10. Motion re: Sixth Report of CoDlJDiittee on Private Members' Billa 
and Resolutions 

Shri E. K. Nayanar moved the following motion:-
"Th1:\.t this House agrees with the Sixth RePOrt of the CQm-

mittee on Private Members' Bills and ResolutioM 
presented to the House on the 28th June, 1967." 

The motion was adopted. 

11. Private Member's Resolutio.-Negatived 
Shri Bhagaban Das concluded his speech on the follOwing Reso-

lution moved by him on the 16th June, 1967:-
''This House is of opinion that as a measure to alleviate scar-

city conditions in some parts of the country, the Govern-
ment should immediately prepare a scheme for introduc-
tion of compulsory procurement of the entire surplus 
of foodgrains from the big producers and its uniform 
distribution throughout the country." 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri Inder J. Malhotra 
(3) 5hri George Fernandes 
(4) Shri Jagjivan Ram 

Shri Bhagaban Das replied to the debate. 

The Resolution was negatived. 
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12. Private Member's Resolution-under consideration 

Babu Sri Chand Goyal moved the following Resolution:-
"This House is of opinion that Dalai Lama should be recog-

nised as the Head of the Elnigre Government of Tibet 
and 'all facilities and help be extended to him by the 
Government of India to liberate Tibet from the colonial 
rule of Communist China." 

The following members took part in the debate:-
(1) Shri Sheo N arain 
(2) Shri D. N. Patodia 
(3) Shri J. K. Choudhury 
(4) Shri George Fernandes 
(5) Shri K. R. Ganesh 
(6) Shri P. K. Vasudevan Nair 
(7) Shri M. L. Sondhi 
(8) Shri E. K. Nayanar (Speech unfinished). 

The discussion was not concluded. 

[Lok Sabha adjourned till 11 A.M. on Monday, the 3rd July, 
1967). 
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·LOK SABRA 

BULLETIN-pART i 
..... - . 

[Brief Record of Proceedings]· 

Mcmday, July 3, 1967/Asadha 12, 188& (Sua) 

No. 47 

1. Starred .... ti ... 

Starred Questions Nos. 871, 873-875, 877-87$ and 899 were orally 
answ~red. 

·2. Unatarred Questions 

Replies to Unstarred Questions Nos. 4319-4340, 4342-4365, 
4367-4386, 4388-4407, 4409-4413 and 44:15 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 21 addressed to the Minister of Trans-
port and Shipping regarding Surcharge .on Freight Rates was 
orally answered and supplementary questions were also answered' 
t~n. 

y{ Adjeurnment Motion 

The Speaker gave his consent to the moving of an adjournment 
motion given notice of by Shri NathPai and others regarding the 
incidents in Tihar Jail, Delhi, on the 29th June, 1967. 

Shri Nath Pai then asked for leave of the House to the moving 
of the motion. As no objection was taken, the Speaker informed the 
House that the lea~ was granted and directed that the motion be 
taken up at 4 P.M.,/ 

5, Report of Estimates Committee 

Shri. P. Venkatasubbaiah presented the Fourth Report of the 
Estimates· Committee on the Ministry of Education-(i) National 
Museum, New Delhi; and (ii) National Gallery of Modern Art, 
New llelh1. 

[P.T.O. 



6. The Budget (General) l007-68-Demands for Grants 

Discussion on Demands for Grants Nos. 41 to 55, 124 and 125 for 
which the Ministry of Home Mairs is responsible commenced. 

(Lok Sabha adoujrned at 1 P.M. and 
, re-assembled at 2 P.M.) 

One hundred and thirty-five cut motions were m9ved. 

The discussion was not concluded. 

7. AdjoUl"llDleltt. Motion 

At 4 P.M. Shri Nath Pai moved the following motion:-

"That the House do now adjourn." 

The following members took part in the debate:-
(1) Dr. Govind Das 
(2) Raja Kamakhya Prasad Singh Deo Mahindra Bahadur 
(3) Shri K. N. Tewari 
(4) Shri Ram Gapal Shalwale 
(5) Chaudhari Randhir Singh 
(6) Shri J. B. Kripalani 
(7) Shri Era Sezhiyan 
(8) Dr. Sushila Nayar 
(9) Shri S. A. Dange 
(10) Shri Rabi Ray 
(11) Shri Tulshidas Jadhav 
(12) Shri A. K.. Gopalan 
(13) Shri Prakash Vir Shastri 
(14) Shri K. Narayana Rao 
(15) Mahant Digvijai Nath 

, (16) Shri Atal Bihari Vajpayee 
(17) Shri Y. B. Chavan 

Shri Nath Pai replied to the debate. 

The motion was withdrawn by leave of the House. 
I 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 4th July, 1967). 
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LOK SABIlA 

BULLETIN-PART I 

[Brief, R'eCoro of Proceedings] 

Tuesday, July 4, 1967/ Asadha 13, 1889 (Saka) 

No. 48 
1. Starred Questioll$ 

Starre4 Questions Nos. 901-905 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4416--4467 and 4469-4491 
were laid on the Table. 

3. Short. Notice Question 

Short Notice Question No. 22 addressed to the Minister of Food 
and Agriculture regarding Rice. supplied to West Bengal by Orissa 
was orally answered and supplementary questions were also 
answered thereon. 

4. Caning Attention to Matter of Urgent PubUc bnportauce 

Shri Iswar Marandi called the attention of the Minister of 
Defence to the reported recent intrusion of Pakistani planes in the 
Eastern Sector of India. 

The Minister of Defence made a statement in regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Accounts of the Commissioners for 
the Port of Calcutta for the year 1965-66 along with the 
Audit Report thereon. 

[p.T.O. 
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(2) A copy of the Tripura Foodgrains Movement Control 
(No.2) Amendment Order, 1967, published in Notifica-
tion No. G.S.R. 959 in Gazette of India dated the 21st June, 
1967, under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. 

6. The Budget (General) 1967-68-Demands for Grants 

Discussion on Demands for Grants Nos. 41 to 55, 124 and 125 for 
which the Ministry of Home Affairs is responsible continued. 

(Lok Sabha adjourned at 1 P.M. and re-asaembled at 2 P.M.) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 5th July, 
1967). 
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LOKSABBA 

BULLETIN-PART 1 

[Brief Record of Proceedingj] 

Wedne.day. JulU 5, 1967/Asadha 14, 1889 (Saka.). 

No .• 
1. Starred QuestioDs 

Starred, Questions Nos. 931 and 934-936 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4492-4504, 4506--4521,4523-
4541, 4543-4600, 4602-4650, 4652-4662, 4665-4672, 4674 and 
4675 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 23 addressed to the Minister of Com-
munications regarding Postal Racket was orally answered and sup. 
plementary questions were also answered thereon. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report of the Indian Institute 
of Management, Ahmedabad for the year 1964-65 
along with the Audited. Accounts. 

(ii) A statement showing reasons for delay in layin, the 
.a.bove Reoprt. 

(2) A copy of the Annual Report of the Indian Institute of 
Management, Ahmedabad for the year 196>66 alona with 
the Audited Accounts. 

(3) A copy of the Annual Report of the Indian Institute of 
Science, Bangalore for the year 1965-66 together with 
Statement of Accounts. 

[P.T.O. 
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(4:) A copy of the Salar Jung Museum (Amendment) Rules, 
1967, published in Notification No. G.S.R. 927 in Gazette 
of India dated the 17th June, 1967, under sub-section (3) 
of section 27 of the Salar Jung Museum Act, 1961. 

(5) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act, 
1951:-

(i) The Indian Administrative Service (Probation) Second 
Amendment Rules, 1967, published in Notification No. 
G.S.R. 944 in Gazette of India dated the 24th June, 1967. 

(ii) The Indian Police Service (Probation) Third Amend-
ment Rules, 1967,· published in Notification No. G.S.R. 
945 in Gazette of India dated the 24th June, 1967. 

5. Report of Committee on Private Members' Bills and Resolutions 

Shri R. K. Khadilkar presented the Seventh Report of the Com-
mittee on Private Members' Bills and Resolutions. 

e. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Fifth Report of the 
Estimates Committee on the Ministry of Education-(i) Indian 
.Museum, Calcutta; and (ii) Victoria Memorial Hall Museum. 
Calcutta. 

7. Motion for Election to Committee 

Shri Lalit Narayan Mishra moved the following motion:-

"That in pursuance of section 4(i) of the Employees' State 
Insurance Act, 1948, 'as amended by the Employees' 
State Insurance (Amendment) Act, 1966, read with rule 
2A of the Employees' State Insurance (Central) Rules, 
1950, the members of Lok Sabha do proceed to elect, in 
such manner as the Speaker may direct, two members 
from among themselves to serve as members of the 
Employees' State Insurance Corporation for the 
remainder of the term of four years commencing from 
August. 1966, subject to the other provisions of the said 
Act." 

The motion Wall at\opted. 
~ 

.s. Matter Under Rule 377 

Shri Nath Pai raised a matter regarding disposal of adjourn-
ment motions. 
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9. The Budget (Geaeral) 196'J·68-Demands for Gnats 

Discussion on Demands for Grants Nos. 41 to 55, 124 and 125 for 
which the Ministry of Home Mairs is responsible continued. 

(Lok Sabha a.d;ou.rned at I-In P.M. I1nd 1'e-cwembted at 2 P.M.) 

L The discussion was not concluded. 

10. HaIf·an hoar diaeualion OIl Matters arisiDg out of Auwer to 
Question 

Babu Sri Chand Goyal raised a 11alf-an-hour discussion on 
points arising out of the answer given on the 24th May, 1967 to 
Starred Question No. 37 regarding Arbitration on C:~digarh. 

Shri Y. B. Chavan replied to the discussion. V 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 6th July. 1967). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

ThurBda.y, JuJU 6, 1967/ Asadha 15. 1889 (Saka) 

No. 50 
1. Starred Questions 

Starred QuestIons Nos. 961-963 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 4676-4745, 4747, 4749--4799, 

4801-4804, 4806-48U, 4813--4817, 4819-4843 and 4845-4849 were 
laid on the Table. 

3. Short Notic:e Question 
Short Noitce Question No. 24 addressed to the Minister of Irriga-

tion and Power regarding Idikki Hydro Electric Project was orally 
answered and supplementary questions were also answered thereon. 

4. Calling Attention to Matter of Urpnt Public Importance 
Shri Hem Barua called the attention of the Minister of Transport 

and Shipping to the reported calling in of the Indian Navy to main-
tain ship movements in Bombay Port in view of the strike of the 
crew under the Bombay Port Trust authorities. 

The Minister of Transport ap.d Shipping laid on the Table a 
statement in regard thereto. 

5. Question of Privilege 
Shri C. K. Bhattacharyya raised a question of privilege against 

the U.N.!. and the Indian Express for aUeged misreporting of his 
speech in the House on the 4th July, 1967. 

The Speaker directed that in the first instance the U.N.I. and the 
Indian Express might be asked to state what they have to say in the 
matter. . 

6. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 938 published in Gazette 
of India dated the 24th June, 1967, under section 159 of 
the Customs Act, 1962. 
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(2) (i) A copy of the Report of the Cochin Refineries Limited, 
for the period 1st April,-1966 to 31st August, 1966, along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
. above' Company. . 

7. The Budget (General) 1961~nemands for Grants 
(i) Discussion on Demands for Grants Nos. 41 to 55, 124 and 125 

for which the Ministry of Home Affairs is responsible eottcltfded. 
(Lok Sabh4 Gdjourned at! 1 P.M. a1L(l re-asBembled at 2. 'P.M.) 

The cut motions moved on the 3rd July, 1967, were negatived. 
On the Demands for Grants Nos. 41 to 55, 124 and 125, the House 

divided, Ayes 154; Noes 84. The following Demands were accord-
ingly voted in full;-

No. of 
Demand 

MINISTRY OF HOME AFFAIRS 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
41 MmDnymHameAftUn 
42 Cabinet . . . 
43 Adminiatrationof Justice 
44 Polite 
4S Census • 
46 Statistics. . . • . • 
47 Privy Purses and Allowances m Indian Rulers 
48 Territorial and Political Pensions 
49 Delhi . so Chandigarh . . , • 
SI Andaman and Nicobar Islands 
S2 Tribal Ateas . • . 
S3 Dadra and Nagar HaveliArea . . 
S4 Laccadive, Minicov and Amindivi Islands . • . ss Other Revenue ExPenditure of the Ministry of Home Affairs 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BU.RSBMENT OF LOANS AND ADVANCES 

U4 Capital Outlay in Union Territories and Tribal Areas 
1:Z S Other Capital Outlay of the Ministry of Home Affain 

Amount of 
Demand 

RI. 

4,15,%0,000 
39,70,000 
:z,:zo,ooo 

%4,96,94,000 
70,18,000 

%,35'%3,000 
88,000 

u,64,ooo 
23,00,88,000 
2,67,II ,000 
4,21,66,000 

14.48,82,000 
30,.4-1,000 
65,81,000 

2.67,85,000 

13,29,95.090 
24,41,000 

(ii) Discussion on Demands for Grants Nos. 63 to 65, 128 and 
129 for which the Ministry of Irrigation and Power is responsible 
commenced. 

Fifty seven cqt ~~tions were moved. 
The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 7th July, 1967). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, July 7, 1967/Asadha 16, 1889 (Saka) 

No. 51 

1. Starred Questions 

Starred Question:; Nos. 991 and 993-998 were orally answered. 
Replies to remaining qu~stions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4850-4864, 4866-4874 and 
4876-5051 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 25 addressed to the Minister of Steel, 
Mines and Metals regarding Drought Relief Loans to N.C.D.C. 
employees was orally answered and supplementary questions were 
also answered thereon. 

4. Calling Attention to Matter of Urgent Pu'bli~ Importance 
, 

Shri S. S. Kothari called the attention of the Minister of Steel, 
Mines and Metals to the reported decision of the Government to 
decontrol Coal. 

The Minister of Steel, Mines and Metals made a statement in 
regard thereto. The Minister also laid on the Table a statement 
showing the increase in coal prices between 1st April, 1958 and the 
1st April 1967 L ' . 
5. Baling by the Speaker 

. The Speak. er g7V . his ruling regarding laying of papers by 
prtvate members. 

[P.T.D. 
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6. Papers laid on the Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Rubber Board (Provident Fund) 
(Amendment) Rules, 1966, published in Notification 
No. S.O. 3808 in Gazette of India dated the 17th 
December, 1966, under sub-section (3) of section 25 of 
the Rubher Act, 1947. 

(ii) A 'itatement showing reasons for delay in laying 
the above Notification. 

1. President's Assent to Bills 

(i) Secretary laid on the Table following two Bills passed by 
the Houses of Parliament during the current session and assented 
to by the President since a report was last made to the House on 
the 30th June, 1967:-

(1) The Companies Tribunal (Abolition) Bill, 1967. 

(2) The Appropriation (Railways) No.2 Bill, 1967. 

(ii) Secretary also laid on the Table a copy, duly authenticated 
by the Secretary of Rajya Sabha, of the Anti-Corruption Laws 
(Amendment) Bill, 1967 passed by the Houses of Parliament during 
the current session and assented to by the President. 

8. Report of Estimate:> Committee 

Shri P. Venkatasubbaiah presented the Sixth Report of the 
Estimates Committee on the Ministry of Education-(i) Salar Jung 
Museum, Hyderabad; 'and (ii) Archaeological Museums. 

9. Motion for Election to Committee 

Shri Dinesh Singh moved the following motion:-

"That in pursuance of sub-rule (l)(e) of Rule 4 of the Coir 
Industry Rules, 1954, as amended by S.R.O. No. 3983, 
dated the 12th December, 1957, the members of J.ok 
Sabha .do"'proceed to elect, in such manner ;:is the 
Speak't!r lOay direct, two members from among them-
selves to serve as members of the Coir Board for the 
term to be specified by the Central Government." 

The motion was adopted. 
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10. The Budget (General) 1967-68-Demands for Grants 

Discussion on Demands for Grants Nos. 63 to 65, 128 and 129 for 
which the Ministry of Irrigation and Power is responsible continued. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

The discussion was not concluded. 

11. Motion re: Seventh Report of Committee on Private Members' 
Bills and Resolutions 

Shri Hardayal Devgun moved the following motion:-

"That this House agrees with the Seventh Report of the Com-
mittee on Private Members' Bills and Resolutions prPSent-
ed to the House on the 5th July, 1967." 

The motion was adopted. 

12. Private Members" Bill~Introduced 

(1) The Companies (Amendment) Bill, 1967 (Substitution of 
sectiOns 293A, 324 etc.) by Shri Madhu Limaye. 

(2) The Industrial Disputes (Amendment) Bill, 1967 (Amend-
ment of sections 2, 10 etc.) by Shri Madhu Limaye. 

(3) The Constitution (Amendment) Bill, 1967 (Amendment of 
the Eighth Schedule) by Shri Inder J. Malhotra. 

(4) The Constitution (Amendment) Bill, 1967 (Amendment Of 
article 48 and the Seventh Schedule) by Dr. Govind Das. 

(5) The Hindu Marriage (Amendment) Bill, 1967 (Amendment 
of section 5) by Shri Panna Lal Barupal. 

(6) The Constitution (Amendment) Bill, 1967 (Amendment of 
the Preamble) by Shri Krishna Dev Tripathi. 

(7) The Constitution (Amendment) Bill, 1967 (Amendment of 
the Seventh Schedule) by Shri Krishna Dev Tripathi. 

(8) The Constitution (Amendment) Bill, 1967 (Insertion of 
article 37A) by Shri Krishna Dev Tripathi. 

(9) The Salaries and Allowances of Members of Parliament 
(Amendment) Bill, 1967 (Amendment of sections 3, 4 
etc.) by Shri Krishna Dev Tripathi. 

(10) The Constitution (Amendment) Bill, 1967 (Amendment of 
articles 217, 227 etc.) by Shri Prakash Vir Shastri. 

[P.T.O. 
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13. Private Member's Bill-Mo.tion for reference to Select Com-
mittee uade.. consideration 

The Constitution (Amendment) Bill, 1967 (Amendment of art,ide 
368) by Shri Nath Pai. 

Discussion on the motion for reference of the Bill to a Select Com-
mittee moved by Shri Nath Pai on the 9th June, 1967 and the arnend-
m~nt . for reference of the Bill to a Joint Committee moved on the 
23rd June, 1967, continued. 

The following members took part in the d.ebate:-
(1) Shri Piloo Mody 
(2) Shri V. Krishnamoorthi 
(3) Shri K. Narayana Rao 
(4) Shri Madhu Limaye 
(5) Shri Bedabrata Barua 
(6) Shri Anand Narain Mulla 
(7) Shri Atal Bihari Vajpayee 
(8) Shri Tenneti Viswanatham 
(9) Chaudhari Randhir Singh 

(10) Shri Sheo Narain 
(11) Shri P. K. Vasudevan Nair 
(12) Shri Tayappa Hari Sonavane (Speech unfinished). 

The discussion was not concluded. 

14. BaH-an-hour Dismssion on matters arising out of answers to 
Questions 

Shri Samar Guha raised a half-an-hour discussion on points aris-
ing out of the answers given on the 27th June, 1967 to Unstarrecl 
Question Nos. 3766, 3767 and 3768 regarding 'Son et Lumiere' 
SpectaoLe at the Red Fort, Delhi. 

Dr. Karan Singh replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 10th July, 1967)· 

.1 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, July 10, 1967/Asadha 19, 1889 (Saka) 

No. 52 
1. Obituary Reference 

The Speaker, Sarvashri Nath Pai, N. G. Ranga and M. C. Cbagla 
made references to the passing away of Shri Naushir Bharucha, who 
was a member of the Second Lok Sabha. 

Thereafter members stood in silence for a short while as a mark 
of respect. 

2 Starred Que3tions 

Starred Questions Nos. 1022, 1024-1026 and 1028 were orally 
answered. Replies to remaining questions were hid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 5052-5062, 5064, 5067-5113, 
5115-5126, 512S--5140 and 5142-5146 were laid on the Table. -4. Short Notice Question 

Short Notice Question No. 26 addressed to the Minister of Commu· 
nications regarding Postal Services in Naxalbari Area was orally 
answered and supplementary questions were also answered thereon. 

5. Calling Attention to Matter of Urgent Public Importanee 

Raja Kamakhya Prasad Singh Deo Mahindra Bahadur called the 
attention of the Minister of External Affairs to the reported state-
ment made by Shri Phizo in London about his intention to partici-
pate in talks with the Government of India on the Naga problems on 
certain condithms. 

The Minister of External Affairs made a statement in regord 
thereto. 

[P.T.D. 
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6. Question of Privilege 

The Speaker informed the House that the General Manager and 
Editor of the U.N.!. in his letter dated the 7th July, 1967 had stated 
that there' had been no error in the U.N. I. report about the speech 
of Shri C. K. Bhattacharyya made in the House on the 4th July, 1967. 
The Editor of the Indian Express had, however, expressed regret and 
tendered apology for the speech having been misreported in the 
Indian Express. 

The Hou,;e agreed that the Editor of the Indian Express mi~ht 
be asked to publish the correction and his regret in the next issue 
of the paper and the matter be treated as closed thereafter. 

7. Papers laid on the Table 

Th~onowing papers were laid on the Table:-
./ V/ (1) A copy of the Review of Activities of the Food Corpora-

, tion of India since its inception. 

/(2) A copy of the Review of the Food and Scarcity Situation 
in India (July, 1967). 

8. Minutes of Estimates Committee-laid on the Table 

(1) The Minutes of the sittings of the Estimates Committee relat-
ing to their First and Second Reports on the Ministry of Information 
and Broadcasting-(i) Film Institute of India, Poona; and (ii) Board 
of Film Censors, Bombay, were laid on the Table. 

(2) The Minutes of the sittings of the Estimates Committee relat-
ing to their Third Report on the Ministry of Works, Housing and 
Supply-Rural Housing, were laid on the Table. 

'(3) The Minutes of the sittings of the Estimates Committee 
relating to their Fourth, Fifth and Sixth Reports on the Ministry of 
Education-(i) National Museum, New Delhi; and National Gallery 
of Modern Art, New Delhi; (ii) Indian Museum, Calcutta; and 
Victoria Memorial Han Museum, Calcutta; and (iii) Salar Jung 
Museum, Hyderab;:ui; and Archaeological Museums, were laid on the 
Table. l ,<, 

9. Government Bill-Introdueed 

The Standards of Weights and Measures (Extension to Kohima 
and Mokokchung Districts) Bill, 1967. 
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10. The Budget (General) 1967-68-Demands foJ' Grants 
(i) Discussion on Demands for Gra·nts Nos. 63 to 65, 128 and 129 

for which the Min:stry of Irrigation and Power is responsible 
concluded. 

(Lok. Sabha adjourned at 1 P.M. and re-a8sembted at 2 P.M.) 

The cut motions moved on the 6th July, 1967, were negatived. 

The following Demands were voted in full:-
MINISTRY OF IRRIGATION AND POWER 

No. of Namc of Demand Amount of 
Demand Demand 

Rs. 
I.-EXPENDITURE MET FROM REVENUE 

63 Ministry of Irrigation and Powcr 21,88,000 

64 M~lti-purposc Rivcr Schemes 1>45,06,000 
65 Othcr Rcvcnuc Expenditure of thc Ministry of Irrigation and 

Power . 6,01,17,000 

n.-ExpENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADV ANCES 

128 Capital Outlay on Multi-purpose River Schemes x6,33,4S,ocO 
U9 Othcr Capital Outlay of the Ministry of Irrigation and Power 1 1,40,87,000 

(ii) Discussion on Demands for Grants Nos. 93 to 97, 142 and 143 
for which the Department of Communications is responsible com-
menced. 

Seventy-eight cut motions were moved. 

The discussion was not concluded. 

11. Half-an-hour discussion on matters arising out of Answt'r to 
Question 

Shn V. Krishnamoorthi raised a half-an-hour discussion on points 
arising out of the answer given on the 22nd May, 1967 to Starred 
QuestIon No. 6 regarding Vietnam. 

Shri M. C. Chagla replied to the discussion. 

12. Report of Business Advisory Committee 
Dr. Ram Subhag Singh presented the Fourth Report of the Busi-

ness Advisor:: Committee. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 11th July, 

1967). 
S. L. SHAKDHER, 

Secretary. 
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LOIt SABRA 
t , 

13t11:.LmN-PAR:r I 
[Brief Record of Proceedings] 

No. &3 
1. Starred Questions 

St8Il"red. Questions Nos. 1051, 1052 and 1054-1057 were orally 
lfiSW@f@d. Replies to l1!ttlainitlg questlotta ~e laid on the Tllble. 
2. Unstarred Questions 

Replies to Unstarred ~e!tions Nos. 514' ....... 522& ahd 5231-5257 
were laid on the Table.· 

3. Slort Notice Question. 

Short Notice Question No. 27 addressed to the Minister of Steel, 
Mines and Metals regiU'ding Expansion of Durgapur Steel Plant 
wag orally answered and supplementary questions were also 
ilh~ thereon. 

4. eaUfbg Attention. to Matter of Uqenl fuWk Imporiabee 

Shri S. S. Kothari called the attention of the Minister of Exter-
nal Affairs to the repatriation of. tndian nationals detained in 
Pakistan. 

The Minister Of !Dtternal AffMH J!l.ade a stateMefit in ra«ard 
thereto. 

5. Pape1'5 laid en tile Ta1tle 
A copy each tJt the fulloWing Nottfttations was laid on the 

Thble, under lU})..RctttMl (6) of IMl'CtiM 3 of the Essen-
tial Commodities Act, 1955:-

(i) The Rajasthan Foodgrains (RestrictiDns ~ Border 
Movement) Fourth Amendment Order, 1967, publiDed 
in Notification No. G.S.R. 989 in Gazette of India dated 
the 29th June, 1967. 

<ii~ G.S.R. 1031 published in Gazette of India dated the 
3rd July, 1967, making certain amendments to Notifica-
tion No. G.S.R. 1842 dated the 24th December, 1964. 

[P.T.D. 
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I'i Motion re: Fourth Report of Business Advisory Committee 

Dr. Ram Subhag Singh moved the following motion:-
"That this House agrees with the Fourth Report of the Busi-

ness Advisory Committee presented to the House on 
the 10th July, 1967." 

The motion was adopted. 

7. The Budget ',(General) 1967-68-Demands for Grants 
(i) Discussion on Demands for Grants Nos. 93 to 97, 142 and 143 

for which the Department of Communications is responsible 
concluded. 

(Lok Sabha adjourned at 1 P.M. and re-a.ssembled at 2 P.M.) 

The cut motions moved on the 10th July, 1967, were nega.tived. 
The following Demands were voted in full:-

DEPARTMENT OF COMMUNICATIONS 

No. 
of 

Demand 
Name of Demand 

Amount 
of 

Demand 

I.-EXPENDITURE MET FROM REVENUE 
93 Department of Communications . 
94 Overseas Communications Service . 
95 Poets and Telegraphs (Working Expenses) 
96 Posts and Telegraphs Dividend to General Revenue and Ap-

propriations to Reserve Funds . . . . . . 
97 Other Revenue Expenditure of the Department of Communi-

cations . 
n.-EXPENDITURE MET FROM CAPITAL AND DIS-

BURSEMENT OF LOANS AND ADVANCES 

Rs. 

8,34,000 
1,55,68,000 

1. 17.01}.67.OOO 

:21.60,000 

14% Capital Outlay on Posts and Telegraphs (Not met from Re-
venue). . . . . . . . . . 38>42.00,000 

143. Other Capital Outlay of the Department of Communications. 1.15,57,000 

(ii) Discussion on Demands for Grants Nos. 32 to 37, 121 and 
122 for which the Ministry of Food, Agriculture, Community Deve-
lopment and Cooperation is responsible commenced. 
I>. 

One hundred and thirty-nine cut motions were moved. 
The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday. the 12th July, 

,1967). 

• • S. L. SHAKDHER, 
Secretary. 
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Log SABRA 

BUlLETIN-PART' I 

[Brief Record of Proceedings] 

Wednesday, Ju.ly 12, 1967/A6adha 21, 1889. (Saka) 

,-
No. 54 

1. Starred QuestiOn -
. '\ 

Stazred Question No. 1081 was orally answ~. ,Repllu to 
remaining questions were laid on the Table. -

(Lok Sabha adjourned cit'11-50 A.M. and Te-~$embied 'at"i2-JO 'P.M.)' 

2 .. Unstaned, Questions 

Replies to Unstarred Questions Nos. 5258-5279, 5281--6%81, 
5289-5312, 5314-5358, 5360-5425, 5427-5438 and 5440-5458 'Went 
laid on the Table. 

3. Short Notiee Question 

Short Notice Question No. 28 addressed to the Miniltt!r· of 
Irrigation and Power regarding Kosi River was orally answered' 
and supplementary questions were also answered thereon. 

4. Calling Attention to Matter of Urgent Public Importanc~ 

. Shri' Samatendra Kundu called the att~ntiori Of the M'intitere!; 
Defence to the reported movement of Chinese Armed dlv1ai~ 
specialised in sabotage activities on Bhutan and Sikkim borden. 

'. The Minister of Defence made a sta~ment in regard thereto. 

{ Ruling by the Speaker 

The Speaker gave his ruling regarding the procedure for diJposaI 
of adjournment motions whieh are not pressed for vote. / 
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6. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Antiual RepdI"t of the Rehabilitation Indus-
tries Corporation L!Init~d,. Calcutta for the year 1965-66 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon, under 

V'72) sub-clause (1) of section 619A of the Companies Act, 
1956. 

A copy of the Report of the Commission of Inquiry into 
the causes of collaPse of three hou~s il1Deihi on the 
15th August, 1966. 

7. Report of Committee on Private Members' Bills and BesoIutions 

Shri R. K. Khadilkar presented the Eighth RePOrt of the Com-
mittee on Private Members' Bills and Resolutions . 

.:.:/ .. ;J ..... ' .,' ,'~ . ,_,;', e" .. • _ " • _, ." _. .., -, - • 

(Lok SCLbha adjourned at 1 P.M. CLnd re-assembted CLt 2 P.M.). 

S. The Budget (General) 1967~Demands for Grants 

Discussion on Demands for Grants Nos. 32 to 37, 121 and 122 for 
which the Ministry of Food, Agriculture, Comril1niHy DevelOl>ttient 
and. Cooperation is responsible continued. 

-'nle cUS'c~ion was tiot concluded. 

9. HaU-an-hour Discussion on Matters arising out of Answer to 
Question 

,S~i R, 'Qmanath raised a half-an-hour discuSSion on points 
~~ out of .the answer given ort the 24th May, UJ67 to Unstatr'ed 
Question No. 118 regarding retrenchment in Foreign Oil Coinpanies. 

Ihri J ai Sukh Lal Hathi replied to the discussion. 

(Lok Sabha adjourneP ttll il "-M. on Thursday, the 13th July. 
11ts7l~ 

~' 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday. July 13, 1967/ Asadha 22, 1889 (Saka) 

No. 55 
1. Starred Questions 

Starred Questions Nos. 1112-1115 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. lJnstarred Questions 

Replies to Unstarred Questions Nos. 5459-5522 5524-5537, 
5539-5545, 5547-5644, 5646-5648 and 5650 were laid 'on the Tab]e>. 

3. Short Notice Question 

Short Notice Question No. 29 addressed to the Minister of Irriga-
tion and Power regarding Nagarjunasagar Dam was orally answered 
and supplementary questions were also answered thereon. 

4. Calling Attention to Ma~ter of Urgent Public Importance 

Shri Kanwar Lal Gupta called the attention of the Minister of 
External Affairs to the reported statement of the Chief Minister of 
Assam about the forcible possession of 948 bighas of Indian territory 
in the LathitiIla-Dumahari area of Assam by Pakistan. 

The Minister of External Affairs made a statement in regard 
thereto. 

~ 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

5. Question of Privilege 

The Deputy Speaker gave his consent to the raising of a question 
of privilege given notice of by H. H. Maharaja Pratap Keshari Deo 
against the Editor of the Kalinga, an Oriya daily from Cuttack, for 
alleged misreporting of his speech in the House on the 3rd July, 1967. 

[P.T.O. 
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H. H. Maharaja Pratap Keshari Deo then asked for leave of the 
House :0 the raising of the question of privilege. As no objection 
was taken, the Deputy Speaker informed the House that the leave 
was granted. 
'""""'-'-On a motion moved by H. H. Maharaja Pratap Keshari Deo, the 
matter was referred to the Committee of Privilegesv 

6. Papers laid on the Table 
The following papers were laid on the Table:-

-~-

(1) A copy of the Mysore Government Savings Banks Rules, 
1967, published in Notification No. G.S.R. 990 in Gazette 
of India dated the 30th June, 1967, under sub-section (3) 
of section 15 of the Government Savings Banks Act, 1873. 

(2) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Forty-third Amendment Rules, 1967, 
published in Notification No. G.S.R. 984 in Gazette of 
India dated the 1st July, 1967. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Forty-fourth Amendment Rules, 1967, 
published in Notification No. G.S.R. 985 in Gazette of 
India dated the 1st July, 1967. 

(3) A copy of Notification No. G.S.R~ 986 published in Gazette 
of India dated the 1st July, 1967, under section 159 of the 
Customs Act, 1962. 

(4) A copy of the Emergency Risks (Goods) Insurance (Sec('nd 
Amendment) Scheme, 1967, published in Notification 
No. S.O. 2228 in Gazette of India dated the 27th June, 1967, 
under sub-section (6) of section 5 of the Emergency Risks 
(Goods) Insurance Act, 1962. 

(5) A copy of the Emergency Risks (Factories) Insurance 
(Secol1d Amendment) Scheme, 1967, publiahed in Notifica-
tion No. S.O. 2229 in Gazette of India dated the 27th June, 
1967, under sub-section (7) of section 3 of the Emergency 
Ris~ (Factories) Insuranee Act, 1962. 

7. Sttdement by Minister 

The Minister of State for Petroleum and Chemicals made a 
statement correcting the answers given on the 29th June, 1961, to 
supplementaries by Shri George Fernandes and Dr. Ranen Sen on 
Starred Question No. 813 regarding Jet Fuel. 
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8. Statement re: Government Business 

The Minister of Parliamentary Mairs made a statement reeard-
ing the change in the order of discussion and voting on Demands 
for Grants in respect of Budget (General) for 1967-68. 

9. The Budget (General) 1967~Demands for Grants 

Discussion on Demands for Grants Nos. 32 to 37, 121 and 122 for 
which the Ministry of Food, Agriculture, Community Development 
and Cooperation is responsible continued. 

The discussion was not concluded. 

10. ~cussion under Rule 193 

Shri Madhu Limaye raised a discussion on the question of abo-
lishing the special privileges and privy purses of the former rulers 
of the princely States. 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Shri C. C. Desai 
(3) Shrimati Sushila Rohatgi 
(4) Shri Bal Raj Madhok 
(5) Shri S. Kandappan 
(6) Shri Shashi Bhushan 
(7) Shri H. N. Mukerjee 
(8) Shri K. Ramani 
(9) Shri R Dasaratha Rama Reddy 

(10) Shri Samarendra Kundu 
(11) Shri Frank Anthony 
(12) Shri Amrit Nahata 
(13) Shri N. C. Chatterjee 
(14) Shri Prakash Vir Shastri 

Shri Y. B. Chavan replied to the discussion. 
(Lok ~ha adjourrred till 11 A.M. on Friday, the 14th July, 

1967). 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, July 14, 1967/Asadha 23, 1889 (Saka) 

No. 54i 
1. Starred Questions 
, Starred Questions Nos. 1141-1146 were, orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 5656-5666, 5668-5725, 

5727-5733, 5735-5754, 5756-5770, 5772-5788, 5791-.....5814 8nd 
5816 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 30 addressed to the Minister of 

External Affairs regarding Indians in Aden was orally answered 
and supplementary questions were also answered thereon. . 

4. Calling Attention to Matter of Urgent Public Importance 
Shri Atal Bihari Vajpayee called the attention of the Minister of 

Home Affairs to the Union Government's Notification under the Arms 
Act prohibiting the carrying of bows, arrows and spears without 
licences within the Siliguri sub-division of Darjeeling District of 
,West Bengal. 

The Minister of Home Affairs made a statement in regard 
thereto. 

5. The Budget (General) 1967-68-Demands for Grants 
Discussion on Demands for Grants Nos. 32 to 37, 121 and 122 f01' 

which the Ministry of Food, Agriculture, Community Development 
and Cooperation is responsible continued. 

(Lok Sabha adjourned at 1-05 P.M. ana re-assembled at 2 P.M.) 

The discussion was not concluded. 
6. Motion re: Eighth Report of Committee on Private Members' Bills 

and Resolutions 
Shri Hardayal Devgun moved the followm.g motion:-

"That this House agrees with the Eighth Report of the Com-
. _, .nUttee on P.rivate Members' Bills and Resolutions 

presented to the House on the 12th July, 1967." 
The motion was adopted. 

[P.T.O. 
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7. Private Member's Resolutibn-Negatived 

Discussion on the following Resolution moved by Babu Sri Chand 
Goyal on the 30th June, 1967, continued:-

"This House is of opinion that Dalai Lama should be recognis-
ed as the Head of the Emigre Government of Tibet and 
all facilities and help be extended to him by the Govern-
ment of India to liberate Tibet from the colonial rule of 
Communist China;." 

The following members took part in the debate:-
(1) Shri E. K. Nayanar 
(2) Shri N. C. Chatterjee 
(3) Shri J. B. Kripalani 
(4) Shri S. Supakar 
(5) Shri Nath Pai 
(6) Chaudhari Randhir Singh 
(7) Shri H. N. Mukerjee 
(8) Shri Benoy Krishna Daschowdhury 
(9) Shri K. N. Tewari 

(10) Shri R. K. Amin 
(11) Dr. Ram Manohar Lohia 
(12) Shri M. C. Chagla 
(13) Babu Sri Chand Goyal (by way of reply) 
(14) Shri K. Hanumanthaiya 

On the Resolution, the House divided, Ayes 54; Noes 91. The 
Resolution was accordingly negatived. 

8. Half-an~hour discussion on matters arising out of Answer to 
Question 

Shri Chintamani Panigrahi raised a half-an-hour discussion on 
points arising out of the answer given on the 30th May, 1967 - to 
Unstarred Question No. 919 regarding Wheat requirements of Orissa. 

Shri Annasahib ~'" Shinde replied to the discussion. 
" " (Lok Sabha a1ijoarned till 11 A.M. on Saturday, the 15th July, 

1967). 
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LOll. SAIHIA 

BULLETIN-PART I 
£Brief Record of Proc:eedi.Dpl 

Satur84y, July 15, 1967IAsadha 24, 1889 (S.) 

No. 5'7 
L The Budget (General) 1967-68-Demands for Grants 

(i) Discussion on Detnands for Grants N()s~ 32 to 37, 121 and 
122 for which the Ministry of Food, Agriculture, CommunitY Deve-
lopment and COOpEration is responsible concluded. 

(Lok S4bh4 adjOU1'ned at 1-05 PM. and re-assembled at 2 P.M.> 
The cut motions moved on the 11th July. 1967, were negatived. 
The follOwing Demands were voted in full:-

No. 
of 

De-
mand 

MINISTRY OF FOOD.AGRICUL TURE, COMMUNlTYDEVELOPMENT 
AND CO-OPERATION 

"', Name of Demand 

I-EXPENDITURE MET FROM REVENUE 

Amowuof 
Demand 

Re. 

32 Ministry of Food, Agricu1~, Community Development and 
Co--oper&tion. . . . . . . . . 99~OOO 

33 Agriculture 6,17,89.000 

34 PaYments to Indian Council of Agricultural Research II,oo.39.oDO 

3S Community Development Projects and National Extension Service 7,60,000 

36 Forest 1.07.63.000 

37 Other Revenue Expenditure of the Ministry of Food, Agriculture, 
Community Development and Co-operation • . • 25,60,04>000 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENTOF LOANS AND ADVANCES 

121 Purchase of Foodgrains and Fertilizers . 4,76,61,76,000 

132 Other Capital Outlay of the Ministry of Food. Apiculture, Com-
munity Development and Co-aperation . . . . 21,10,59>000 
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(it) Discussion on Demands for Grants Nos. 15 and 16 for which 
the Ministry of External Affairs is responsible commenced. 

Forty-three cut motions were moved. 

The discussion was not concluded. 

2. Calling attention to matter of urgent public importance 

Shri Siddheshwar Prasad called the attention of the Minister of 
Home Affairs to the reported killing of 23 policemen of the Central 
Reserve Police in an ambush and looting of arms and ammunition 
by Naga hostiles in Manipur. 

The Minister of Home Affairs made a statement in regard 
thereto. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 17th July, 
1967). 

/I .< 

S. L. SHAKDHER, 
Secretary. 

/ 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, July 17~ 1967/Asadha 26, 1889 (Saka) 

No. 58 
1. Starred Questions 

Starred Questions Nos. 1171-1176 and 1179 were orally answer-
ed. Replies to remaining. questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 5817-5859, 5861--5891 and 
5893 were laid on the Table. 

3. Question Under Rule 40 

Question No. 1 under Rule 40 addressed to the Chairman, 
Public Undertakings Committee regarding Action Taken Reports 
of the Public Undertakings Committee was asked and answered. 

4. Calling Attention to l\fa~r of Urgent Public Im~IW~,:e 

ShriMadhu Limaye called the attention of the Minister of Home 
Affairs to the failure of talks on the reorganisation of ASsam. 

The Minister of Home Affairs made a statement in regard 
thereto 

<:dj~ununent Motion 
The Speaker gave his consent to the moving of an adjournment 

motion given notice of by Shri Hem Barua regarding the alleged 
failure of the Government to ensure security from attacks by Naga 
host!les in the border areas of· Assam and Manipury 

vShri Hem Barna then asked for leave of the House to the 
moVing of the motion and on objectioI} being taken, the Speaker 
asked those members who were in favour of leave being granted 

[P.T.O. 
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to rise in their places. As not less than fifty members rose, the 
Sp8aker informed the House that the leavg... was ~rantp.d and directed 
that the motion be taken up at 4 P.M. V 

6. Papers laid on the TableJ.HHN~ LIO.1 

The following papers weI e laid on the Table:-
• ./ (1) A statement 1~T5t\{~Ci'aJtJi1ikJn\l.;~ Assam Mail on the 
V 11th JuJ.Y¥,nl96'i;:;; ,q 10 h'ln')~' E 19hErj 

A statement, under dIrectIon 19 of the Directions by the 
(S~efi,8f!il .ilep~ tti:f·tnSWlin.:}{aUF' idi$CUS8i:dil raised by 
Dr. Ram Manohar Loftis Oft the 23rd June, 1967, regard~ 
ing Repatriation ofgprb~harma Teja. 

(3) A copy of the Cinematograph (~;.bS"l'll'hirt\ 
Amendment Rules, 1967, published in NotIfication No. 

-19WU1S v.JlJG~.ti.9ij7B\' IA ~~&ffirof ':MdfiP.Vid~~J~ ht13t. : Jtily, 
.9IdsT 1§tt1, rn~~~s~ct'lfffiii(!jllOfJ;$Jair'tm99 6ft $:ilelHemAQ 

tograph Act, 1952. 

'h!IS"'_~eIlt)8"y,lJ!I~ IW~ 2!Joii?9lJ§) b:'fl1Ltc:r:U oj 2~dlq~>5T 

The Prime Minister made a statemeMs{fn ~bv'e!ln~t9i!%'eis~ 
on the Administrative Reforms CO~f-Siffi'fl. :~9yu;r?,eJj~at~n~. 
relating to the Planning Commission. g IJ·;( . 19 lh f!OIJ<~HJ· " 

,!If;rn"ii;;rf~ edt ot bn:::?9'lhb:; Oi) 9JrJH Tei~ru I .011 a01J2';uP 
&hGq~jb"llmftt' ~~~C!~9'( ~di~:rnm~!~ 2gr:-:Ll£:h9lJ:;U ::;i'c';:<1 

'~~'ff~lfuJti!fI~ncftf "torpdHffirol\~ (~~~¥ Mlipi9ft7U 'io 

9. The'lW:~'l~gp~b ifMW.rssl-~~s Nt-~A ~tfmJ::) J> 

9mnl~'=!lPss19k'igb!"~~aWdftfdf;~Ift~ ir&i . .Gl5lafttlliil; lf8P[~j(ffl&he 
MinistryH<:8f E~tt;&al':iMfti1r§1 is'rtteSPbnsli1We 'teonHiHf~rij oj 21 i£1tf. 

b1S(LJk sb.~Mj9(fiiJbt¥nJtJ. nPSfUp .w.~~ rg.;-iifleTkbl~at'CifIi!ilp.if.f 
.ot9'l9n, 

The discussion was not concluded. 
noiJoM 'rmmfl"lJJorb1. ~ 

~9~4ffif M~~olT! ~,[f~ olfn-aZ!!m ;;:rt 9V,£~ l'.lJI'ssqc sriT 
b9wtLf4 ~~ SHililHNil DJftiQ lYJftHearcme',~fb:now.m#:>.motio~-ffl)IJO[f! 
c'g£ VI .~ "tlt~tf, mc'; 1 \:JiJJJ:>92 91j!:2r:9 0', jp'lmrnsvoD srl't 10 ~'IIJIi !'.'l 

a .,~ 'tItrJ1oAfs~~o¥6nhq-rn ,9b'0a s.ri! ill (>9lii2(;i 

9rrJI'hfQ~fo1ffiW3~ J1H~~Re;;.&t~~nful&t:JPc t?~.i?efJ·tTa mo.,I r i'll{~; 
'le:;l(;9~E) ~bri,nBibbu~h~s~1::>9td{) 110 bfl!] flohlI!T :Hitcu .;;'J'i 

h0.tr f!.'(2)}'lSi-M lW,£\It. lM~d n1 9'!'JW or.!;,v n9cimsm seod; b,,:!c'; 
O.T.'1@) Shri Manubhai Patel 



(4) Shri H. N. Mukerjee 
(5) Shri Bedabrata Barua 
(6) Shri Jagannathrao Joshi 
(7) Shri Chandrajeet Yadava 
(8) Shri Madhu Limaye 
(9) Shri J. K. Choudhury. 

(10) Shri S. C. Jamir 
(11) Shri R. Umanath 
(12) Shri G. G. Swell 
(13) Shri Prakash Vir Shastri 
(14) Shri Y. B. Chavan 

Shri Hem Barua replied to the debate. 

The motion was negatived. 

11. Half-an-hour discussion on matters arising out of answer to 
Question 

Shri S. R. Damani raised a half-an-hour discussion on points 
arising out of the answer given on the 16th June, 1967, to Starred 
Question No. 542 regarding Corporation for closed Textile MUls. 

Before Shri Damani's speech was finished, the House was adjourn-
ed for want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 18th July, 
1967). 
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LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

'1'u.esday, Ju.ly 18, 1967/Asadha 27, 1889 (Saka) 

No. ~ 
1. Starred Questi0D5 

Starred Questions Nos. 1201-1205 and 1207 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred QuestiODS 

Replies to Unstarred Questions Nos. 5894-5954, 5957-5965 and 
5967-5994 were laid on' the Table. 

3. Questions under Rule 40 
Questions Nos. 2 and 3 under Rule 40 addressed to the Chainnan, 

Public Accounts Committee regarding Action Taken Reports of the 
Public Accounts Committee were asked and answered. 

4. Papers laid on the Table 
A copy each of the following Notifications was laid on the Table, 

u~der Sub-section (6) of section 3 of the Essential Commodities Act, 
19S5;-

(i) G.S.R. 988 published in Gazette of India dated the 
28th J~e, 1967. 

(li) G.S.R. 1030 published in Gazette of India dated the 
3rd July, 1967. 

(iii) G.S.R. 1038 published in Gazette of India dated the 
5th July, 1967. 

(Iv) G.S.R. 1041 published in Gazette of India dated the 
7th July, 1967. 

5. The Budget (General) 1967-G8 Demaocb for Grants 
(i) Discussion on Dem~ds for Grants Nos. 15 and 16 for which 

the Minktry of External Matts is responsible concluded. 

(Lok Sabha adjou.rned at i PM. and re-a.ssembled at 2 P.M.) 

On cut motion No. 21 moved by Shri Bal Raj Madhok on the 
15th July, 1967, the HoUse divided, Ayes 81; NOes 144. The cut 
Illotion was accordingly negatived. 

(P.TO. 
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On cut motion No. 63 moved by Shri M. R Masani on the 15th 
July, 1967, the House divided, Ayes 81; Noes 143. The cut motion 
was accordingly negatived. 

The other cut motions moved on the 16th July, 1967, were also 
negatived. 

The following Demands were voted in ful1:-
MINISTRY OF EXTERNAL AFFAIRS 

No. 
'Of 

Demand 
Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Amount 
of; 

Demand 

Rs. 

15 Extunal Affairs . I I, 05,9,3,000 
t6 Other Revenue Expenditure ofthe Ministry of External Affairs. 10,94.70,000 

,.~> 

(ii) Discussion on Demands for Grants Nos. 66 to 70 and 130 for 
which the Ministty£M Labour, Employment and Rehabilitation is 
respdnsible commenced. 

One' hundred and, forty cut motions were moved. 
The discussion was not concluded. 

6, Discussion under Rule 193 
Shri $urendranath Dwivedy rlPsed a discussion on the statement 

made by the ~ister of Home Affairs on the 27th June, 1967, re-
garding the assault on Shri Bimalkanti Ghosh, M.P., in his consti-
tuency in West Bengal. . 

The following member$ took part in the debate:-
(1) Dr. Sushila Nayar 
(2) Nawabzada Syed Zulfiquar Ali Khan 
(3) 'Sbri Bal Raj Madhok 
(4) Shrimati Tarkeshwari Sinha 
(5) Shri S. M, Joshi 
(6) Shri S. M. Banerjee 
(7) Shri P. Ramamurti 

Sh~ Y .. B. Chavan replied to the discussion. 
7. Report of ·Business Advisory Committee 

Dr. Ram Subh~ gingh presented the Fifth Report of the .Busi-
ness Advisory Coriunittee. . < • 

. (Lok Sabha adj~Ul'Iled till 11 A.M,·.on Wednesday, the 19th. July, 
1967). '. . 
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LOK SABRA 

BULLETIN-PART I 
{Brief Record of Proceedings] 

Wednesday, July 19, 1967/Asadha 28, 1889 (Saka) 

No. 60 
L Starred Questions 

Starred Questions Nos. 1231-1236 were orally answered. Rep-
lies to remaining questions were Wd on the Table. 

2. Unstarred Questious 

Replies to Unstarred Questions Nos. 5995-6078, 6080-6102 and 
6104-6145 wer~ laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 31 addressed to the Minister of Edu-
cation regarding Delhi College of Engineering was orally answered 
and supplementary questions were also answered thereon. 

4. Calling Attention to Matter of Urgent Public Importance , 
Shri Kanwar La! Gupta called the attention of the Minister of 

External Affairs to the reported illegal occupation of 4852 acres of 
Indian territory by Pakistan since 1963 in Karimpur police station 
of Nadia District in West Bengal. 

The Deputy Minister of External Affairs made a statement in 
regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) The follOWing statements showing the action taken by 
the Government on various assurances, promises and 
undertakings given by the Ministers during the various 
sessions shown against each:-

(i) Supplementary Statement No. 
L 

Second Session, 1967. 
(Fourth Lok Sabha). 
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(il) Supplementary Statement No. 
IlL 

(iii) Supplementary Statement No. 
V. 

(iv) Supplementary Statement No. 
VIII. ' 

(v) Supplementary statement No. 
xn. 

(vi) Supplementary Statement No. 
XIII. 

(vii) Supplementary Statement No. 

. /' xvm. 

First Oession, 1967. 
(Fourth LaIr Sabbs). 

Sixteenth Session, 1966. 
(Third Lok Sabha). 

Fifteenth Session, ,,)968. 
(Third Lok Sabha). 

FOlll'teenth ,Session, 1966. 
1'fl'hird Lok Babba). 

Twelfth Sessi9n, 1965. 
(Third iJok'Sabha). 

Eleventh Session, 1985. 
(Third Lok Sabha) . 

V (2) (i) A copy of the Report of the Committee of Enquiry 
. on Durgapur Steel Plant (Hindustan Steel Limfted). 

(ii) A copy of Government Resolution No. DUR-21-(4)/ 
66 dated the 19th July, 1967, ~dUtg Govenu:rJeni's 
decisions on various recommendations made in the 
above Report. 

/s~ Report of Committee of Privileges 

'Shri R. K. Khadilkar presented. the Seetmd Report Of the Com-
mitteeof Privileges. /'. , 

7. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented tte Seventh Report of the 
Estimates Committee regarding action taken by Government on the 
recommendations contained in the Seventy-sixth Report of the 
Estimates Committee (Third Lok Sabba) on the Ministry of Food 
and Agriculture (Department of Agriculture)-Indian Agricultural 
Research Institute. 

8. Statements by Ministers 

(i) The Minister of Industrial Development and Company 
Affairs laid on the Table a statement regarding constitution of a 
Committee of Inquiry on Industrial Licensing. 

(U) The Minister of Transport and Shipping laid on the Table 
a statement on the. 'DUticorin Harbour Project. 

~' 

(iii~ The Minister of Education laid on the Table .a statement 
on the adoption of Indian languages as media of education at the 
university stage. 
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'/9. Motion reo Fifth Report of Business Advisory Committee 

Dr. Ram Subhag Singh moved the following motion:-
"That this House agrees with the Fifth Report of the Busi-

ness Advisory Committee presented to the House on 
the 18th July, 1967." .... // 

The motion was adopted. 

10. Government Bill-Introdaeed 
The Central Laws (Extension to Jammu and Kashmir) Bill, 

1967. 

11. The Budget ,(General) 1967-68-Demands for Grants 

Discussion on Demands for Grants Nos. 66 to 70 and 130 for 
which the Ministry of Labour, Employment 'fmd Rehabilitation is 
responsible continued. 

(Lok Sabha. ad;oumed at 1 P.M. and ,-e-assembled at 2 P.M.) 

The discussion continued but was not concluded. 
(Lok Sabha adjourned till 11 A..M. on Thursday, the 20th July, 

1967). 
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BUILETIN-PART I 
[Brief Record of Proceedings] 

Tht.tr3day, Jul.y 20, 1961/Asadha 29, 1889 (Sak4) 

••• 81 
1. Obituary Ref •••• 

'!'be Speaker, Sarvashri N. G. Ranga, Bal Raj Madhok and 
Mor-arji R. Desai made references to the passing away of Chaudhri 
Sri Chand., who was a member of the Central Legislative Aasembly. 

Thereafter members stood in silence for a short while as a mark 
of respect. 

2. Starred Questioaa 
Starred QuestioDs lios. 1262--1_ were oraliyauwered. Rep-

lies to remainmgquatiQ'DJ were ... 4tl the Table. 

3. Unstarred q...u-
Replies tQ Unstarred Questions Nos. 6146-6165, 6167-6170, 

6172-6181, 6183-:-6235, 6237, 6238, 6240-6258, 626~266, 6268-
6293, 6295, 6297-6302, 6304-6309 and 6311-6316 were laid on the 
Table. 

4. Short Notiee QuestioD. 
Short Notice Question No. 32 addressed to the Minister of Works, 

HOUSing and Supply regarding Squatters at Pankha Colony, Delhi 
was orally answered and supplementary questions were also 
answered thereon. 
5. PQers laid 011 the Table 

The following papers were laid on the Table:-
(1) A copy of the Naval Ceremonial, Conditions of Service 

and Miscellaneous (Fourth Amendment) RegulatioDB, 
1967. published. in Notification No. S.R.O. 17 jE in 
Gazette of India dated the 7th July, 1967, under section 
185 of the Navy Act, 1957. 
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(2) A copy of Government Resolution No. 19(6) /65-PI dated 
the 11th January, 1967, regarding action taken by the 
Government on the- recommendations of the Study 
Team appointed to ex~ine the working of the Directo-
rate Gen~ of Supplies and Disposals. 

(3) A copy of the Annuat Report on the working of the 
Industrial and Commer,clal Underlaking$ of the Central 
Government for the y.tl9T. 1965-66. 

(4) A copy each of the fOllowing Notifications under section 
159 of the Customs Act, 1962:-

(i). G . .8:R. 1025 published- in Gazett& at· India d$e!d tlae- 8th 
July, 1967. 

(ii) G.S.R. 1037 published in Gazette of' India dated the 
. 5th July; 1967; 

(5) A copy each of the following Notifications und~ section 
38 of the Central Excises and Salt Act, 1944;-

(i) The Cettal Excise (Sixteenth Amendmenij, RJJIGS, W67, 
published in. Notification No. G.s.R. 9112 ·in· Gazette of 
India dated the 1st July, 1967. 

(ii} The Cellb"-aJ. Excise (Seventeenth Am~ndment) Rules, 
1967. publislled in. Notification No. G;S.R 1~ in 
G~ette' of Inc:iia dated the 8th July, 1967. 

(6) A copy each of the follOWing Notifications under section 
159 of the Customs Act, 1962 and section 38 of the 
Central Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (G~neral) Forty-fifth Amendment Rules, 1967; 
published in Notification No. G.S.R. 1022. in Gazette 
of India dated the 8th July, 1967. 

(ii) The Customs and Central Excise Duties lbport. Draw-
back (General) Forty-sheth ~nt RulJ:!~ It67, 
published in Not.fication No. G.S.R. 1023 in, Gazette 
ofl Indite dated, the· 8th . JulY'. lQ6V; 

(iii) G.S-..R..!1024 published in Gazette. of India dated the 
8th: July, 196'7, oontaiilingr: oorrigendum' to G.S.R. 893 
dated the 10th- June; 1961, 

6: Repert. of Committee on Private Members' Bills and Resolutions 

Shri R. K. Khadilkar presented the Ninth Report of the Commit-
tee on Private Members' Bills and Resolutions. 



7. Statement by Minister 

The MlxUster of eo~ce laid on the Table a· statement on the 
l{ennedy R9und of Tariff Negotiations recently concluded at Geneva. 
1'he Minister also laid on the Table the statements showing the main 
products of export interest to India on which concessions have been 
secured in,·certain. countries. 

8; 'fte,: DIad .. , (General) 1881..a8-Demands for Gnats 

(i) Discussion on Demands for Grants Nos. 66 to 70 and 130 for 
Which the, l\1Inisttty. ot Labour, Employment and Rehabilitation is 
responsible concluded. 

(liok So.bha odjou.med' aU 1 P.M. mid· re-tJI6Sem.bled' at 2 P.M.) 

The, cut, motions moved on the 18th July, 1967, were negatived. 

The. fbllow1ng' Demands were voted in fUll:-
MINISTRY OP I..Al30UR, EMPLOYMENT AND REHABILITATION 

No. of Name of Demand Amount of 
Demand Demand 

Rs. 
I • .....BKP£NDITURE· MBT FROM'REVBNUE' 

66 Miniltry' on~r, Bmployment·and Rehabilitation 52,53;000 

67 Cbief'lmpectorof'Mfnes 32,23,000 

68 Labour and Employment 9,60,46,000 

69 Expendinue.o.Di&plaoed:perso~ 7,98.~ooo 

70 Other Revenue Expenditure of the Ministry of Labour, Employ· 
ment and Rehabilitation 22,53,000 

n.-EXPENDITURE MET FROM CAPITAL AND· DIS· 
BURSEMBNT OF LOANS AND ADVANCES 

.. 
130 Capital Onday of the Ministry of Labeur, Employment and Re-

5;24,53,000 habilitation 

(ii) Discussion on Demands for Gnnts Nos. 56 to. 59, 98; 99 and 
]26 for which the Ministry of Industrial ~lopment and Company 
Affairs is responsible commenced. 

Eighty-nine cut motions were moved. 

The discussion was not concluded. 

9. Statement by Minister 
The Minister of Infonnation and Broadcasting made a statement 

regarding abolition of excise duty on Nepa newsprint and the 
countervailing duty on imported newsprint. 

[P.T.D. 



~ Adjournment Motion 

The Minister of Home Affairs made a statement regarding proro-
gation of th'e Madhya Pradesh Legislative Assembly. _ 

The Speaker gave his conse~he: mmni Of-1.headjournment 
motion given notice of by Shri-•• Whti:.Lm:wt)te • .egarllin1f:Dle:fa,ilure 
of the Central Government._~ pr'eV'ent ~O~i9?1<r!~. ~dhya 
Pradesh Assembly by the Governor whep. the Assel!lbly. s~.sion: .had 
been called to pass the !Mi1Mt aQ'ti v6te ___ alt5-11e-tftett'On-"!duca-
tion Ministry's Grants and further wh€1k~-.~)w.as;.J#t~Jy tQ-':go 
against the Government in view of crossing of the floor by several 
Congress memberS. . -.. , ~ _' . 

. Shri' M'a~u Liinaye then moved . - the following .motion - under 
rule 388:- , - _ .- -

"That rules 60 aad 61 of the Rcii~:6f ProcMure and Conduct 
of Business in Lok.~. Babha in: their .application to the 
adjournment motion by Shri Madhu Limaye regarding 
prorogation of the Madhya Pradesh Legislative Assem-
bly. in so far as they relate to the time for asking for 
leave to move the motion and the time for taking up the 
motion. be suspended." 

The motion was adopted. 

Shri Madhu Limaye th'en asked for leave of the House to the 
moving of the motion. As no objection was taken, the Speaker 
informed the House that the leave was granted and directed that the 
motion be taken up immediately_ 

Shri Madhu Limaye moved the following motion:-

''That the House do now adjourn."...,/" 

The following members .took part in the debate:-

(1) Shri P. Govinda Menon 
(2) Shri N. G. Ranga 
(3) Shri J. B. Kripalani 
(4) Shri Ram Kishan 
(5) Shri Ba1 Raj Madhok 
(6) Dr. Govind. Pas _;r: 
(7) Shri S. Xandappan 
(8) Shri K. Hanumanthaiya 
(9) Shri H. N. Mukerjee 



(10) Shri A. ·K.SeD 
(11) Shri R. Umanatb 
(12) Sbrlmati Tarnthwari .... 
(13) SbD ~t nth '~wdy 
(14) SbIt Y. a. aaa ... 
ShrtM_.~~to""'" ". ..... ".,,,17.,,,, .. 

11. 'ilia .... (0- .J J.II7. D.· .... Qaaata 
~ 111 ".",.,."for Grants Nos. 58 to 59, 98, 98 aDd 128 

lor which tla MlnfsUy of Industrial Devtiopment anr;l Company 
Affairs la- respcmaibJ.e was resumed. 

Th. d:i8c:uatlon wu not conclwiecL 
(Lok Sabha adjourned till 11 A.M. on Frida.1/. the 2l&t },,11/, 1967). 

-GMGIPND-J.SI .... IG&(D) LS-3G-7-8'1 __ . 

S. L. SHAKDHER, 
Secretary. 



Lok SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, July 21, 1967/Asadha 30, 1889 (Saka.)" 

No. 62 

1. Starred Questions 

Starred Questions Nos. 1291-1294, 1299 and 1302 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Uutarred Qllestions 

Replies to Unstarred Questions Nos. 6317-6330, 6332-6341, 6343-
6426, 6428-6431, 6433-6442, 6444-6459, 6461-6475, 6477~493wer. 
laid on the Table. 

3. Matter under Rule 377 

Sarvashri Prakash Vir Shastri, Tenneti Viswanatham and D. K. 
KU1rle raised·a ~tter reg~g opportunity that. should. be given 
toUnattacMd Members to participate in the proceedings of the 
House. . 

4. The Budget (General) 1967-68-Demaads for Grants 

Discussion on Demands for Grants Nos. 56 to 59, 98, 99 and 126 
for which the Ministry of Industrial Development and Company 
Affairs is responsible concluded. 

(Lok Sabha adjourned at 1-05 p.M. and re-assembled at 2 P.M.) 

The cut motions moved on the 20th July, 1967, were negatived. 

[P.T.O. 
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The following Demands were voted in full:-

MINISTRY OF INDUSTRIAL DEVELOPMENT AND 
COMPANY AFFAIRS 

------
No. of 

Demand 
Name of Demand 

-.--.~---

I.-EXPENDITURE MET FROM REVENUE 

56 Department of Industrial Development _ 

S7 Industries . 

58 Salt . 

59 Other Revenue Expenditure of the Depilrtment of Indl:striel 
Development . 

98 Department of Company Affair_~ . 

'99 Other Revenue Expenditure of the Department of Company 
Affairs. . . . . 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

126 Capital Outlay of the Ministry of Industritll DevelQpmem and 
Company Affairs . . . . . . .. 

Amount of 
Demand 

Rs. 

37,21,000 

37.48,000 

3l.,n,ooo 

----_._--
5. Motion Be. Ninth Report of Committee on Private Members' Bills 

and Resolutions 

Shri Hardayal Devgun moved the fellowing motion:-

"T,hat this House agrees \yith the Ninth Report of tal CuBl-
. -mittee on Private Members' -Bills and ~M pre-

sented to the House on the 20th July, 1967." 

The motion was adopted. 

6. Private Members' Bills Jntrodueed 

(1) 'The Ganga Vaney Corporation Bill, 1967 by Shri Maharaj 
Singh Bharti. 

:l' 
(2) The Consti\ution (Amendment) Bill, 1967 (Am.endment of 

article 93) by Shri Nath Pai. 

(3) The Constitution (Amendment) Bill, 1967 (Amendment of 
a.rticLe 16) by Shri Shiva Chandra Jha. 
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7. Private Member's Bill-Motion for Introduction Negatived 

The Salar~e8 and Allowances of Members of PaTliament(Amend-
men~) Bill, 1967 (Amendment of sections 3, 6 etc.) by 

Shri Panna LaZ Barupnl. 

The motion for leave to introduce the Bill moved by Shri Panna 
Lal Barupal was opposed. The motion was negatived. 

8. Private Member's Bill-MotioD for Reference to Select Com. 
mittee-UDder Consideration 

The, Constitution (Amendment) BiZr, 1967 (Amendment of article 
368) by Shri Nath Pai. 

Discussion on the motion for reference of the Bill to a Select 
Committee moved by Shri Nath Pai on the 9th June, 1967 and the 
amendment for reference of the Bill to a JOint Committee moved on 
the 23rd .Tune, 1967, continued. 

The following members took part in the debate:-

(1) Shri P. Govinda Menon 

(2) Dr. Ram Manohar Lohia 

(3) Shri Narendra Kumar Salve 

(4) Shri S. A. Dange 

(5) Shri Samarendra Kundu 
(6) Shri Ganesh Ghosh (Speech unfinished). 

The discussion. was not concluded. 

9. Balf-all-Hour Discussioll On Matters arising out of Auwer to 
Questioa 

Shri Madhu Lirnaye raised a haU-an~nour diseussion oft points 
arising out of the a.nswer given on the 2nd June, 1967 to Starred 
Question No. 245 regarding Pande Committee Report on Durgapur 
Steel Plant. 

Dr. M. Channa Reddy replied to the discussion. 

(Lok Sabha adjourn:ed till 11 A.M. on Saturday, the 22nd July, 
1967). 
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LOX SABIIA 

BULLETIN-PART. I 
[Brief Record of Proceedings] 

Saturday, July 22, 1967/Asadha 31, 1689 (Saka) 

N .. Ga, 
1. Statement Be: Governemnt Buejnesa. 

The. Minister ~f Parliamentary Affairsm.ade:·a. statemeoa regard-
ing Government business for the week commencing the 24th July, 
1967. . 

(i) Discussion on Demands for Grants Nos. 87 to 90, 103 to 105 
(attd'!38'to 140 fOr which the Ministry of Works, Housing and Sup-
ply is responsible commenced and was ooncluded. 

One. hundred. and two cut motions were moved and negatived. 
LGk Sa.bha:a.dj~,aJ 1 p.M.a.nci re-asse.m.bledat 2.p.lld.) 
The.·' fuHowing"DemIllll.ds were voted in full:-

NV. 
of 

IJemaIId 
I 

MIKIST1tY OF WOAKS; HOUSING AND SUPPLY 

Name of' DCJJWld 

l.--EXPENDlTURB· MET' FRUM REVENUE 
87 Department ofWorb and Housing 
•• Pbblic Works . . . . . . , . . 
89" Stationery and Printing . . . . . . . . 
90 Other Revenue Expenditure of the Department of Works and 

HeuMng'. . . 
IOJ' Department of Supply. ' . 
104 Supplies and Disposalll . . . . . . . 
lOS Other Revenue Expenditure of the Department. of Supply . 

II.,-HXPENDITURE MET FROM CAPITAL AND- ors.. 
BURSEMENT OF LOANS'AND ADVANCES' 

1 311 Delhi capital Outlay. . , . 
IJ9 ~ital Outlay on. PUblic Works. . 
140· other Capital Outlay. of the MiWslry of Wow, HousiDg,and. 

SUl'P1y 

Atnouat--
of 

Dtnwbld, 

3 

Rs. 

16,07,000 
l5,81,81,000 
9,l),SS,aoo . 

'. l,o'f,fJ'r,f!JOO' 
48,53,000 

l,76,97,ooo 
l3>4I ,ooo 

3,37,61,000 
6,00.00,000 

70,96,000 

-- ._._-------------
rp.T.O. 
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(ii) Discussion on Demands for Grants Nos. 38 to 40 and 123 for 
which the Ministry of Health and Family Planning is responsible 
commenced and was concluded. 

Seventy-eight cut motions were moved and negatived. 
The following Demands were voted in fu1l:-

MINISTRY OF HEALTH AND FAMILY PALNNING 

No. 
of 

De-
mand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Amount of 
Demand 

Rs. 

38 Ministry of Health and Family Planning 22,94,000 

39 Medical and Public Health 12,93,23,000 

40 0 ther Revenue Expenditure of the MListry of Health and Family 
Planning, . , . . . , . . , • 48;'75,000 

II.-EXPENDITRE MET FROM CAPITAL AND DISBURSE-
MENT OF LOANS AND ADVANCES 

Ul Capital Outlay oftbe Ministry of Health and Family Planning 

(iii) At 6 P.M. the following Demands for Grants in respect of 
'the heads mentioned against them for which the Ministry of Educa-
tion, Ministry of Finance, Ministry of Information and Broadcasting, 
Ministry of Law, Ministry of Petroleum. and Chemicals, Ministry of 
Steel, Mines and Metals, Minister of Tourism and Civil Aviation, 
Ministry of Transport and Shipping, Department of Atomic Energy, 
Department of Parliamentary Affairs, Department of Social Welfare 
Planning Commission and the Lok Sabha, Rajya Sabha and Secre-
tariat of the Vice-President are responsible, were submitted to the 
vote of the House and granted in full:-

MINISTRY OF EDUCATION 

No. ,.. 
r of, Name of Demand 
Demand 

L-EXPENDITURE MET FROM REVENUE 
""'9 MinUtry of Education 

10 Educati(ln, ,.,' • 
II Archaeology l .-
U Survey of India. , , , . . . 
13 Grants to Council of Scientific and Industrial Research 
14 Other Revenue Expenditure of the Ministry of Education , 

n.-EXPENDITURE MET FROM"CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

II2 Capital Outlay of the Mi nistry of Education 
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Amount 
of 

Demand 

Rs. 



No. 
of 

Demand 

MINISTRY OF FINANCE 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
17 Ministry of Finance 
IS Customs. , 
19 Union Excise Dude., , , , , 
20 Taxes on Income including Corporation Tax, etc. 
21 Stamps 
22 Audit , , , 
23 Currency and Coinage, 
24 Mint . , 
25 Kolar Gold Mines , , . 
26 Pensions and Other Retirement Benefits , , 
·27 Opium , . . • • • , . 

- 28 (')ther Revenue Expenditure of the Ministry of Finance , 
29 Grants-in-aid to State and Union Territory Governments , , 
30 Miscellaneous Adjustments between the Central and State and 

Union Ten'tory Governments, 
)1 Pre-partition Payments , , , , , , , 

II. -EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

Il3 Capital Outlay on the India Security Press 
n 4 Capital Outlay on Currency and Coinage 

'US 'Capital Outlay on Mints , . , 
116 Capite! Outlay on Kolar Gold Mines 
It7 Commuted Value of Pensions , , . , , , 
uS Other Capital Outlay of the Minjstry of Finance , , , 
1I9 [Capital Outlay on Grants to State and Union Territory Govern-

ments for Development, , , , 
120 Loans and Advances by the Central Government 

Amount· 
of 

Demand 
Rs. 

1,78,3Q,000 
),97,26,000 
9,90.35.000 
7:37.03.000 
2. 85.0j, 000 

13,63,20,000 
8,79.55,000 
2,30, 10.000 
3,33,81,000 
3,07,~000 

42,57,000 
26,20,49,000 

2,11.07,27.000 

15.33. 000 
15.08,97,000 

28>42.000 
59.69,000 

2,38.65,000 
1,01,73,00,000 

3,.,11,21,000 
2,73,59,09,000 

MINISTRY OF INFORMATION AND BROADCASTING 

No. of 
Demand 

Name of Demand 

I.-~XPENDITURE MET FROM REVENUE 
60 Ministry of Information and Broadcasting . . . • 
61 Broadcasting . ,,',., 
63 Other Revenue Expenditure of the MinistrY of I:nfCID1aticn'ard 

II.B~riuRE' MET FROM 'CAPITAL'AND ms~ 
. BURSEMENTOFLOANSANDADVANCES 

127 Capital Outlay of the Ministry of Information ar.d Brctd-
casting . 

lIlo. of 
Demand 

MINISTRY OF LAW 

Name of DcD1and 

I.-EXPENDITURE MET FROM REVENUE 
71 Ministry of Law , ' • • • , ., 
72 Other Revenue Exrerditure ofth Mini!t1r ofLsw 
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Arnount 01 
Demand 

Rs, 

AmoUDtoi 
Demand 

RI. 

41,56,000 
1.4416,000 

[P.T.O. 



No.#. 
DemanIt 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
73 Ministry of Petroleum:aud CbiIIrica&.. • .. . . 
14 .. Other Revenue Expenditure of the Ministry of .Pc:t!CilalDeDd 

Chemicals . . . . . . . . . 
II~-EXPBNDITURE MET FROM CAPITAL AND DJS,. 
BURSEMBNTOF~.ADV~: 

I JJ' Capital Outlay of the Ministry of Petroleum and Chemicals 

MINISTRY OF STEEL, MINES AN!1'M:E'17ILS' 

Name ofDemaod 

I. -]!XP£NDJTURB MET FRUM RB'VBNt1Itc 

Amount.af 
Demasl' 

Ra. 

75: Ministry of Steel, Mines and Metal. ~6,9~,OOO 
7fy Geological Survey . . . . . . . . 6,&1.84,:x>O 
71 Other ~BXpe~-oftbeMiuistry af Sreet. MiIIenad.. 

Metals. . . . . . . . . . u.66.11,O:):) 
Il-BXPENDITURB MET FR"OM CAl'rrAL AND m$.o· 

BURSBMENT OF LOANS AND ADVANCHS· 
lpo Capital Outlay of the Ministry of Steel, Minesuct-lA"'. 74;.iI,Iiti.OCO 

No. 
of 

Denzeed 

MINISTRY OF TOURdSM AND ~ .. NiIJM!l'l{J'J!I:' 

Name and Demand 

I.~R£· MET Fll<lM.R:EVENUE 
78 Ministry of Tourism and Civil Aviation 
79 M~.trOIogy 
So. AviatIOn. . . . . . . . . . 
SI. etber Revenue Expenditure of the Minilltry'of Tourism and 

Ci vii Aviation. . . . . . . . . 
I1.-.IDCPENDITURE MET FROM CAPITAL AND DIS:. 

.BURSEMENT OF LOANS. AND AD" ANCES.. 
L.J3C Callital Outlay on Aviation . . . . . . . 
134> Other Capital Outlay-of the Ministry of Tburimnmt Civil 

Aviation. 

No. 
of 

Demand 

MINIST&YOF·TRA.NSPOItT. AND SHIPl'l1lG 

Name of Demand 

I.··-IlXPENDITURE METFROM REVENUE 
Minilltl'y-ofTJ1III&I)9rt and Sbippina 
Roads . . 
Mercantile Marine . . . . . . . . 
Lighthouses and Lig~ips.. . . . . 
mhe~ ~venue ~ ofthe Mlriiitry of nmsport and' 

Shippmg-. . . . . ... . . 
I1.-EXPENDITURFMETFROM- CAPf'l"A'i. AND DIS-

BURSEMENT OF LOANS~AND ADVANCES 
Capital Out1ayon ROD' ,.: 
Ca~ital Outlay on Ports . . . . . . . 
Other Capital Outlay of the Ministry of Transport and Shipping 
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II.~8.ooo 
;l ,:&3.a3.000 
7,64.81.000 

Amowlt 
of 

Demand 

Rs. 

85.p.1"OiOO 
9,73,6::1,000 
1,37.%J'pt!IfJ 
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No. 
of 

Demand 

DEPARTMENT OF ATOMIC 13NBRGY . 

Name of Demand 

I.-ExPENDITuRE MET FROM REVENUE 
91 Department of Atomic Energy . . . . 
92 Other Revenue Expenditure of the Department of Atomic 

Energy . 
n.-EXPENDITUREMET FROM CAPITAL AND DIS-

... ~,. BURSEMENT OF LOANS AND ADVANCES . 
41 Capital'Outlay of the Departinent of Atomic Energy . 

No. 
of 

Demand 

DEPARTMENT OF PARLIAMENTARY AFFAIRS 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
100 Department of Parliamentary Affairs 

No. 
of 

Demand 

DEPARTMENT OF SOCIAL WELFARE 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Amount 
of 

Demand 

RI. 

Amount 
of 

Demand 

Rs. 

Amount 
of 

Demand 

Re. 

101 Department of Social Welfare . . . . . . 10,52,000 
102 Other Revenue .Expenditure of the Department of Social Wel-

fare .3,28>440000 

No. 
of': 

Demand 

PLANNING COMMISSION 

~ofDemand 

I.-EXPENDITURE MET FROM REVENUE 
106 Planning Commission . 

No. 
0£' 

Demand 

PARLIAMENT AND SECRETARIAT OF THE VICE-
PRESIDENT 

Name of Demand 

I.-EXPENDlTURB MET FROM REVENUE 
(LOK SABRA) 

107 Lok Sabha . 
(RAJY A SABRA) 

108 Rajya Sabha . . . 
(SECRETARIAT OF THE VICS-PRESIDENT) 

109 Secretariat of the Vice-President 
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AUiount 
of 

Demand 

RI. 

Amount 
of 

Demand 

37>41,000 

[P.T.O. 



3. Government BiD)1iaJwooducN' 

The AppropriatioD(No. .~. Bill, 1961 
The motjon1or leav.e to .introduc~ the Bill moved by Shri 

Morarji R. Desai was opposed. The motion was adopted and the 
Bill. was introduced. 
4 .. G_...ment lliU-.:.passed 

. 'fte A~ (Ne. 2) BiU,11IT 
The mution for consider-8!tion ·of·:the Bill w_. moved hy Sbri 

Morarji R. Desai. 

The.following members took part in thedebate:-

{UShri S. M. Banerjee 

(2) Shri Madhu Limaye 

~) Shri K. K. Shah 

(4) Shri Y. B. Cbavan 

Shri Morarji R. Desai replied to the· debate. 

The motion for consideration was adopted and ·dause:-by-ela:use 
consideration was taken ·uP.· 

Clauses 2 al'ld 3 and the Schedule ~. adopted,· 

Clause I, the ·Enaeting Fwmw.a and. the LongXitlew.ere JIlso. 
adopted. 

TheIDDtion that the Bill be pused was:moved by Shri Morarji 
R..-Deiai.. . 

The motion was adopted. and 1he Bill was.paasell. 

(LokSabha adjourned till 11 A.M. on Monday. the 24th July. 1967). 
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LOK SABJIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 
, . 

Monday. July 2~ 1967/Sravana 2, 1889 (Saka) 

No. ill 
1. Starred Qu~tions 

Starred Questions Nos, 1321-1323, 1325, 1326 and 1330 were orally 
answered. Replies to remaining questions were laid· on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 64.94-6516, 6518-6535, 6537-
6547 and 6549--6561 were laid on the Table. : 

3. Short Notice Question 

Short Notice Question No. 33 addressed to the Minister pi Home 
Affairs regarding 'Naxalbari Situation was orally answer,ed and sup-
plementary questions were also answered thereon. 

4. ~ Attention to Matter 8f Urgent Public Importance 

Shrimati Suseela Gopalan called the attention of the Minis~r of 
FPQd, Agriculture, Community Development and Cooperation to the 
failure of the Government of india to fulfi12 its commitment of even 
th,e reduced quota of rice to Kerala resulting in virtual breakdown 
of ration,i~ system there. 

The Minister of Food, Agriculture, Community Development and 
Cooperation made a statement in regard thereto. ' 

5. 'Pftller laid OD the Table 

, A copy of Notification No. S.O. 2246 published in Gazette of India, 
dated tae8th. July, 1967, exempting Boda Bros. Private Lim~ted from 
operation of section 2Cof the Insurance Act, 1938, was laId on the 
Table, tinde1' sub-section (2) of section 2C Qf the said Act. 

rp.T.O. 
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6. Statement by M"mister 

The Minister of Labour, Employment and Rehabilitation made a 
statement on the Report of Central Wage Board for Coal Mining 
Industry. The Minister also laid on the Table a copy of Government 

/, Resolution dated 21st July, 1967 on the i1tecomm.J!~S~p.~.,~ the 
.~ I Central Wage Board for the Coal Mining Industry, which will come 

into effect from the 15th August, 1967. 

(Lok Sabha. adjourned at 1 P.M. -and re-assemQled at 2P.M) 

7. Government Bill-under ~onsideration 

The Finance (No.2) Bill, 1967. 

The motion for consideration of the Bill was moved by Shri 
Morarji R. Desai. 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Dr. Govind Das 
(3) Dr. Ranen Sen 
(4) Shri Tulshidas Jadhav 
(5) Shri Shiva Chandra Jha 
(6) Shri J. N. Hazarika 
(7) Shri C. K. Chakrapani 
(8) Shri S. R. Damani 
(9) Shri Tenneti Viswanatham (Speech unjinished). 

The discussion was not concluded. 

8. Half-an-:bour discussion on matters arising out of AnsWer to 
Question 

Shri Kanwar Lal Gupta raised a half-an-hour discussion on points 
arising out of the answer given on the 15th June, 1967 to Short Notice 
Question No. 13 regardi.1'lg the Construction of annexe to the Ashoka, 
Hotels Limited. New Delhi (including a Revolving Tower Restaurant 
etC.). 

Shri J aganath Rao replied to the discussion. 

(Lok Sabha adj~ till 11 A.M. on Tuesday, the 25th Juiy, 
1967). . 
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LOK SABHA 

BULLE'I'IN-':P ART . I 

(Brief RecQrd .of Proc~e!li~gsJ. 

Tuesday, July 25, 1967/Sraoona 3, 1889 (Sa.ka) 

No. G5 
1. Starred Questions 

Starred Questi.ons Nos~ 1352-1355 were orally answered. Replies 
to re~ainipg questions w~re . laid on the Table.' 
2. Unstarred Questions 

:Replies· to 'UnstarredQuestions . Nos. 6562-6589 and 6591-6672 
were laid on the Table. 

3. Short Notice Question 

. :. Reply ·to Short N{)tice -Question No. 34 ~ddressed 10 the Minister 
of Food a,Q.'Ci Agriculture regarding Samastipur Suga:r Mill was laid 
on the Table as the Member was absent. v:' ". 
4. ADa.ouncelGeJlt by Speaker 

The Speaker informed the House that he ha:d decided to refer to 
:the ·Committee on Public~Unaertaklngs for examinati01O. and report 
the matter relating to the contract entered into by the State Trading 
Corporation with an 4merican finll for the supply of over three 
lakh tons of sulphur/ 

5 .. Papys Wd on the Table 
. . .' . 

The follOWing papers were laid on the Table.~,...... 
!l.).AcQP}' -of Finance .Account.s of the CentIW. Government 

for !be. year 1665--66. 
'(2) A copy . of Audit Report, Defence Services, 1967, under 

article 151 (1) of the ·Constitution . 

. (~) A eopy of Appropriation Accounts of the Defence Services 
tor the year 1965-66 and COmp:ler.cial Al?pendix thereon. 

P.T.O. 
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(4) (i) A copy of the Sailing Vessels (Members of Crew) 
Rules, 1967, published in Notification No. G.S.R 533 in 
Gazette of India dated the 15th April, 1967, under sub-
section (3) of section 458 of the Merchant Shipping 
Act, 1958. 

(il) A statement showing reasons for delay in laying the 
above Nottiic'ation. 

(5) A copy of the Annual Report of the Mogul Line Limited, 
Bombay for the yel1!r ended 31st December, 1966, along 
with the Audited Accounts and comments of the Comptrol-
ler and Auditor General thereon, under sub-section (1) of 

... ,/section 619A of the Companies Act, 1956. 
//'(6) A copy of the Report of the Committee of Members of 

~' Parliament on Education (1967)-National Policy on 
Education. 

(7) A copy each of the following Notifications under sub-
section (5) of section 7 of the Indian Telegraph Act, 
1885:-

(i) The Licensing of Wireless Receiving Apparatus (Amend. 
ment) Rules, 1967, published in Notification No. G.S.R. 
772 in Gazette of India! dated the 27th May, 1967. 

(ii) The Commercial Broadcast Received Licensing (Dealers) 
Rules, 1967, published in Notification No. G.S.R. 773 in 
Gazette of India dated the 27th May, 1967. ' 

(8) A copy each of the following Notifications under sub-
section (4) of section 10 of the Indian Wireless Telegraphy 
Act, 1933:-

(i) The Indian Wireless Telegraphy (Possession) Amend-
. ment Rules, 1967, published in Notification No. G.S.R. 

774 in Gazette of India d8Jted the 27th May, 1967. 
(il) The Indian Wireless Telegraphy (Possession) Second 

Amendment Rules, 1967, published in Notification 
No. G.S.R. 932 in Gazette of India dated the 17th June, 
1~. 

(9) (i) A copy of the Delhi Motor Vehicles (1st Amendment) 
Rules, 1966, published in Notification No. F.12(76} /6G-
66-P:g.(T), in Delhi Gazette dated the 24th March, 1966, 
UJ!der sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939. 

(ti) A statement showing reasons for delay in laying the 
above Notification. 

m 



6. Report of Committee on Private Members' Bills and BesolutiODa 

Shri R. K. Khadilkar presented the Tenth Report of the Committee 
on Private Members' Bills . and Resolutions. 

7. Report of EstiJnates Committee 

8hri Shantilal Sh'ah presented the Ninth Report of the Estimates 
Committee on the Ministry of Industrial Development and Company 
Affadrs-Industrial Licensing. 

8. Statement by MiBister 

The Minister of Food, Agriculture, Community Development 
and Cooperation made a statement regarding the gift of wheat by 
the Government of Australia. 

9. Personal ExplanatiOll under Rule 357 

Dr. Govind Das made aJ persottal explanation regarding certain 
information given by him in his speech on the 20th July, 1967. 

10. Govel'llDlellt Brn.-Introdueed 

(1) The Food Corporations (Amendment) Bill, 1967. 

The motion for leave to introduce the Bill moved by Shri 
Jagjivan Ram was opposed. The motion was adopted and the Bill 
was introduced. .. 

(2) The Cotton Fabrics (Additional Excise Duty) (Repeal) Bill, 
1967. 

~ Question of Privilege 

Babu sri Chand Goyal sought to raise a question of privilege 
against the Minister of Home Affairs for alleged incorrect statement 
made by him in the House on the 20th July, 1967, regarding the 
prorogation of the Madhya Pradesh Legislative Assembly. 

The Minister of Home Mairs made a statement on the subject. 
He also laid. on the Table a copy of a letter from Secretary -to the 
Governor of Madhya Pradesh to the Ministry of Home Affair •. 

The Speaker, thereupon,/~thheld his consent to the raising of 
the question of privilegv 

(Lok Sabka adjouTned at 1-05 P.M. and re-asaembled at 2 P.M.) 

P.T.O. 
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12.·~ BiU~lJJuler -COnsicieratioJl . 

·:The -F~nce . ~No. :2) Bill, 1967 
Discussion on the motion for consideratiDn of ,t~· Bill Jllo~don 

the 24th July, 1967, continued . 

.The ,following members took part in the debate:-
(l) ,Shri Tenneti Viswanatham 
(2) Shri Shashi Ranjan 
(3) Shri K. K. Nayar 
(4) Shrimati Sharda Mukerjee 
(5) Shri Era Sezhiyan 
(6) Shri Ram Krishan Gupta 
(7) Pandit Shiy Sharma 
(8) SOO M. V. Rajasekharan 
(.9) Sy~d Badrudduja 

'-(10) SOO Chandrika Pr~d 
(11) Shri Indrajit 'Gupta. 

The discussion was not concluded. 

13. Discussion Under Rule 193 

:,~. Dr. Ram Manoll8I' .Lohia .raised a discussion Qn the statement 
laid on the Table by the Minister of Transport ~ .shippin.g on 

,the 17th July, 1967, regarding Repatriation of Dr. Dharma Teja. 

The following members took part in the debate:-
(1) Chaudhari Randhir Singh 
(2) Shri Surendranath Dwivedy 
'{3) ShriP. Govinda Menon 

.Dr. V. ,K. R. V. Bao replied to the discussion. 

(LokSabha adjourned till llA.lII1. on Wednesday. the 2SthJuly, 
.196'l) . 
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i.LOK.SABBA 

,,;13ULLETIN,....P ART, I 
[Briel .Record of Proceedings] 

Wednesday) J'II.;1y 26, 1967/ Srava1l4 4, 1889 (&aka) 

No. 61 
1. Starred Questions 

Starred Questions Nos. 1381, 1383-1387, 1389 and 1390 were 
orally answered. Replies to remaining questions were' laid on 
the Table. 

J. UllItarred Questions 

Replies tp Unstarred Questions Nos .. ~, "~ 
669~696, 6698--6738, 674~6744, 6746--:6770,' 677~, 8801-
6814, 68~6-6836 and 6838-6863 were laid on the ·Table. 
8. Short Notice Queatioa 

Short Notice Question No. 35 addr.eased·to.theMinWer ~ Imp. 
tlon.:and'Powerregarding Nagarjunalillgar .:Damr·Prejecti ,w.as .. orally 
answered and supplementary questions,wer~ also answcmKi·thereon. 

4. Ca1linAr Attention to Matter of Urlent PabUc .. ~~ 
Shri Bal Raj Madhok called the attention,·.of"tAe;&liQter of 

External Affairs to the reported sale of militarymateriaJ.S like 
aircraft, tanks, arms and ammunition by·West Germany::toPt.kistaA. 

The Minister of External Aftw-a.,made a Itatament, in ,--regard 
thereto. 

S. Papers Laid on the .. Table 

Th. following papel'l were laid on the Tab1e:-
(1) A copy of the Annual Plan, 1961~68. 

,(2) .A copy of GoyeI'IUllent ResolutionND. CW(7)/87 dated 
the 22nd July, 1967, appointing a Committee of enquiry 
to go into the wOIking of Nation,al .Coal Dev,elopaent 
Corporation. 

(3) A. copy of the Report on the activities of the Central 
Institute .. of English, Hyderabad, fer .the year 1965-86 
along with the Certified Accounts and the Audit Report 
thereon. 

(4) A copy of the Main Conclusions of the second Sesslop y 
of the Industrial Committee on Cotton TextileJ he» 
at New Delhi on the 8th May. 1967. 

r.T.O. 



(5) A copy of the Main Conclusions of the Twenty-sixth 
Session of the Standing Labour Committee held at 
New Delhi on the 10th May, 1967. 

,/ 

"",/ 

(6) A copy of the Iron Ore Mines Labour Welfare Cess 
(Amendment) Rules, 1967, published in Notification 
No. G.S.R. 907 in Gazette of India dated the 10th June, 
1967, under su~tion (4) of section 8 of the !roB 
Ore Mines Labour Welfare Cess Act, 1981. 

6. Report of Business Advisory Committee r' '. .. . 

" Dr. Ram Subhag Singh presented the Sixth Report of the 
Business Advisory Committee . .,/'./" 

7. Government Bill-Under Consideratiea 
~. The Finance (No.2) Bill, 1967 

. Discussion on the motion for consideration of the Bill moved 
on the 24tp July, 1967, continued. 

The following members took part in the debate:-
(1) Shri Hem Barua 
(2) Shri Jagannath Pahadia 

. "(Lok Sab1uJ. adjourned at 1 P.M. a.nd rc-a.a.em.b1ed en 2-05 P.II.) 
. (3) Shri V. Viswanatha Menon 

(4) Shri N ~rendra Kumar Salve 
(5) Shri N. Dandeker 

;.~ (15)' Shri K. N. Tewari 
(7) Dr. p" MandaI 
(8.) Shri J. K. Choudhury 
(9) Dr. Ram Manohar Lobia 

.. '(10) 8hri Kanwar Lal Gupta 
(11) Shri M. R. Krishna 

Shri Morarji R. Desai replied to the debate. 
The motion for consideration wu adopted. 
The discussion on the Bill was not concluded. 

8; 'Iialf~An-Ilour Discussion on Matters arisin, out of ADswer to 
, . Question 

Shri Surendranath Dwivedy raised a half-an-hour discussion on 
points arising out of the answer given on the 2nd June, 1967 to 
'Starred QuestiO'll No. 241 regarding Loss in Hindustan Steel Limited. 
. ·D~. M. Ch~ &ddy replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th JulY • 
. ~96~~., 

S. L. SHAXDHER. 
SecretarY· 
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LOK SABRA 

BU~N-PARTI 

[Brief Record of Proceedings] 

ThuTsday, July 27, 1967/Sravana 5, 1889 (Saka) 

No. 67 

1. St~ Ql1estio_ . 
Starred QuQtions Nos. 1411-1415 were orally ~wered. 

Replies to remaining questions were laid on the Table. 

2.U'DStarrell Questions 

Replies to Unstarred Questions Nos. 6864--6890,6892.-;...7030, 7~ 
7046 and 704S-7093 were l'aid on the Table. 

3. Short Notice Question 

Short Notice Question No. 36 addressed; to the Minister of Steel, 
Mines and Metals regarding Strike by Neyyeli Ltgnite COI:'pWation 
Workers was orally answered and supplementary questions were 
also answered thereon. 

4. Calling Attention to Matter of Urgent Public: ImportaDce 

Shri K. N. Tewari called the attention of the Minister ofHolD~ 
Affairs to the reported killing of 18 Army personnel by Naga hostiles 
in Tamenglorig area of Manipur on the 24th July, 1067. 

The Minister of Home Mairs made 8 statement in regard thefeto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. G.8.R. 1060 published in Gazette 
of lndia dated the 15th July. 1967, under section 159 of the 
Customs. Act, 1962. 

[p.T.O. 



(2) A copy e'ach of the following Notifications under section 
38 of the Central Excises and Salt Act, 1944:-

(i) The Central Excise (Eighteenth Amendment) Rules, 
1967, published in Notification No. G.S.R. 1073 in Gazette 
of India dated the 15th July, 1967. 

(ii) The Central Excise (Nineteenth Amendment) Rules, 
1967, publisheQ, in Notification No. G.S.R. 1074 in Gazette 
of India 'Clated the 15th July, 196'7. 

6. Personal Explanation under Rule 357 

Shri N. G. Rang81 made a personal explanation regarding certain 
information given by him in his speech on the Finance (No.2) Bill, 
1967, on the 24th July, 1967. 

7. Motion re: Sixth Report of Business Advisory Committe.! 

Dr. Ram Subhag Singh moved the following motion:-

"That this House agrees with the Sixth Report of the Business 
Advisory Committee presented to the House on the 
26th July, 1967." 

The D'')uon was adopted. 

8. Government Bill-under c:onsideration 

: T71J! Fina.nce (No.2) BiU, 1967. 

Clause-by-clause consideration of the Bill was taken up. 

Clauses 2 to 7 were adopted. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

Clauses 8 to 10, 12 to 23, 25 to 29, 31 to 35 and 37 to 39 were 
adopted. 

Clauses 11, ,24, 30 and 36 were adopted, as amended . 

. _0"-. Clal,l~~ 40, th~ H;ouse divided, Ayes 79; Noes 47. 

Clause 40 was accordingly adopted. 

The discussion was not concluded. 
it 

(Lok Sabha adjQ.&rned :till 11 A.M. on Friday, the 28th July, 1967), 

S. L. SHAKDHER, 
secretary. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday. July 28, 1967/STa.va.na 6, 1889 (Sak4) 

No. 68 

1. Starred QuestioDs 

S'tarred Questions Nos. 1441-1445 and 1447-1450 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarrecl Questions 

Replies to Unstarred Questions Nos. 7094-7114, 7Us.-.:.7129, 
7131-7239 and 7241-7283 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 37 addressed to the Minister of Rail-
ways regarding Dislocation of Train Services in West Bengal was 
orally answered 'and supplementary questions were also answered 
thereon. 

4. CaDiag attention to matter of Urgent J:'ublie Importance 

Shri Om Prakash Tyagi called the attention of the Minister of 
FOOd, Agriculture, Community Development and Cooperation to 
the allotment of large quantity of sugar -directly by the Central 
Government to some bulk consumers in Delhi. 

The Minister of State for Food, Agriculture, Community Deve-
lopment and Cooperation made a statement in regard thereto. The 
Minister also laid on the Table a statement showing the names of 
~ies to whom sugar was allotted by the Central Government 
directly and the quantity allotted to each of them. 

[p.T.O. 



5. Papers laid on the table 
The following papers were laid on the table:-

(1) A copy of Notification No. S.O. 2372 published in Gazette 
of India dated the 11th July, 1967 issued under section 
4 of the Tractors (Price Control) Order, 1967. 

(2) A list indicating the names of industries where remedial 
action has been taken by Government to meet slackness 
of demand, in pursuance of an assurance given on the 
26th May, 1967 in answer to a supplementary on Starred 
Question No. 105 regarding import substitution. 

~) A copy of the Report (part II) of the Study Team on 
the Iron and Steel Controller's Organisation. 

(4) A copy of the Woollen Textiles (Production and Distribu-
tion Control) First Amendment Order, 1967, published 
in Notification No. S.O. 2256 in Gazette of India dated 
the 8th July, 1967, under sub-section (6) of section 3 
of the Essential Commodities Act, 1955. 

6. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that Rajya 

Sabha had no recommendations to make to Lok Sabha in regard to 
the Appropria,tion (No.2) Bill, 1967, passed by Lok Sabha on the 
22nd July, 1967. 

7. Statement Be: Government Business 
The Minister of Parliamentary Affairs made a statement regard-

ing Government business for the week commencing the 31st July, 
1967. 

8. Matters under Rule 377 
(i) Shri Atal Bihari Vajpayee raised a matter regarding alleged 

printing of Madhya Pradesh State Budget by' the Madhya Pradesh 
Government for presentation to Lok Sabha in anticipation of the 
dissolution of the Assembly. 

(il) Shri Nath Pai raised a matter regarding display of a shoe 
by a member in the House on the 27th July, 1967. 

(Lok. Sabha adjou.rned at 1-25 P.M. and re-assembled at 2-05 P.M.) 

9. GovemmentBiU-Blassed 
/I 

:t The Fi'7Ul1lC€ (No.2) Bill .• 1967. 
Clause-by-clause consideration of the Bill continued. 

Clauses 41, 42, 44 to 47 and the Second Schedule were adopteci. 
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Clauses 43 and First and Third Schedules were adopted, as 
amended. 

Clause 1, the Enacting Formula and the Long Title were adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri Morarji R. Desai. 

The following members took part in the debate:-
(I) Shri H. N. Mukerjee 
(2) Shri J. M. Imam 
(3) Shri Kanwar La! Gupta 
(4) Shri Rabi Ray 
(5) Pandit D. N. Tiwary 
(6) Shri Morarji R. Desai 

One consequential .amendment under Rule 93(3) to Clause 24 
of the Bill moved by Shri Morarji R. Desai was accepted. 

On the motion that the Bill, as amended, be passed, the House 
divided, Ayes 114; Noes 75. The motion was accordingly adopted 
and the Bill, as amended, was passed. 

10. Motion Be: Tenth Report of Committee on Private Memhrs' 
BiDs and Resolutions 

Shri Hardayal Devgun moved the following motion:-

"That this House agrees with the Tenth Report of the Com-
mittee on Private Members' Bills and Resolutions pre-
sented to the House on the 25th July, 1967." 

The motion was adopted. 

11. Private Member's Resolution-Under Consideration 

On behalf of Shri K. Ramani, Shri C. K. Chakrapani moved the 
following Resolution:-

"This House is of opinion that the majority view expressed 
in the recent Chief Ministers' Conference regarding the 
wage freeze policy is detrimental to the millions of 
industrial workers and Government employees and 
recommends to the Government to take immediate 
steps to check the rising prices and ensure cent per cent 
neutralisation of the entire rise in the cost of living of 
industrial workers and salaried employees." 

[P.T.O. 



Two amendments were moved by Sarvashri S. M. Banerjee and 
Chintamani Panigrahi. 

The following members took part in the debate:-
(1) Shri N. K. Somani 
(2) Shri Chintamani Panigrahi 
(3) Shri S. M. Banerjee 
(4) Shri K.. R. Ganesh 
(5) Shri N. C. Chatterjee 
(6) Chaudhari Randhir Singh 
(7) Shri Shiva Chandra Jba 
(8) Shrimati T. Laksbmikanthamma 
(9) Shri Hardayal Devgun 

(10) Shri S. Kandappan (Speech unfinished). 

The discussion was not concluded. 

12. HaH-AD-Hour Discussion on Matters arising out of Answers to 

" ~N~m Dr. Ram Manohar Labia raised. a half-an-hour discussion on 
points arising out of the answers given on tne- 31st May and 7th 
J"Ulit!', -1967 to Unstarred Question Nos. 985 and 1676 regarding 
Sangeet Natak Akademi and SahitYa Akademi, respectively. 

Dr. Triguna Sen and Shri Bhagwat Jba Azad replied ~ 
discussion. 

(Lok Sabha adjourned till 11 A.M. on ; Monday, the 31st July, 
1967). 

-GMGIPND-L S 1-1609 (D) L S-28-7-67-800 

S. L. SHAKDHER, 
Secretary. 



LOK SABHA 

BULLETIN-PART I 

[Brief. Record of Proceedings] 

Monday, July 31, 1967/Srovana 9, 1889 (Saka) 

No. 69 

1. Starred Questions 

Starred Questions Nos. 1471, 1473-1474, 1476 and 1478 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 7284-7290, 7292-7295, 7297-
7374, and 7376-7389 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 38 addreSSed to the Minister of 
Education regarding Copyright convention at Stockholm was orally 
answered and supplementary questions were also answered thereon. 

4. Calling Attention to Matter of Urgent Public Importance 
Shri S. M. Joshi called the attention of the Minister of Home 

Mairs to the arrest of an IAF employee in connection with espion-
age which led t~ the expulsion of a clerk of the Pakistan High' 
CommiSSion recently. . 

The Minister of Home Affairs made a statement in regard thereto. 

5. Statement by Minister 

The Minister of Home Affairs made a statement regar.ding print-
ing of Madhya Pradesh State Budget by the Madhya Pradesh 
Government. 

P.T.a. 
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~r Motions re: Privilege Matter 

(i) Shri Madhu Limaye moved the following motion:-
"That the Second Report of the Committee of Privileges pre-

sented to the House on the 19th July, 1967, be taken 
into consideration.'\// 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

V The motion was adopted. 

(ii) Dr. Ram Subhag Singh moved the following motion:-
"That this House agrees with the Second Report of the Com-

mittee of Privileges presented to the House on the 19th 
July, 1967." 

The motion was adopted. / 

7. ~ernment Bill-Introduced 

vrhe Contract Labour (Regulation and Abolition Bill, 1967. 

8. Government Bill-passed 

The Tea (Amendment) Bm, 1967 
The motion for consideration of the Bill was moved by 5hri 

Dinesh Singh. 

The following members took part in the debate:-

(1) Shri S. S. Kothari 
(2) Shri Narendrasingh Mahida 
(3) Shri Surendra Kumar Tapuriah 
(4) Shri Bedabrata Barua 
(5) Shri S. Kandappan 
(6) Chaudh<lri Randhir Singh 
(7) 5hri Indrajit Gupta 
(8) Shri C. K. Bhattacharyya 
(9) Shri P. Ramamurti 

(10) Shri Rajendranath Barua 
(11) Shri M. Huche Gowda 
(12) Shrimati Sharda Mukerjee 
(13) Shri G~r!e Fernandes 
(14) Shri Sheo Na:'ain 
(15) Shri D. K. Kunte 
(16) Shri Tenneti Viswanatham 
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5hri Dinesh Singh replied to the debate. 

The motion for consideration was adopted and dause-by-clause 
consideration was taken up. 

Clauses 2 to 4 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Dinesh 
Singh. 

The following members took part in the debate:-
(1) Shri Abdul Ghani Dar 
(2) Shri Dinesh Singh 

The motion was adopted and the Bill was passed. 

9. Half-an-hour DiS(:ussion on Matters arising out of Answer to 
Question 

Shri K. Anbazhagan raised a half-an-hour discussion on points 
arising out of the answer given on the 30th May, 1967 to Unstarred 
Question No. 773 regarding Tuticorin Harbour Project. 

Dr. V. K. R. V. Rao replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 1st August, 
1967) . 
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LOK SA88A 

BULLETIN-PART I 
{Brief Record of Proceed1Dgs] 

Tt£e8ciay, Au~ I, 1967/Sravana 10, 1889 (Sake) 

No. '10 

1. Starred Questions 

Starred Questions Nos. 1501-1504 were orally answered. Replies 
to remaining questions were laid on the Table. 

1 UIlItarred QaeItloas 

Replies to Unstarred Questions Nos. 7390-7397, '1399-7401, 
7403-7427, 7429-7481, 7483-'7485 and 7487-7502 were laid on the 
Table. . 

3. Short Notice Question 

Short Notice Question No. 39 addressed to tae ·KiDiater of Rail-
ways regarding Mus Sick Leave by Firemen on Soutlaern Railway 
was orally answered and supplementary questions were alIo 
answered thereon. 

4. CalIiag Attention to Matter of Urpat Publie Importaee 

Shri M. L. Sandhi called the attention of the Minister of External 
Affairs to the reported display of photographs of the sta1!. of the 
Indian High Commission in hotels and eating houses in KaraclU, 
Islamabad and Dacea by the Pakistani Foreign oftiee and the shadow-
ing of the Indian diplomatic personnel there. 

The Minister of External Affairs made a statement in regard 
thereto 

P.T.O. 
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~...JluestiOIl of Privilefe 
, _ ...... ~.' ~ --"' __ "" _,,' _ ' ........ ,.," r" ..... 

Shri Atal Bihari Vajpayee asked for leave of the House to raise 
a question of privilege against the Minister of Home Affairs in 
respect of certain stateme~ts mad~ by him in the House regarding 
the printing of Madhya Pradesh :BUdget for presentation to Lok 
Sabha. 

On objection taken ·~o.leav~being granted, the Speaker asked 
those members ~ho were infavouf oTleave being granted to rise in 
their places. As ndt "i~than twenty';flve members rose, the Speaker 
informed the House that the Ie aye was granted. 

Shri ·Atal Bmari Vajpayee then. moved the following motion:-
"This House resolves that the alleged breach of privilege 

committed by the- Home Miiuster, Shri Y. B. Chavan 
by keeping the Hou~e in the dark by his statements 
made on the 28th and 31st July about the printing of 
Madhya Pradesh Budget for presentation to Lok Sabha 
be referred to the Committee of Privileges for examina-
tion with instructions to pre~nt its report by the first 

/: day o~ the next Session.:" V . / 
(Lok Sabha adJ0u.rned at 1-15 P.M. and fe-assembled at 2 P.M.) 

. ......-/ 
~k Sabha a,dj~rned: at 2-55 .P.M. and re-assembled at 4 P.M.) 

. The following members ·took part 4n ·the.debate:-.. ~,-- ... ~., '"""-

(1) Shrimati Tarkeshwari Sinha 
(2) Shri N. G. Ranga 
(3) Shri H. N. Mukerjee 
(4) 8hri A. K. Sen 

. (5) &hri Surendranath Dwivedy 
(6) Pandit D. N. Tiwary / 
(7) Dr. Ram Manohar Lobia 
(8) Shri J. B. Krlpallmi 
(9) Shri P. Ramamurti -

(10) Shri Krishna Kumar Chatterji 
., . (11) ShriK. AnbadlagaIl 

(12) Shri 'Y,IlsltWant Singh Kushwah .. 
• (13) Sh:ri ,Tenneti .Viswanatha~ 

(14) Shri Sheo Narain 
(15) 8hri Y. B. Chavan 
(16) Shri Atal Blbari Vajpayee (by way of reply) .. ' 
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~ the motion the House divided, Ayes 116; Noes 161. V--

"The motion was accordingly negatived.""'-

6. Papers laid on the Table 

The follo,Ying papers were laid on the Table:-

(1) A copy of the Aircraft (Fourth Amendment) Rules, 1967. 
published in Notification No. G.s.R. 1101 in Gazette of 
India dated the 22nd July, 1967, under section 14-A cf the 
Aircraft Act, 1934, together with an Explanatory Note. 

(2) A copy of Notification No. G.S.R. 1077 published in Gazette 
of India dated the 14th July, 1967, under SUb-section (6) 
of section 3 of the Essential Commodities Act, 1955. 

(3) (a) A copy each of the following Notifications under sub-
section (3) of section 133 of the Motor Vehicles Act, 
1939:-

(1) The Delhi Motor Vehicles (Sixth Amendment) Rules, 
1965, published in Notification No. F.3(28)/65·PR(T), 
in Delhi Gazette dated the 6th April, 1967. 

(ii) The Delhi Motor Vehicles (Second Amendment) Rules. 
1966, published in Notification No. F.3(19)/65-PR(T), in 
Delhi Gazette dated the 13th April, 1967. 

(iii) The Delhi Motor. Vehicles (Fourth Amendment) Rules, 
1966, published in Notification No. F.12(76)/66-67-Trana-
port, in Delhi Gazette dated the 2nd Match, 1967. 

(b) Two statements showing reas~ns fot: delay in.1aying-the 
above Notificati!>nf.: . 

<RePOrt of Rules Committee 
Dr. Ram Subhag Singb laid on the Table, under sub-rule (1) of 

rule 331 of the Rules of Procedure and Conduct of Bu~jness in Lok 
Sabha, the Third Report· of the Rules Committee. \./00-

(Lok Babha adjourned till 11 A.M. on Wednesday, the 2nd August, 
1967). 

S. L. SHAKDHER. 
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LO~ SABRA 

. BULLETIN-PART I 
[Brief .Record of Proceedings] . 

Wedne8day, August 2, 1967/Sravan.a 11, 1889 (Sak4) 

'No. n 
1. Starred Ques~ 

Starred Questions Nos. 1527-1530 wereo~ally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 7503-7522, 7.524-7609, 7611-
7628, 7630-7633. 7635-7691 7694-7707 and 7709-7719 were laid On 
the Table. ' 

3. Short Notice Question 

Reply to Short N:qtice Question No. 40 addressed to the Minister 
of Railways regarding Shortage of Wagons in Gujara\ was laid on 
the Table as the member was absent. 

4. Papers laid on the Table 

The fOllowing papers were laid on the Table:-

(!J (1) A copy of the Annual Accounts of the University Grants 
Commission for the year 19~-66. together with the Audit 

i Repo~ thereon, under sub-section (4) of section 19 of the M University Grants Commission· Act, 1956. ») A copy of the Annual Report of the Indian Institute of 
Technology, Kanpur, for the year 1965-66. 

(3) A copy each of the following Notifications under sub-

~.. ) se.Ction (5). Of. section 7 Of. th.e Indian Telegraph Act, 1885:-
, (i) The IncUsn Telegraph (Sixth Amendment) Rules, 1967, 
" I I published in Notification· No. G.S.R. 1104 in Gazette of 

. India dated the 17th July, 1967. ' 
[P.'f.O. 



(ii) The Indian Telegraph (Fifth Amendment) Rules, 1967, 
published in Notification No. G.S.R. 1105 in Gazette of 
India dated the 18th July, 1967. 

(4) A copy of Notification No. G.S.R. 1019 pUblished in Gazette 
of India dated the 8th July, 1967, under sub-section (2) of 
section 4 of the Employees' Provident Fu,nds Act, 1952. 

(5) A copy of the Employees' Provident Funds (Fourth 
Amendment) Scheme, 1967, published in Notification 
No. G.S.R. 1055 in Gazette of India dated the 15th July, 
1967, under sub-section (2) of section 7 of the Employees' 

• /Provident Funds Act, 1952. 

V(6) A copy of the Main Conclusions of the First Session of 
the Industrial Committee on Electricity, Gas and Power 

. / held at New Delhi on the 27th May, 1967. 

V (7) A copy of the Report of the Indian Delegation to the 50th 
Session of the International Labour Conference held at 
Geneva in June, 1966. 

5. Report of Committee on Private Members' Bills and Resolutions 

8hri R. K. Khadilkar presented the Eleventh Report of the 
Committee on Private Members' Bills and Resolutions. 

6. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Eighth Report of the 
Estimates Committee regarding action taken by Government on the 
recommendations contained in the Seventy-first Report of the 
Estimates Committee (Third Lok Sabha) on the erstwhile Ministry 
of Rehabilitation-Reception, Dispersal and Rehabilitation of New 
Migrants arriving in India from East Pakistan since 1st January· 
1964. 

7. Government Bill-introduced 

The Displaced Persons (Compensation and Rehabilitation) 
Amendment Bill, 1967. 

8. Government Bill-passed 
i" 

The Stan~s of Weights and Measures (Extension to Kohima 
and Mokokchung districts) Bill, 1967: 

The motion for 'co~ideration of the Bill was moved by Shri 
Mohamed Shafi Qureshi. 

[P.T.O. 
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The following members took part in the debate:-

(1) Shri M. K. Nanja Gowder 

(2) Shri Hukam Chand Kachw~i 

(3) Shri Diwan Chand Sharma 

(4) Shri M. Meghachandra 

(5) Shri V. Viswanatha Menon 

Shri Mohamed ~hafi Qureshi replied to the debate. 

The motion' for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. . 

The motion. that the Bill be passed was moved by Shri Mohamed 
Shaft Qureshi. 

The motion was ~adopted and the Bill was passed. 

(Lok Sabha atijou,:"ned at 1 P.l.!. and re-assembled at 2.05 P.M .• ) 

9. Demands for Excess Grants (Railways) for 1964-65 

Discussion on the Demands for Excess Grants in respect of the 
Budget (Railways) for 1964-65 commenced and was concluded. 

The following Demands were voted in ful1:-
------------------------ ------

Number 
of 

Demand 

5 

8 

12 
15 

Name of Demand 

Working Expenses-Repairs and 
Maintenance 
Working Expenses-Operation other 
than Staff and Fuel 
Payments to General Revenues 

Open Line Works-Additions and 
Replacements 

Amount of 
Excess De· 

mand. 

Rs. 

46,49,848 

24,30,157 

40,49,900 

3,02,39,043 



10 .. Motions 

(i) Shrimati Phulrenu Guha moved the following motion:-

"That this House takes note of the Fourteenth and Fifteenth 
Reports of the Commissioner for Sclleduled Castes and 
Scheduled Tribes for the years 1964-65 and' 1965-66, laid 
on the Table of the House on the 30th March, 1967 and 
8th June, 1967, respectively." 

Four amendments were moved by Sarvashr.i Frank Anthony, 
, S. M. Siddayya, P. R. Thakur and Kan~ri Halder. 

The following members took part in the debate:-
(1) Shri M. K. Nanja Gowder 
(2) Shri P. R. Thakur 
(3) Shn S. M. Solanki (Speech unfinished). 

The discl,lssion was not concluded. 

(ii) Shri 5. M. Banerjee moved the following motion::-:- ' 

"This House resolves that in pursuance of sub-section, (2) of 
section 6 of the Police-Forces (Restriction of Right;) 
Act, 1966, the Police-Forces (Restriction of Rights) 
Rules, 1966,' published in the Gazette of India by Notifi-
cation No, G.s.R. 1892, dated the 12th December, 1966 
and .laid on the Table of the., House on the 5th April, 
1967, be annulted. 

This House recommends to Rajya Sabha that Rajya Sabha do 
concur in this resolution." 

The following members took part in the debate:-
(1, Shri Hukam Chand Kachwai 
(2) Shri Diwan Chand Sharma 
(3) Shri Madhu Limaye 
(4) Chaudhari Ranbir Singh 
(5) Shri Srinibas Mishra 
(6) 5hri Raghuvir Singh Shastri 
(7) Shri R. D. Bhandare 
(8) Shri ,E. K"",Nayanar 
~9) Shri Plsh~bhai Patel 

(10) Shri Hardayal Devgun , 
,(11) Shri Kanwar Lal Gupta 
(12) Shri Y. B. Chavan 

:": ... 
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Shri S. M. Banerjee replied to the debate. 

The motion was negatived. 

11. Calling Attention to Matter of Urgent Public Importance 

Shri Samar Guha called the attention of the Minister External 
Affairs to the atrocities on Budhist minorities in East Pakistan, des-
truction of an ancient Budhist Villar of Rajanagar in Chlttagong 
district and murder of its chief priest. 

The Minister of External Affairs laid on the Table a statement 
in regard thereto. 

12. Half-an-hour diseussion on matters arising out of Answer to 
Question 

Shri Prakash Vir 5hastri raised a half-an-hour discussion on 
points arising out of the answer given on the 6th June, 1967 to 
Starred Question No. 305 regarding Scarcity of sugarcane. 

Shri Annasahib P. Shinde replied to the discussion. 

(Lok Sabha adjourned till-U A.M. on Thursday, the 3rd August, 
1967). 
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LOKSABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, August 3, 1967/Sravana 12, 1889 (Saka) 

No. 72 
1. Obituary Reference 

The Speaker made a reference to the passing away of Shri 
Pramathanath Banerjee, who was a member of the Second Lok 
Sabha. 

Thereafter members stood in silence for a short while as a mark 
of respect. 

2. Starred Questions 

Starred Questions Nos. 1557-1559, 1561 and 1584 were orally 
answered. Replies to rem'aining questions were laid on the Table. 

3. UnstaI'red Questions 

. Replies to Unstarred Questions Nos. 7720-7783, 7785-7817, 7819-
7897, 7900-7908, 7910 and 7911 were laid on the Table. 
4. Short Notice Question 

Short Notice Question No. 41 addressed to the Minister of Health 
and Family Planning regarding Compulsory Sterilisation was orally 
answered and supplementary questions were also answered thereon. 

5. Calling Attention to Matter of Urgent Public Importance 

Shri Hardayal Devgun called the attention of the Minister of Food, 
AgriCulture, Community Development and Cooperation to the acute 
shortage of foodgrains in Delhi causing virtual breakdown of the 
rationing system. 

The Minister of State for Food, Agriculture, Community Develop-
lIlent and Coopera.tion made a statement in regard thereto. 

P.T.D. 



6. Papers laid on the Table 

~l1owing papers were laid on the Table:-

V(1) A copy of the Report of the Study team on the Customs 
Department-Part I-Clearance of Cargo; and Part II-
Preventive arrangements: Organisation and Personnel. 

(2) A copy of the Delhi Sales Tax (Amendment) Rules, 1967, 
published in Notification No. F. 4(33)/62-Fin. (E) (I) in 
Delhi Gazette dated the 19th July, 1967, under sub-sec-
tion (4) of section 26 of the Bengal Finance (Sales Tax) 
Act, 1941 as in force in the Union territory of Delhi. 

(3) A copy of the Income-tax (Determination of ExtJort 
Profits) Rules, 1967, published in Notification No. S.O. 
2382 in Gazette of India dated the 15th July, 1967, issued 
under section 2 of the Finance Act, 1967. 

(4) A copy of Notification No. G.S.R. 1100 published in Gazette 
of India dated the 22nd July, 1967, containing corrigen-
dum to G.S.R. 760 dated 27th May, 1967, under section 
159 of the Customs Act, 1962 and section 38 of the Cen-
tral Excises and 5alt Act, 1944. 

(5) A copy each of the following Notifications under section 
159 of the Customs Act, 1962:-

(i) G.S.R. 1099 published in Gazette of India dated the 22nd 
July, 1967. 

(ii) G.S.R. 1149 published in Gazette of India dated the 
24th July, 1967. 

(iii) G.S.R. 1150 published in Gazette of India dated the 
24th July 1967. 

(iv) G.S.R. 1151 published in Gazette of India dated the 
24th July, 1967. 

(v) G.S.R. 1152 published in Gazette of India dated the 
24th July, 1967. 

(6) A copy each of the following Notificaions under sub-
section (6) of section 3 of the Essential Commodities 
Act, 1955:-

(i) The Kerosene (Fixation of Ceiling Prices) Fourth 
Amendment Order, 1967, published in Notification No. 
G.S.R. ... .9915 in Gazette of India dated the 1st July, 1967. 

(ii) The Kerosene (Fixation of Ceiling Prices) Fifth Amend-
ment Order, 1967, published in Notification No.G.S.R. 
996 in Gazette of India dated the 1st July, 1967. 
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7. Report of Committee on Absence of Members 

Shri Bedabrata Barua presented the Second Report of the Com-
mittee on Absence of Mem,bers from the Sittings of th~ House. 

8. Gov.emment Bill-Introdueed 

The Appropriation (Railways) No.2 Bill, 1967. 

9. Motion 

Discussion On the following motion moved by Shrimati Phulrenu 
Guha, namely:-

"That this House takes note of the Fourteenth and Fifteenth 
Reports of the Commissioner lor Scheduled Castes and 
Scheduled Tribes for the years 1964-65 and 1965-66, laid 
on the Table of the House on the 80th March, 1967 and 
8th June, 1967, respectively" 

and the amendments' thereto moved on the 2nd August, 1967, 
continued. 

The following members took part in the debate:-

(1) Shri S. M. Solanki 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2105 P.M.) 

(2) Shri Suraj Bhan 
(3) Shri M. R. Krishna 
(4) Shri N. C. Chatterjee 
(5) Shri R. D. Bhandare 
(6) Shri P. Sivasankaran 
(7) Shrimati Minimata Agam Das Guru 
(8) Shri Frank Anthony 
(9) Shri Sheo Narain 

- (10) Shri Meetha LaI Meena 
(11) Shri Nanwbhai N. Patel 

The discussion was not concluded. 

10. Discussion under Rule 193 

r 

'":\ , 

Shri Prakash Vir Shastri raised a discussion on the statement 
made by the Minister of External Affairs on the 26th July, 1967 

[P.T.a. 
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regarding the reporte<i; sale of military materials like' aircraft, tanks, 
arms and ammunition' by West Germany to Pakistan. 

The following members took part iI?- the debate:-
(1) Shri Arnrit Nahata 
(2) Shri Bal Raj Madhok 
(3) Shrimati Shard a Mukerjee 
(4) Shri Nath Pai 
(5) Shri K. R. Ganesh 
(6) Shri Pravinsinh Natavarsinh Solanki 
(7) Shri Chandrajeet Yadava 
(8) Shri H. N. M;y.kerjee 
(9) Shri Ram Kishan 

(10) Shri Rabi Ray 
(11) Chaudhari Randhir Singh 
(12) Shri Abdul Ghani Dar 

Shri M. C. Chagla replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 4th August, 

1967), 

, . 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Friday, Al.Lgtt~i 4, 1967/Sravana 13. 1889 (Saka) 

No. 73 
1. Starred Questions 

Starred Questions Nos. 1587-1589 and 1591-1593 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Un~tarred Questions 
Replies to Unstarred Questions Nos. 7912-8011, 8013-800, 

8048-8085 and 8087-8091 were laid on the Table. 

3. Question Under Rule 40 

Question No. 4 under Rule 40 addressed to the Chairman, Esti-
mates Committee regarding Action Taken Reports of the Estimates 
Committee was orally answered and supplementary questions were 
also answered thereon. 

4. Papers laid O'nthe Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report of the Bharat Heavy 

Electrica1s Limited, New Delhi, for the year 1965-66 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon, under 
sub-section (1) of section 619A of the Companies Act, 
1956. 

(ii) Review by the G1:>vemment on the working of the 
above Company. 

(2) 0) A copy of the Annual Report of the Heavy F..ngineer-
ing Corporation Limited, Ranchi for the year 1965-66 
along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon, 
under sub-section (1) of section 619A of the Companies 
Act, 1956. 

[p.T.O. 
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(ii) Review by the Government on the working of the 
above Corporation. 

(3) A copy of the Cotton and Staple Fibre Textile Mills 
(Regulation of Working) Second Amendment Orde:'. 
1967, published in Notification No. S.O. 2285 ia 
Gazette of India dated the 4th July, 1967, under sub· 
section (6) of section 3 of the Essential Commodities 
Act, 1955. 

5. Minutes of Committee on Government Assurances-Laid on the 
Table 

The Minutes of the Third and Fourth SittiilgS of the Committee 
on Government Assurances held on the 17th and 28th July, 1967, 
respectively, were laid on the Table. 

6. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya 
Sabha had no recommendations to make to Lok Sabha in regard to 
the Finance (No.2) Bill, 1967. passed by Lok Sabha on the 28th .July. 
1967. 

7. President's Assent to Bill 

Secretary laid on the Table the Appropriation (No.2) Bill, 1967 
passed by the Houses of Parliament during the current session and 
assented to by the President. 

/so Report of Public Accounts Committee 

Shri M. R. Masani presented. the First Report of the Public 
Accounts Conunittee on Para 78 of Audit Report (Civil), 1967 
reg~rding Purchase of Road Rollers . ./ 

9. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a statement regard· 
ing Government business for the week conunencing the 7th August. 
1967. 

10. Go,'ernmentBjU-Passed 

The '~pPropriation (Railways) No.2 Bill, 1967 

The motion for consideration of the Bill was moved by Shri C. M· 
Poonacha. 

306 



The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1 was adopted, as amended. 

The Enacting Formuh and the Long Title were· adopted. 

The motion that the Bill as amended, be passed was moved by 
Shri C. M. Poonscha. 

The motion was adopted and the BilL as amended, was passed. 

1l.~, ~ 
D., anohDr Lohia moved the following motion:-

'-;7 
"That this House re:o}ves that the G-:lvcrnment should appoint 

a committee to work out the proposals for restricting 
individual m0nthlv expenditure to Rs. 1,500 in order 
that Rs. 1,000 crores may annually be .ma.de available 
for investment in developmental wor~ 

(Lnk SalJha adjourned a.t 1-10 P.M. and re-assembLed at 2 P.M.) 

T:l"- fol'owing members took part in the debate:-
(1) Dr. Sushila Nayar 
(2) Shri N. K. Somani 
(3) Shri Amrit Nahata 
(4) Shri Atal Bihari Vajpayee 
(5) Shri Kamalnayan Bajaj 
(6) Shri S. Kandappan 
(7) Shri Yogendra Shanna 
(8) Shri Shoo Narain 
(9) Shri P. Ramamurti 

(10) Shri Dinkar Desai 
(It) Chaudhari Randhir Singh 
(12) Shri Tenneti Viswanatham 
(13) Shri J. B. Kripalani 
(14) Shri Morarji R. Desai 

Dr. Ram Manohar Lohia replied. to th2 debate. 

On the motion the House divided, Ayes 73; Noes 123. The motion 
Was accordingly negatived. 

[P.T.O. 
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12. Motion re: Eleventh Report of Committee on Private Members' 
Bills and Resolutions 

Shri Hardayal Devgun moved the following motion:-

"That this House agrees with the Eleventh Report of th~ Com-
mittee on Private Members' Bills and Resolutions pre-
sented to the House on the 2nd August, 1967," 

The motion was adopted. 

13. Pl'ivate Members' Bills-Introduced 

(1) The Industrial Disputes (Amendment) Bill, 1967 (Amelld-
ment of sectJion 25FFF) by Shri Deven Sen. 

(2) The Foreign Aid (Maintenance of Account) Bill, 1967 by 
S1lri Kanwar Lal Gupta. . 

(3) The Indian Penal Code (Amendment) Bill, 1967 (Amend· 
ment of section 309) by Shri Diwan Chand Sharma. 

(4) The Indian Penal Code (Amendment) Bill, 1967 (Amend-
ment of section 21) by Shri Atal Bihari Vajpayee. 

(5) The Constitution (Amendment) Bill, 1967 (Substitution 
of article 352 and insertion of new articLe 359A) by Shri 
Erasmo de Sequeira. 

(6) The Constitution (Amendment) Bill, 1967 (Omission Of 
article 358) by Shri Samarendra Kundu. 

(7) The Constitutiofl (Amendment) Bill, 1967 (Om.ission 0.1 
articles 291, 362 and 363) by Shri Samarendra Kundu. 

(8) The Constitution (Amendment) Bill, 1967 (Amel1::hnent 
of articLe 164) by Shri Om Prakash Tyagi. 

(9) The Constitution (Amendment) Bill, 1967 (Amendment 
of article 311) by Shri V. Viswanatha Menon. 

(10) The All India Ayurvedic University Bill, 1967 by Shri 
A. T. Sarma. 

(11) The All l.adia Ayurvedic Medical Council Bill, 1967 by 
Shri~ .. T. Sarma. 

(12) The Constitution (Amendment) Bill, 1967 (Amendment 
of article 85) by Shri Prakash Vir Shastri. 
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14. Private Member's Bi1I-Amend~ for Referenre to Joint Com-
mittee-Adopted V _ ... 

The Constitution (.4mendment) Bill, 1967 (Amendment of anidc 
:i6S) by Shri Nath Pai. 

Discussion on the motion for refer2nce of the Bill to a Select 
Committee moved by Shri Nath Pai on the 9th June, 1967 and the 
Clmendment for reference of the Bill to a Joint Committet! m'wed 
on the 23rd June, 1967, continued. 

The following members took part in the debate:-
(1) Shri P. Ramamurti 
(2) Shri Kanwar LaI Gupta 
(3) Chaudhary Nitiraj Singh 
(4) Shri K. M. Koushik 
(5) Lt. Col. H. H. Maharaja Manabendra Shah of Tehri 

GarhwaI 
(6) Shri Krishna Kumar Chatterji 
(7) Shri D. R. Chavan 

Shri Nath Pai replied to the debate. 

On the amendment for reference of the Bill to a Joint Com-
Ir.ittee moved by Shri P. Govinda Menon: the House divided, Ayes 
67; Noe'i 35. 

The amendment was accordingly adopted as follows:-
That the Bill further to amend the Constitution of India, be 

referred to a Joint Committee of the Houses consis'ing of 45 mem-
bers. 30 from this House, namely:-

(1) Shri R. K. Khadilkar 
(2) Shri R. S. Arumugam 
(3) Shri N. C. ChatWfjee 
(4) Shri Surendranath Dwivedy 
(5) Shri Ram Krishan Gupta 
(6) Shri K. Hanumanthaiya 
(7) Shri S. M. Joshi 
(8) Sbri Kameshwar Singh 
(9) Shri Krishnan Manoharan 

(10) Ibri D. K. Kunte 
(11) Shri J. Rameshwar Rao 
(12) Shri V. Viswanatha Menon 
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(13) Shri Mohammad Yusuf 
(14) Shri Jugal Mondal 
(15) Shri H. N. Mukerjee 
(16) Shri Nath Pai 
(17) Shri P. Parthasarathy 
(18) Shri Deorao S. Patil 
(19) Shri Khagapathi Pradhani 
(20) Shri K. Narayana Rao 
(21) Shri Mohammad Yunus Saleem 
(22) Shri Anand Narain Mulla 
(23) Shri Dwaipayan Sen 
(24) Shri Prakash Vir Shastri 
(25) Shri Digvijaya Narain Singh 
(26) Shri Sant Bux Singh 
(27) Shri Sunder Lal 
(28) Shri V. Y. Tamaskar 
(29) Shri Tenneti Viswanatham, and 
(30) Shri P. Govinda Menon 

and 15 from Rajya Sabha: 
that in order to constitute a sitting of the Joint Committee the 

quorum shall be one-third of the total number of members of th..: 
Joint Committee; 

that the Committee shall make a report to this House by the 
first day of the next session: 

that in other respects the Rules of Procedure of t.his House 
relating to Parliamentary Committees shall apply with such varia-
tions and modifications as the Speaker may make; and 

that this House recommends to Rajya Sabha that Rajya'Sabha do 
join the said Joint Committee and communicate to this House the 
names of 15 members to be appointed by Rajya Sabha to the Joint 
Committee. 

15. Private :Members' Bill-under consideration 
The Companies (AmeJldment) mu, 1967 (substitution of sections 

293A, 324 etc.) hy SJrfi,lfadhu Limaye • 
The motion for consideration of the Bill was moved by Shri 

Madhu Limaye. His speech was not concluded. 
The discUSSion was not concluded. 
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16. Half-An·Bour Discussion on Matters Arising out of Answers to 
Questions 

Shri George Fernandes raised a half-an-hour discussion 011 points 
arising out of the answers given on the 6th June, 1967 to Starred 
Question No. 323 and UnstaITed Questions Nos. 1540 and 1552 re-
garding Viscounts. 

Before Shri Fernandes's speech was finished, the House \Vas 
adjourned for want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Monday. the 7th August, 
1967). 
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WK SABHA 

BULLETIN-PART I 
[Brief RecorJ of Proceedings] 

Monday, August 7, 1967/Sravana 16, 1889 (Saka) 

No. 74 

1. Starred Questions 

Starred Questions Nos . .1617-1620 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 8092-8167, 8169-8176, 
8178-8197 and 8199-8202 were laid on the Table. 

3. Question Under Rule 40 

. Question No.5 under Rule 40 addressed to the Chairman, Esti-
mates Committee regarrlingReports of the Estimates Committee of 
Third Lok Sabha was asked and answered. 

4. Calling Attention to Matter of Urgent Publk Importance 

Shri Arangil Sreedharan called the attention of the Minister of 
Home Affairs to the manhandling of some Members of Parliament 
by the pelice at the Prime Minister's residence on the 29th and 30th 
July, 1967. 

The Minister of Home Mairs made a statement in regard 
thereto. 

5. Paper laid on the Table 
A copy of the Annual Report (Part I) of the Registrar of News-

papers for India on Press in India for the year 1966, was laid on the 
Table. 

[P.T.O .. , 
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6. Reports. of Public Accounts Committee 

Shri M. R. Masani presented the following Reports of the Public 
Accounts Committee:-

\i) Second Report on Audit Report (Civil) on Revenue Re-
ceipts, 1966, relating to Revenue Position, Customs and 
Union Excise Duties. 

(ii) Third Report on Audit Report (Civil) on Revenue Re-
ceipts, 1966, relating to Income-tax and other Revenue 
Receipts. 

7. Motions 
(i) Discussion on the following motion moved by Shrimati 

Phulrenu Guha, namely:-
"That this House takes note of the Fourteenth and Fifteenth 

Reports of the Commissioner fot Scheduled Castes and 
Scheduled Tribes for the yean 1964-65 and 1965-66 laid 
on the Table of the House on th'e 30th March, 1967 and 
8th June, 1967, respectively" 

and the amendments thereto moved on the 2nd August, 1967, conti-
ed ' :- i ¥; •• ,~, nu . . • If:1 

The follOWing members took part in the debate:-
(1) Shri J. H. Patel 
(2) Shri Kansari Halder 
(3) Shri K. R. Ganesh 

(Lok Sabha adjourned at 1 P.M. and re-a.ssembled at 2 P.M.) 

(4) Shri Vidya Charan Shukla 
(5) Shri S. M. Joshi 
(6) Shri P. &mamurti 
(7) Shri Lakhan La! Kapoor 
(8) 8hri Ramji Ram 
(9) Shri S. Xavier 

. (10) 8hri K. 8ubravelu 
(11) Shri P. C. Adichan 
(12) Shri G. G. Swell 
(13) Shri R. ,. "'fidyarlhi 
(14) Shri Bhalji:bhai Ravjibhai Parmar 
(15) Shri B. Shankaranand 
(16) Shri Kartik· Oraon 

The discussion was not concluded. 
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(ii) Shri .Annasahib P. Shinde moved the following motion:-

"That the Food Situation in the country be taken into consi-
deration." 

The following members took part in the debate:-
(1) Shri N. SreekaDtan Nair 
(2) Shri Sitaram Kesri 
(3) Shri K. M. Koushik 
(4) Shrimati Jayaben Shah 
(51 Shri Yajna Datt Sharma 
(6) Shri Shivajirao S. Deshm.ukh 
(7) Shri S. K. Sambandlhan 
(8) Shri Prem Chand Verma 
(9) Shri Indrajit Gupta 

(10) Shri N. P. C. Naidu 
(11) Shri P. Viswambharan 
(12) Shri Panna Lal Barupal 
(13) Shri Jyotinnoy Bosu 
(14) Shri Shea Narain 
(15) Shri Samar Guha 
(16) Chaudhary Nitiraj Singh 
(17) Shri M. M()hammad Ismail 
(18) Shri Ram Kishan 
(19) Shri Lakhan Lal Kapoor 
(20) Shri Janardan Jagannath Shinkre 
(21) Chaudhari Randhir Singh 

The discussion was not concluded. The House was adjourned 
for want of quorum. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 8th August, 1967). 
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LOg SABRA 

BULLETIN,;,.;...PART I 
[Brief Record o{ProceedingsJ 

Tuesday. August 8, 1967/Srilvana 17, 1889' (Saka) 

NO; 75 

1. Starred Questions 

Starred Questions Nos. 1~1650 were orally answered. Re-
plies to remaining questions were laid on the Table. 

2. uristarreci QUestionS 

Replies to Unstarred Questions Nos. 8203-8271, 8273-8310, 
aa1~21, 8323-8349, 8351-8352, 8354-8368, 8368-A. 8368-B. 
8369-C and 8368-D were laid on the Table. 

3. Short Notice Question 

Short Notice QUestion No. 42 addressed to the Mitiister of Food 
arid AgriCulture regarding Cut in Sugirr QUota of Bihar was orally 
answered and supplementary questions were al!Jb answered thereon. 

4. ealliDa Attention to Matter. of Urgent Public Importanee 

Shri Yashpal Singh called the attention of the Minister of 
External Affairs to the reported deportation of Indian nationals 
from Singapore. 

The Mihtster of External Affairs made a statement in regard 
thereto. 

5. Papers laid en tile Tatile 

The following papers were laid on the Tabie:--,-

(1) A . copy of the Report and Certifk?d Accodnts of the 
ShiPPing Development Fund Cdtiu1iUte~ for the year 
1965-66, together with the Audit Report thereon, under 
sulHleetiOO (6) of Section 16 of the Merchant Shipping 
Act, 1958. 

[P.T.O. 
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(2) A statement correc,ting certain information given by the 
Minister of Transport and Shipping in the House on the 
25th July, 1967 during discussion on the statement 
regarding Repatriation of Dr. Dharma Teja. 

(3) A copy of the Report of the Press Council of India for the 
year 1966 (November-December), under section 18 of 
the Fr.ess Council Act, 1965. 

(4) A copy of the Report of the Commissioner of Railway 
Safety on the working of the Railway Inspectorate for 
the year 1965-66. 

(5) A copy each of the following papers under sub-rule (5) 
of rule 3 of the Air Corporations Rules, 1954:-

(i) Summary of Budget Estimates for Revenue and 
Expenditure of Air India for the year 1967-68. 

(ii) Summary of Actuals for the year 1965-66, Budget Esti· 
mates and Revised Estimates for the year 1966-67 and 
Budget Estimates for the year 1967-68 under Capital 
of Air India. 

(iii) Summary of Budget Estimates of Revenue and Expendi-
ture of the Indian Airlines Corporation for the year 
1967-68. 

(-iv) Summary of Actuals for the year 1965-66, Budget Esti-
mates and Revised Estimates for the year 1966-67 and 
Budget Estimates for the year 1967-68 under Capital 
of the Indian Airlines Corporation. 

(6) A statement regarding ldikki Hydro-Electric. Project in 
Kerala. 

(7) A copy of the Annual Report of the Indian Central Oil-
seeds Committee for the year 1965-66. 

(8) A copy of the Annual Report of the Indian Lac Cess Com-
mittee for the year 1965-66. 

(9) A copy of the Report of the Indian Central Tobacco 
Committee for the period 1st April, 1965 to 
30th September, 1965. 

(10) A copy each of the following Notifications under sub-
section (6-~ of section 3 of the Essential Commodities 
Act, 19&:~ 

(i) The Andhra Pradesh Rice and Paddy (Restriction of 
Movement) Second Amendment Order, 1967, plllb-
lished in Notification No. G.S.R. 1166 in Gazette of 
India dated the 25th July, 1967. 

316 



(ii) G.S.R. 1167 published in Gazette of India dated· the 
26th July, 1967. 

(11) (a) A copy each of the following Notifications under sub-
secUQn (3) of section 133 of the Motor Vehicles Act, 
1939:-

(i) The Delhi Motor Vehicles (Second Amendment) Rules, 
1967, published in Notification No. F. 3(39)/66-67-
Transport in Delhi Gazette dated the 1st June, 1967. 

(ii) The Delhi Motor Vehicles Rules (Fourth Amendment) 
Rules, 1967, published in Notification No. F.3(10)/65-
66-Transport in Delhi Gazette dated the 22nd June, 
1967. 

(b) Two statements showing .reaso~s for' delay in laying 
the above Notifications. 

6. Report' of BmJiiness Advisory Committee 
Dr. Ram Subhag Singh presented the Seventh Report of the 

Business Advisory Committee. 

7. Report of Public Accounts Committee 
Shrt M. R. Masani presented the Fourth Report of the Public 

Accounts Committee regarding Action taken by Government on the 
recommendations of the Committee contained in their Sixty-fourth 
Report (Third Lok Sabha) regarding Purchase of Defective Tyres. 

8. Statement by Minister 
The Minister of Transport and Shipping laid on the Table a 

statement on the strike threatened by All India Port and Dock 
Workers Federation at Major Ports. 

9. Government Bill-Introduced 
The Public Walds (Extension of Limitation) Amendment Bill, 

1967. 

-ro. "tion 
• ~ion on the following motion moved by Shrimati Phulrenu 

Guha, namely:-
"That this House takes note of the Fourteenth and Fifteenth 

Reports of the Commissioner for Scheduled Castes and 
Scheduled Tribes for the years 1964-65 and 1965-66, laid 
on the Table of the House on the 30th March, 1967 and 
8th June, 1967, respectively" 

and the ameJJ,dm.ents thereto moved on the 2nd August, 1967, 
continUed. V [P.T.O. 
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·The· fondwtng members toOK part in ·tb.e debate:-

(1) Chawdhury Sadhu Ram 

(lAk Sabhci adjourned at 1 P.M. aM te-U8em.bled at 2 P.M.) 

(2) Shri C. M. Kedaria 
(3) Shd Palma La1 Barupal 
(4) Shri Atamdas 
(5) Shri B. N. Katham 
(6)Shri S. M. Siddilyya 
(7) sltti NIolahu Prasad 
(8) Shri T. Ram 
(9) Shri C. Chiiiibabu 

Shri Asoka Mehta replied to the debate. 

The aiIleridiriEmts m6ved by Sar~astiri Frmk Anthony, S. M. 
7yya and P. R. Thakur were negativEid. . '.. 

,. Qn the amendmep.t moved by Shri Kansan Halder, the Itouse 
divided, ~es 91; Noes 89. The amendni«~rit was accordingly 
ado¢ed.V' 

4 moti(jri, as artl~ha~d, was pilt to vote of the Hbnse in the 
following form:-

"That this HOUse takes note of the Fourteenth and Fifteenth 
Reports of the CommisSioner for Scheduled Castes <Uld 
Scheduled Tribes for th~ yearS 1864-65 and 1965-66, lain 
on the Table of the House on the 30th March, 1967 and 
8th June, 1967, respectively and is of opinion that the 
safeguards provided in the Cofistituilmi for Scheduled 
Castes and Scheduled Tribes are not being fully 
implemented. " 

,On, .the motion, as amended, the House divided, Ayes l07;,,)loes 
115. The motion, as amended, was accordingly negatived. ./' 

/ 

11. &~~t Bi~t1ftd'er CODlideratiO'n 

,-I The u.~ Activities (Prevention,) Bin, 1967 

'" The motion for consideration of the Bill was moved by Shri Y. B. 
Chavan. 

The discussion was not concluded. 
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12. DisCUSBions Under Rule 193 

*(i) Shri Kanwar Lal Gupta raised a discussion on illegal occupa.-
tion of Indian territory by China, Pakistan and othal' ~ountries. 

·(ll) Dr. Ram Manohar Lohia raised a discussion on the state-
ment on area of India, laid on the Table of the House by the Minister 
of Education on the 5th August, 1966. 

The following members took part in the combined debate:-

(1) Shri G. M. Bakshi 

(2) Shri N. G. Ranga 

Shri M. C. Chagla replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on W!'d.,"s1:-y. th;:- 9th 
August, 1967). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, August 9, 1967/Sravana 18, 1889 (Salca) 

No. 76 

Obituary reference 

The Speaker, Shrimati Indira Gandhi, Sarvashri Atal Bihari 
Vajpayee, S. A. Da·nge, Madhu Limaye, Surendranath Dwivedy, 
P. Ramamurti, N. G. Ranga, Chandrika Prasad, Sheo Narain, 
Yashwant Singh Kushwah, V. Krishnamoorthi, Ishaq 5:ambhali, 
Maharaj Singh Bharti, S. M. Banerjee, Anand Narain Mulla aru:l 
M. Mohammad Ismail made reference to the passing away of Shrt 
Jai Bahadur Singh, who was a sitting member of Lok Sabha, at 
New Delhi today. 

Thereafter members stood in silence for a short while. 

As a mark of respect to the memory of Shri J ai Bahadur Singh, 
tM House was adjourned for the day. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 10th August, 
1967). 
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WK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursd4y, Au.gust 10, 1967 / Sravana 19, 1889 (Saka) 

" No. 71 

1. Starred Questions 

Starred Questions Nos. 1706-B, 1707 and 1708 were orally 
answered. Replies to remaining questions were laid on the Table. 

Replies to Starred Questions Nos. 1676-1699, 1701-1706 and 
1706-A which were put down on the Order Paper for the 
9th August, 1967 were also laid on the Table today, the Lok Sabha 
having adjourned without transacting any business on the 
9th August, 1967. 

2. Unstarred Q1lestioas 

Replies to Unstarred Questions Nos. 8627-8712, 8714-8719, 
8721-8790, 8792-8803, 8805-8866, 8866-A, 8866-B, 8866-C, 
8866-D, 8866-Eand 8866-F were Iiud on the Table. 

Replies to Unst&rred Questions Nos. 8369-8450, 8452-8581, 
8583-8621, 8623-8626, 8626-A, 8626-B, 8626-C, 8626-D, 8626-E and 
862~F which were put down on the Order Paper for the 
9th August, 1967 were also laid on the. Table today. 

3. Short Notice Questions 

Short Notice· Question No. 44 addressed to· the Minister of lrrt· 
gation & ·Powerregarding Gandak Project was orally answered and 
supplementary questions were also answered: thereon.· 

Reply to Short Notice Question· No. 43 addressed to the Minilter 
of Defence regarding Clash between Police and Workers of Small 
Arms Factory,. Kanpur which was· put down on the Order Paper 
for the 9th Aul\lSt, 1967 was also laid on the ~able today. 

[p.T.O. 
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4. Calling Attention to Matter of Urgent Public Importance 

Shri Madhu Limaye called the attention of the Minister of Home 
Affairs to the reported escape of some Naxalbari rebel leaders to 
Tibet via Nepal. 

The Minister of Home Affairs made a statement in regard 
thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Securities Contracts (Regulation) Amend-
ment Rules, 1967 published in Notification No. G.S.R. 
1096 in Gazette of India dated the 22nd July, 1967, under 
sub-section (3) of section 30 of the Securities Contracts 
(Regulation) Act, 1956. 

(2) A copy of Notification No. S.O. 2461 published in Gazette 
of India dated the 24th July, 1967, under sub-section (2) 
of section 4A of the Indian Tariff Act, 1934. 

(3) A copy of the Industrial Employment (Standing Orders) 
Central (Amendment) Rules, 1967, published in Notifica-
tion No. G.S.R. 1128 in Gazette of India dated the 29th 
July, 1967, under sub-section (3) of section 15 of the 
Industrial Employment (Standing Orders) Act. 1946. 

(4) A 'copy of the An~1Ual Report of the Indian Institute of 
Technology. Madras for the year 1965-66. 

(5) A copy of the Annual Report of the Council of Scientific 
and Industrial Research for the year 1966-67, along with 
the Audited Accounts for the year 1965-66. 

(6) A copy each of the Audit Reports on the Accounts of the 
Council of Scientific and Industrial Research, for the year 
1964-65 and 1965-66. 

(7) A copy of. the Navy (Disposal of Private Property) 
(Amendment) Regulations, 1967, published in Notification 
No. S.RO. 257 in Gazette of India dated the 5th August, 
1967, under section 185 of the Navy Act, 1957. 

(8) A copy of the .Jl'ax Credit Certificate (Shifting of Indus-
trial UndertAi~gs) Scheme, 1967, published in Notification 
No. S.O. 2560 in Gazette of India dated the 24th July. 
1967, under sub-sec lion (4) of section 280ZE of the Income-
tax Act, 1961. 
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(9) A copy of the Income-tax (Fourth Amendment) Rules, 
1967, published in Notification No. S.O. 2460 in Gazette 
of India dated the 22nd July. 1967, under section 296 of 
the Income-tax Act, 1961. 

(10) A copy of the Central Excise (Twentieth Amendment) 
Rules, 1967, published ip Notification No. G.S.R. 1146 in 
Gazette of India dated the 29th July, 1967, under section 
38 of the Central Excises and Salt Act, 1944. 

(11) A copy each of the following Notifications under section 
159 of the Customs Act. 1962:-

(i) G.S.R. 1144 published in Gazette of India dated the 29th 
July, 1967. 

(ii) G.S.R. 1168, published in Gazette of India dated the 1st 
August, 1967. 

(iii) G.S.R. 1175 published in Gazette of India dated the 5th 
August, 1967. 

(12) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Central 
Exdses and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Forty-seventh Amendment Rules, 1967, 
published in Notification No. G.S.R. 1171 in Gazette of 
India dated the 5th August, 1967. 

(ii) The Customs and Central Excise Duties Export Draw-
. back (General) Forty-eighth Amendment Rules, 1967. 
published in Notification No. G.S.R. 1172 in Gazette of 
India dated the 5th August, 1967. 

(iii) 

(iv) 

The Customs and Central Excise Duties Export Draw-
back (General) Forty-ninth Amendment Rules, 1967, 
published in Notification No. G.S.R. 1173 in Gazette of 
India dated the 5th August, 1967. 
The Customs and Central Excise Duties Export DraW-
back (General) Fiftieth Amendment Rules, 1967, pub-
lished in Notification No. G.S.R. 1174 in Gazett.e of 
India dated the 5th August. 1967. 

(13) (i) A copy of the Report of the Madras Refineries Limited, 
Madras, for the period 30th Dec8mber, 1965 to alst 
March. 1967 along with Audited Accounts and lhc 

[P.T.c. 
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comments of the Comptroller and Audi~ General 
thereon, under sub-section (1) of section ~19A of the 
Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

(14) A statement on the flood situation in the country. 

(15) A copy of the Delhi Specified Food Articles (Movement 
Control) Second Amendment Order, 1967, published in 
Notification No. G.S.R. 1192 in Gazette of India dated the 
3rd August, 1967, under sub-section (.6) of section 3 of the 
Essential Commodities Act, 1955. 

(16) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act, 1961:-

(i) G.S.R. 1082 published in Gazette of India dated the 22nd 
July, 1967, making certain amendments to Schedule III 
to the Indian Administrative Service (Pay) Rules, 1954. 

(ii) G.S.R. 1112 published in Gazette of India dated the 29th 
July, 1967, making certain amendments to Schedule III 
to the. Indian Administrative Service (Pay) Rules, 1954. 

(iii) The Indian Police Service (Uniform) Amendment Rules, 
1967, published in Notification No. G.s.R. 1113 in Gazette 
of India dated the 29th July, 1967. 

(iv) G.S.R. 1114 published in Gazette of India dated the 29th 
July, 1967, making certain amendment to Schedule ITI 
to the Indian Police Service (Pay) Rules, 1954. 

(v) G.S.R. 1117 published in Gazette of India dated the 29th 
July, 1967, making certain amendments to Schedule TIl 
to the Indian Administrative Service (Pay) Rules, 1954. 

(vi) The Indian Administrative Service (Appointment by 
Promotion) Thirteenth Amendment Regulations, 1967, 
published in Notification No. G.S.R. 1119 in Gazette of 
India dated the 29th July, 1967. 

(vii) The Indian Police Service (Appointment by Promotion) 
Twelfth Amendment Regulations, 1967, published in 
Notification No. G.S.R. 1120 in Gazette of India dated 
the 29th July,' IpS7. 

(17) A copy of the7"iotocol regarding Developing Countries 
adopted at ·the . Diplomatic Conference on the revision of 
the Berne Convention for the Protection of Literary and 
Artistic Works, held at Stockholm in June-July, 1967. 
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6. Message from Raj,.. Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 7th August, 1967, Rajya Sabha passed the Indian Official 
Secrets (Amendment) Bill, 1967. 

7. Bill passed by Rajya Sabba-laid on the Table 

Secretary laid on the Table a copy of the Indian Official Secrets 
(Amendment) Bill, 1967, as passed by RajyaSabha. 

8. Report of Committee on Private Members' Bills and Resolutions 

Shri R. K. Khadilkar presented the Twelfth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

9. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Tenth Report of the 
Estimates Committee on the'Ministry of Railways-Commercial and 
other Cognate matters relating to Indian Railways. 

10. Statement by Minister 

The Minister of Commerce laid on the Table a statement on the 
problems of the Jute Industry and Cotton price policy for 1967-68. 
11. Government BilI-Amen7ent for Reference to Joint Com-

mittee-Adopted ~!_..:+ 
The Unl4wjul :i4ctimties (PreventiOn.) Bill, 1967 

Discussion on the motion for consideration of the Bill moved on 
the 8th August, 1967, continued. 

An amendment for reference of the Bill to the President for 
obtaining the opinion of the Supreme Court under article 143 of 
the Constitution on the question of constitutional validity of the Bill 
Was moved by Shri YashpaI Singh. 

Five amendments for circulation of the 'SlIl for the purpose of 
eliCiting opinion thereon were moved by Sarvashri Yashpal Singh, 
Madhu Lim:aye, C. C. Desai, Jyotirmoy Bosu and S. Kandappan. 

Three amendments for reference of the Bill to a Select Commit-
tee were moved by Sarvashri Frank Anthony, C. C. Desai and 
Jyotirmoy Bosu. 

The following members took part in the debate:-
(1) Shri C. C. Desai 

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2 P.M.) 

[P.T.O. 

325 



(2) Shri N. C. Chatterjee 
(3) Shri K. N. Tewari 
(4) Shri K. K. Nayar 
(5) Shri P. Ramamurti 
(6) Shri Prem Chand Verma 
(7) Shri Surendranath Dwivedy 
(8) Shri S. Kandappan 
(9) Shri R. D. Bhandare 

(10) Shri Frank Anthony 
(11) Shri P. K. Vasudevan Nair 
(12) Shri Krishna Kumar Chatterji 
(13) Shri S. M. Joshi 
(14) Shri B. Shankaranand 
(15) Shri Prakash Vir Shastri 
(16) Shri Sheo Narain 
(17) Shri Yashpal Singh 

Shri Y. B. Chavan repJied to the debate and moved an 3.mend-
ment for reference of the Bill to a Joint" Committee. 

The amendment for ref€rence of the Bill to the President for 
obtaining the opinion of the Supreme Court under article 143 of 
the Constitution on the question of constitutional validity of the 
Bill was negatived. 

The amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon were also negatived. 

The amendment moved by Shri Y. B. Chavan \vas adopte-:'! as 
follows:-

"That the Bill to provide for the more effective preven ;ion of 
certain unlawful activities of individuals and associations and for 
matters co.nnected therewith, be referred to a Joint Committee of 
the Houses conSisting of 39 members, 26 from this House. namely:--

(1) Seth Achal Singh 
(2) Shri Kushok Bakula 
(3) Shri S. M .. i~erjee 
(4) Shri Bedabrata Baroa 
(5) Shri R. D. Bhandare 
(6) Shri Krishna Kumar Chatterji 
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._-

(7) Shri Tridib Chaudhuri 
(8) Shri N. T. Das 
(9) Shri Devinder Singh 

(10) Shri Surendranath Dwivedy 
(11) Shri Ram Krishan Gupta 
(12) Shri V. Krishnamoorthi 
(13) Shri Madhu Limaye 
(14) Shri Raja Venkatappa Naik 
(15) Dr. Sushila Nayar 
(16) Shri Jagannath Pahadia 
(17) Shri Nanubhai N. Patel 
(18) Shri P. Ramamurti 
(19) Shri K. Narayana Roo 
(20) Shri A S. Saigal 
(21) Shri B. Shankaranand 
(22) Shri Prakash Vir Shastri 
(23) Shri Vidya Charan Shukla 
(24) Shri S. S. Syed 
(25) Shri Atal Bihari Vajpayee 
(26) Shri Y. B. Chavan 

and 13 from Rajya Sabha; 

that in order to constitute a sitting of the Joint Committee the 
quorum shall be one-third of the total number of members of the 
Joint Committee' , 

that the Committee shall make a report to this House by the 
first day of the next session; 

that in other respects the Rules of Procedure of this House 
relating to Parliamentary Committees shall apply with such varia-
tions and modifications w; the Speaker may make; and 

that this House recommends to Rajya Sabha that Rajya Sabha 
do join the said Joint Committee and communicate to this House 
tbe names of 13 members to be appointed by Hajya Sabha to the 
Joint Committee." 

The amendments for reference of the Bill to a Select Committee 
were barred, 
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12. Statement by Minister 

The Minister of Transport and Shipping made a statement on the 
results of the talks with the representatives of the All India Port 
and. Dock Workers Federation regarding the strike threatened by 
them at major ports. 

13. Motion 

Shri Jagjivan Ram replied to the debate on the following motion 
moved on the 7th August, 1967:-

"That the Food Situation in the country be taken into 
consideration. " 

(Lok Sabha adjourned till 11 A.M. on Friday, the 11th! August, 
1967). 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN"":'PART I 
[Brief Record of Proceedings] 

Saturday, August 12, 1967/Sravana 21, 1889 (Saka) 

No. 79 

1. Short Notice Question 

Short Notice Question No. 46 addressed to the Minister of Com-
merce regarding, Lay-off of Workers in Jute Mills was orally 
answered and supplementary questions were also answered thereon. 

2. Calling Attention to Matter of Urgent Public Importance 

Shri Hem Barua called the attention of the Minister of External 
Affair$ to the reported occupation of 10 square miles of Indian 
territory by Pakistan in, Ichaichari-Patichari maujas of Tripura. 

The Minister' of External Affairs made a statement in regard 
thereto. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A statement regarding the' increases in excise duty on 

sized superfine and fine yarn and the estimated addi-
tional' revenue therefrom. 

(2) A statement regarding delay in the execution of Russian 
aided Projects. 

(3) A copy' of the Central Boilers Board (Nomination of 
Members) Rules, 1967, published in Notification No. 
G.SA 1094 in Gazette of India dated the 22nd July, 
1967 ,under su~section (2) of section 28A of the Indian 
Boilers Act, 1923. 

(4) (i) A copy of the Annual Report of the Hindustan Cables 
Umited, Burdwan, for the year 1965-66 along with 
the Audited Accounts and the comments of the 
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Comptroller and Auditor General thereon under 
sub-section (1) of section 619A of the Companies, 
Act, 1956. 

(li) Review by the Government on the working of the 
above Company. 

0; A statement on n:ajo17 rec~endations contained in the 
report of the Energy Survey of India Committee 1965 
along with the details Qf_ action taken or proposed to be 

. taken thereon. 
;/" 

'\ /- (6) A statement of thirty-~fpur recommendations of the ... Enquiry Committee on Small Newspapers and Govern-
ment's decisions thereon. 

(7) A copy of the Indian Telegraph (Fourth Amendment) 
Rules, 1967, published in Notification No. -G.S.R. -1]24 
in Gazette of India dated the 29th July, 1967, under 
sub-section (5) of section 7 of the Indian Telegraph 
Act, 1885. 

(8) A copy of the Annual Administration Report of the Delhi 
Development Authority for the year 1965-66 under 
section 26 of the Delhi Development Act, 1957. 

(9) A copy of the Employees' Provident Funds (Fifth Amend-
ment) Scheme, 1967, published in Notification No. 
G.S.R. 1103 in Gazette of India dated the 22nd July, 
1967, under sub-section (2) of section 7 of the Em-
ployees' Provident Funds Act, 1952. _ 

(10) A copy of Notificatjon No. G's.R. 1176 published in 
Gazette of India dated the -ith August, 1967, under 
section 159 of the Customs..Act, 1962. 

(11) A oopyof the Annual Report·ef the Indian Central Cotton 
Committee for the year 1965-66.-

(12) A copy of the Annual Report of the Indian Central Co CD-
-nut Committee for the year 1965-66. 

(13) A copy of the Annual Report of the Indian Central Jute 
Committee for the year 1964~ (Hindi Version). 

(14) A-copy -of tilt, Annual Report of the National Seeds Cor-
poraUonlLimited, New Delhi fo-r the year 1965~6, along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 



(15) A copy of the Revised StatiJtical infonaation ~ 
the working of the Preventive Detention Act 1950 
during the ~riod 30th September, 1965, to 30th Septem: 
ber, 1966. 

(16) (i) 'A copy of the Ancient Monument and Archaeological 
Sites. and Remains (Amendment) Rules, 1967, pub-
lished in Notification No. G.S.R. 663 in Gazette of 
India dated the 13th May, 1967, under sub-section (4) 
of section 38 of the Ancient Monuments and Archaeo-
logical Sites and Remains Act, 1958. 

(ii) A statement showing reasons for delay in laying the 
above Notification. 

(17) A copy of Notification No. S.O. 2774 published in Gazette 
of India dated the 8th August, 1967, issued under sec-
tion 12A of the Essential Commodities Act, 1955. 

(18) A' statement ~egarding, restoration of forfeited pay and 
. allowances of ex-Indian' Army officers and personnel 
who joined the Indian National Army. 

4. Minutes of Parliamentary Committees-Laid on the Table 

(i) The Minutes of the sittings of the Estimates Committee 
relath;J.g to the Tenth Report on the Ministry of Railways-Com-
mercia! and other Cognate matters relating to Indian Railways. 

(ii) The following Minutes of the sittings of the Committee on 
Public Undertakings were laid on the Table:-

(a) First Report of the Committee on Action taken by 
Government On the recommendations contained in the 
Forty-seventh Report of the Estimates Committee 
(Third Lok Sabha)-Exports Risks Insurance Corpora-
tion Limited, Bombay (Now Transformed irito Export 
Credit and Guarantee Corporation Limited, Bombay). 

(b ) Second Report of the Committee on Action taken by 
Govemment on the recommendations -contained in the 
Thirty-fifth Report of the Estimates Committee (Third. 
Lok Sabha)-Heavy Electricals (India) Limited, Bhopal. 

5. Financial ~ttees, 1t&647 {A Review)-Laidon the Tahle 

Secretary laid on the Table a copy of "Financial Committees. 
1966-67 (A Review}." 
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6. Messages from Raj)"a Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That Rajya Sabha had no recommendations to .. make to 

Lok Sabha in regard to the Tea (Amendment) Bill, 
1967, passed by Lok Sabha oi( the 31st July, 1967. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation (Railways, 
No.3 Bill, 1967, passed by Lok Sabha on the 4th August, 
1967. 

7. President's Assent to Bill 

Secretary laid on the Table the Finance (Ne. 2) Bill, 1967, 
passed by the Houses of Parliament during the current session 
"and assented to by the President. 

8. StatCUnent Re: Demands for Excess Grants (General) for 1964-65 

Shri Krishna Chandra Pant presented a statement showing 
Demands for Excess Grants in respect of the Budget (General) 
for 1~6.S. 

9. Report of Public Accounts Committee 

Shri D. K. Kunte presented the Fifth Report of the PubliC 
Accounts Committee on Action taken by Government on the recom-
mendations of the Public Accounts Committee contained in their 
Forty-first, Forty-second and Filty-fourth Reports ('Phird Lok 
Sabha) relating to Civil Accounts. 

10. Reports of Estimates Committee 

Shri P. Venkatasubbaiah presented the following Reports of the 
Estimates Committee:-

(i) Twelfth Report of the Estimates Committee on the 
Ministry of Defence-.Defence Research and DevelOp-
ment Organisation. 

(ii) Thirteenth Report of the Estimates Committee regarding 
action taken by Government on the recoinmendations 
contained in the Seventy-foUrth Report of the Estim'ates 

. Committee (Third Lo}t Sabba) . on .the Ministry of 
Home Affair&-Directorate of Manpower and Institute 
of AppliectManpower Research, New Delhi. 

. .. . . 
11. Report of Committee on Public Undertakings 

Pandit D. N. Tiwary presented the Second Report of the Corn-
mittee on Public Undertakings on Action taken by Government on 

338 



the recommendations contained in the Thirty-fifth Rep~rt' of the 
Estimates Committee (Third Lok Sabha)"":"Heavy Electrlcals (India) 
Litriited, Bhopal. 

12. siateDleDt -by MbaiSter 
The Minister of External Affairs made a statement :regarding 

pre-publication of the information about sale of· helicopters by the 
Soviet URion to Pakistan before the statement was made in the 
House. 
13. Government Bills-Introduced / 

(1) the Patents Bill, 1967. V 
(2) The Bihar and Uttar Pradesh (Alteration of Boundaries) 

~'1967. 
(3) e Scheduled Castes and Scheduled Tribes Orders 

(Amendment) Bill, 1967. 

-(Lok Sabhaadjourn.eci a.t 1 P.M. a.nd re-assembZed at _2.05 P.M.) 

14. Statutory Resolution 

Sb.ri Dinesh Singh moved the following Resolution:-
"In pursuance of sub-section (2) of section 4A of the Indian 

Tariff Act, 1934 (32 of 1934), this House approves of the 
Notification of the Government of India in the Ministry 
of Commerce No. S.D. 2461, dated the 24th July, 1967 
regarding levy of export duty on iron ore." 

The following members took part in the debate: -' 
(1) Sbri Viren Shah. 
(2) Shri- Madhu Limaye. 
(3) Shri Samarendra Kundu. 

Shri Dinesh Singh replied to the debate. 

The Resolution was adopted. 

15. ModO. 

Shri M. L. Sandhi moved the following motton:-

UlJ'hat this House takes note of the Report of the Dearness 
AlloWance Commission on the question of the grant of 
Dearness Allowance to Central Government Employees 
in future, laid on the Table of the House on the 6tb 
JUlle .. 1967." 

[P.T.D. 
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The toDowiDc members took part in the debate:-
(1) Shri. 8. A. Dange. 
(2) Shri George Fernandes. 
(3) Sbri Nath Pm 
(4) Shri Kasbi Nath Pandey 
(5). Shrl S. M. Banerjee 
(6) Shri N.Dandeker 
(7) 8hri Krishna Kumar Chatterji 
(8) 8hri V. Krishnamoorthi 
(9) 8bri K. Ananda Nambiar 

(10) Sbri G. Venkataswun.7 
(11) Shri J. B. Kripalaru 
(12) Sbl'i A'b4ulOhani Dar 
(13) Shri Morarji' R. Desai. 

Shri M. L. Sondhi replied to the debate 

The motion was negatived 

16. Statem.ent by· 'Minister 

The Minister of Railways made a statement reg8r.ding 'security of 
paasengersin Howrah-Kharagpur suburban Section of the South 
Eastern !taft.way. 

17. Motion pe: ..JeiatCemmit.ea Ciioftmmeat BtII-A.dopted ,,,/he CemroL lndmtria.l Security F(Jf'(Je Bill, .1961.-' 

The motion for concurrence in the reriomxl~ndation of Rajya 
Sabha for reference of the Bill to a JGint·€arnmittee afr.tb.e Houses 
was moved by Shri Vidya Charan Shukla. 

The following members took partin thedeb&te.:--
(1) Shri Sheo Narain. 
(2) Shri Shri Chand Goyal. 
(3) Shri D. N. Patodia. 

Shrl Vidya Charan 8lnikla replied to the debate. 
ThemotiOll w.adopted·. foll&W8:-
"That this House concurs in the recommeD4iation of Bajya Sabha 

that the 'House do join in~e Joint Committee' cifthe"Bouses on the 
Bill'to provide for the"'constitution and regulation ot a Force called 
the Central Industrial Security Force for the better ,protection and 
~curity of certain industrial undertakings and for certain other 
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matters, made in the motion adopted by Rajya Sabha 8,t its sitting' 
held on the 6th June, 1967 a,nd communicated to this House on the 
3th June, 1967 and resolves that the foliowing thirty members of Lok 
Sabba be nominated to serve on the said Joint Committee, namely:-

(1) Shri .Vidya DbarBajpal 
(2) Shri D. Balarama Raju 
(3) Shri Rajendranath Barua 
(4) Shrl Ani! K. Chanda 
(5) Shri N. C. Chatterjee 
(6) Shri J. K. Choudhury 
(7) Shri Ram Dhani Das 
(8) Shri George Fernandes 
(9) 8hri Indrajlt Gupta 

(10) SOO Narain Swaroop Sharma 
(11) Shri S. Kiandappen 
(12) Shri Kinder La1 

(13) 8hri Srtnibas Mishra 
(14) Shri J. B. Singh 
(15) Shri Vikram Chand Mahajan 
(16) Shri A Nesamony 
(17) Shri Dhyabhai Parmar 
(18) Shri Manibhai J. Patel 

(19) Shri Manubhai Patel 
(20) Chaucihurl Randhir Singh 
(21) ShriS.K. Sambandhan 
(22) . Shrl P. G. Sen 
(23) Shri Sbubi Ranjan 
(24) SOO Vidya Charan Shukla 
(%5) Shri S. M. Siddayya 
(28) Shri N. It. . Somani 
(27) Shri Tayappa Hari Sonavane 
(28) Shri R. Umanath 
(29) Sbti Tenneti Viswanatham 
(30) ShriY. B. Chavan. 

.......... 'WI' 

This:HouIe mcammends to Rajya Sabha that the Join~ Committe: 
be iustructed to report ,by the first day of the next 1ess10n of Rajy 

Sabha." [P.T.D. 
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IS. Government Bill-Passed. 
--:-. The Indian Officitil.s Secrets (Amendment) Bi.U, 1967, as passed by 

Rajya Sabha. 
The motion for consideration of the Bill, as pasSed by Rajya Sabha 

was moved by Shri Vidya Charan .Shukla. 
The following members took part in the dabate:-

(1) Chaudhuri Randhir Singh 
(2) Shri Shri Chand Goyal 
(3) Shrl S. M. Banerjee 
(4) Shri Prakash Vir Shastri 
(5) . Shri K. Ananda N ambiar 
(6) Shri Kamalnayan Bajaj 
(7) Shri M. L. Sondhi 
(8) Shri 8rinibas Mishra 

Shri Vidya Charan Shukla repUed to t.he debate. 
The motion for consideration was adopted and clause-by-clauae 

.:onsideration was taken up. 
Clauses 2 to 13 were adopted. 
Clause 1, the Enacting Formula and the LoI:1g Title were alsO 

adopted. 
The motion that the Bill be passed was moved by Shri Vidya 

Charan Shukla. 
The motion was adopted and the Bill was passed. 

19. Motion 

Shri Kashi Nath Pandey moved the fo.llowingmotion:-• 
"That the situation arising as a ~t. o.f working of the sugar 

industry for shorter period during the Jut crushing 
season, be taken into consideration." 

A substitute motion was moved by Shri Prakash Vir Shastri. 
Shrl D. N. Patodia took part in the de~te. His speech was not 

concluded. . ... . 

The discussion was not concluded. The House was adjourned for 
want of quorum. 

(Lok Sabha adjourned sine die at 8-25 P.lL) 
.. f-
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